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LOK SABHA DEBATES

LOK SABHA

Wednesday, June 30, 1971|Asadha 9,
1893 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

»t FEW A7 YA : TIT F ANT
W gra e FT A7 FL R §

MR. SPEAKER : I would only wish to
the House, not to the individuals. Please
do not repeat it again. When I come and
when 1 enter, I always do it like that.
Don’t do it again ; so bad.

Trade Talks between India and Nepal
+
*812. SHRI N. S. BIST :

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the attention of Government
has been drawn to the reported statement
of the Prime Minister of Nepal indicating
that trade talks between India and Nepal
are in progress ; and

(b) if so,
talks ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). We have seen the reports in the press
of statement of the Prime Minister of Nepal
about resumption of talks between the
representatives of India and Nepal for
concluding a new Treaty of Trade and
Transit. The position about the co.clusion
of a new Treaty has already been explained
in the House in reply to Unstarred Question
No. 1006 answered on 2nd June, 1971.

the present stage of these

2
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Appointment of a Lawyer to Assist the
Proceedings of Netaji Enquiry
Commission

*814. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether number of Members of the
last and present Lok Sabha have written to
the Prime Minister to appoins & lawyer to
assist the proceedings of the Netaji Enquiry
Commission ;

(b) whether a similar appeal was made
before the Commission and the Commission
favourably responded to it and forwarded
the same to Government ;

(c) if so, the reason for not appointing
a lawyer till now for assisting the procedings
of the Commission on behalf of the public ;
and

(d) whether Government
make such an appointment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) to (d). A statement is
laid on the Table of the House.

propose to

Statement

On behalf of a National Committee for
assisting the Netaji Inquiry Commission,
some Members of Parliament had suggested
to the Prime Minister last year that a
Senior and a Junior Counsel may be
appointed at Government expense to  assist
the said Committee. as well as the Com-
mission. The advice of the Commission was
sought on the suggestion. The Committee
was of the view that while it could not
recommend the appointment of Counsels to
assist the said Committee, it would facilitate
the task of the Commission to have a
suitable Counsel appointed to assist the
Commission. The Government agreed with
the Commission and in consultation with
the Commission a Senior Counsel was
seiccted for appointment. However, the
Counsel was otherwise busy and could not
accompany the Commission on their recent
tour abroad. The Commission have now
been requested to advise whether they would
still require the services of a Counsel.

SHRI SAMAR GUHA :' I am sorry I
could not go through thc Statement, If
you permit, I request him to read it.
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) SHR1 K. C. PANT: With your per-
mission, may I read it ? He says he has
not read it.

MR. SPEAKER :
laid on the Table.
read it.

The statement is
It was his duty to

SHRI SAMAR GUHA: You may
kindly give me the privilege by asking him
to read it.

MR. SPEAKER : Ask your question.
Do not set a precedent. When statements
are laid on the Table, it is the Members’
duty to read them.

SHRI SAMAR GUHA: In view of the
fact that the appointment of the Netaji
Inquiry Commission to go into the mystery
of the disappearancc of Netaji Subhas
Chandra Bose has been highly appreciated
in the country, and in view of the fact that
all relevant facts about Netaji may be
effectively presented to the Commission and
the same carefully tested and sifted and the
whole set of facts may be presented before
the Commission objectly to the satisfaction
and the expectations of the pcople of this
country, and thus help the proceeding of
the Enquiry Commission, may I know
whether the National Committee for assisting
the Netaji Inquiry Commission made a
request for Justicc Khosla to appoint a
senior and a junior counscl to assist the
proceedings of the Commission and whether
the Chairman of the Commission agrecd to
the suggestion and made a recommendation
to the Government for appointing such
counsels and, if so, may I know the steps
taken by the Government in this regard ?

MR. SPEAKER : It is already there in
the statement. He will read it for your
benefit, but kindly do not do it again.
It is your duty to have read the statement
before putting the question.

SHRI K. C. PANT : I will read it.

On behalf of a National Committee for
agsisting the Netaji Inquiry Commission,
some Member of Parliament had suggestcd
to the Prime Minister last year thata

.
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Senior and a Junior Counsel may be
appointed at Government expense to assist
the said Committee as well as the Com-
mission. The advice of the Commission
was sought on the suggestion. The
Commission was of the view that while it
could not recommend the appointment of
Counscls to assist the said Committee, it
would facilitate the task of the Commission
to have a suitable Counsel appointed to
assist the Commission. The Government
agreed with the Commission and in
consultation with the Commission, a Senior
Counsel was selected for appointment.
However, the Counsel was otherwise busy
and could not accompany the Commission
on their recent tour abroad. The Com-
mission have now been requested to advise
whether they would still require the services
of a Counsel.

MR. SPEAKER : Does the reply fit in
with the question ?

SHRI SAMAR GUHA : Yes, Sir. May
I know who is the Senior Counsel who has
been" appointed and why he did not
accompany the Commission to Japan to
help the Commission to find out the
facts. May I also know whether the
Government received in application on
behalf of Mr.J. P. Mitter to serve as
amicus curige without charging any fees
from Government and if so. why he has
not been appointed ? Sir, Mr. Mitter is
an outstanding Counsel and Government
appointed him in the Kashmir case paying
him Rs. 2000 as fees...

MR. SPEAKER : He gets lost in the
question and we also get lost in the
question, .

SHRI SAMAR GUHA : You have
taken it upon yourself to pin down a
particular member on every point.
really sorry.

MR. SPEAKER : I wish you could be
pinned down !

SHRI K. C. PANT : The name of the
advocate is Bipin Behari Lal. The Com-
mission left for Japan on 23rd March and
rcturned on 27th April. As I said, the
Counsel could not accompany the Com-
mission. That is why we have asked the
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Commission whether they would still require
the services of counsel. In this matter, we
are guided by the advice of the Commis-
sion.

SHRI SAMAR GUHA : What about
the offer of Mr. J. P. Mitter to serve as
amicus curiae ?

SHRI K. C. PANT : I have no informa-
tion about it.

SHRI SEZHIYAN : In the statement
it is said, ‘“‘a senior counsel was selected
for appointment”. T want to know whether
the actual appointment was made and if
so, whether the counsel was made aware of
the fact that he should be able to go to
Japan and with that knowledge the appoint-
ment was made ?

SHRI K. C. PANT : According to the
information with me, the name of Shri
Bipin Behari Lal was recommended on the
20th March 1971. On the 27th March. as
I said, the Commission left for Japan. So,
the counsel could not accompany them.

SHRI SEZHIYAN : My question was
whether the appointment was actually
made.

SHRI K. C. PANT : As I said, we have
asked them whether they still require the
services of a counsel. From that it appear
that he was not actually appointed; it was
only agreed to. But since he could not
accompany them, the Commission is being
approached again on the matter,

ot vra wen faswr : FfawT A =
¥ e frgaa frar mam a1 ok @R

ot IEF wEEa & w1 aww F#fHEA &

|1 T TE GHT | T FFNT § LI ATAT
aifge a1 fF ag w0 & o7 aFr Afwa
IER 98 W e "™m ¥ f& mmgwr
JEIG & AT A | AWYA F A AT qHA B
FTA TIHR Tat g0 o6 97 § ?

=it gem W R wiEwa § Y qar
mar ot fF SE@E AT A g1 FfAaT ¥
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For f5 #98Y & fd @ ) e aw
Ffag & fAg @ % @ AW w1
fager far oo ) ster &Y wgr A
¥ ggr T a1 @ Ffem & OO
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FTIAG Y G AT | AfHT FTIAA I7F
Ty G T qHT |

s} faaw a7 wgow WA & faw
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faar ? @ faet o & oft g maT v ?

VTN WEYTW : AT IEN g AN T
q7?

s gem W @ GEA UF AL
@fqa< aa N giw 7§ Fier w
griagad & mr a1 fF IE
frga fear smo o AfFT ae & afaae
A Y g f5 ag F @A ATl
¥ oot gravg A W) A W AA™ @i &
gegear ¥ g Al sTmIIFE 1 W
fau 9a% ar ¥ gg w1 wa1 f gg Su-
gFa 75 g v gaat Tad <@ 9 )

Decline in India's Import Trade with
Western Advanced Countries

+

*817 SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the share of advanced coun-
tries of the West in India’s import trade has
declined in recent years according to the
study released by the World Trade Depart-
ment of the Indian Chamber of Commerce;

(b) if so, the reasons therefore ; and

(c) the steps being considered in this
regard ?

THE  MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir,
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(b) A statement is laid on the Table of
the House.

(c) Does not arise.

Statement

A shift in our pattern of imports as well
as greater diversification of sources of supply
of our imports are responsible for this vut-
come. Substantial reductions in imports of
foodgrains (mainly wheat) manufactured
fertilizers, machinery excluding agricultural
transport equipment and various other inter-
mediate and finished products from develo-
ped western countries resulted in reducing
their share in India’s imports between 1967-
68 and 1969-70. Increase in the production
of foodgrains in the country enabled us to
reduce our imports of wheat from USA and
Canada during the period under review by
50%. To some extent there was a fall in
the import demand for certain capital goods
in the country due to the industrial recession.
Reduction in imports of other items to a great
extent reflects the progress made by India
in import substitution. This type of struc-
tural change in the economy is a welcome
development. India’s growing economic
relations with socialist countries have helped
to diversify our sources of imports and to
reduce our dependence on Western countries.
The share of socialist countries in India’s
imports increased from 11 per cent in 1967-
68 to 18 per cent in 1969-70,

SHRI P. GANGADEB : I would like to
know if there has been any fall in aided
credit from Europe as a result of which our
imports declined ?

SHRI L. N. MISHRA : This is a ques-
tion about import trade.

SHRI P. GANGADESB : It is a connec-
ted question.

SHRI L. N. MISHRA : If he wants to
know about exports he should give notice of
a separate question. Imports from West have
declined mainly because of other factors
which I have explained in the statement.

SHRI P. GANGADEB : May1 know
the overall decline in the volume in trade
and whether it is due to the Europcan Com-
mon Market ?
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SHRI L. N. MISHRA : Eurepean Com-
mon Market is not the main reason. Mainly
the structure and pattern of our import has
changed. From Africa and rupee-payment
countries it has increased, especially in the
case of raw materials. In the casc of
Western Europe it has gone down. The im-
port of wheat from Canada and America
has gone down considerably.

SHRI SAMAR MUKHERIJEE : Will
the hon. Minister give concrete figures
about the deciine in imports from Western
countries year-wise ?

SHRI L. N. MISHRA : The import
from West has declined from 67 percent in
1967-68 to 56 per cent in 1968-69 and 53 per
cent in 1969-70.

SHRI BISWANARAYAN SHASTRI :
The hon. Minister has stated in the state-
ment.

““To some extent there was a fall in
the import demand for certain capital
goods in the country due to the indus-
trial recession.”

May I know whether there is a any
decrease in production due to the decrease
in the import of capital goods from foreign
countries ?

SHRI L. N. MISHRA : As the hon.
Member knows, the recession is in the
engineering industry. So, there has been less
of imports of capital goods required by the
engineering industry.

International News Agency

*818. SHRI M. KATHAMUTHU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether exploration of the possi-
bility of starting and International News
Agency with Asian participation and finan-
cial assistance from the UNESCO has been
suggested by the Mass Communication Sub-
Commission of the Indian National Com-
mission for co-operation with the UNESCO;

(b) whether Government have examined
this suggestion; and

(c) if so, the decision taken thereon ?

1893 (SAKA) Oral Answers 10

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Covernment’s attention has
been drawn to a draft summary record of
discussion at a meeting of thc Mass Commu-
nication Sub-Commission of the Indian
National Commission for Cooperation with
UNESCO where such a recommendation has
been made. The approved record of this
discussion has, howevcr, not been communi-
cated to Government yet.

(b) In the circumstances mentioned in
reply to part (a) of the Question, Govern-
ment have had no occasion to examine the
suggestion.

(c) Does not arise.

SHRI M. KATHAMUTHU : 1 would
like to know from the hon. Minister whether
it is a fact that some time back ithe Govern-
ment had proposed to set-up an indepen-
dent news agency. If so, what has happened
to that proposal.

SHRI DHARAM BIR SINHA : The
Government’s decision is to promote and
support a news agency but not to sct-up a
news agency of its own.

SHRI M. KATHAMUTHU : Ip view of
the fact that most of the world ncws agencies
dominated by Western impcrialish interests
are giving distorted news about tte develo-
ping countrics. I would like to know whether
the Government of India feels it necessary
to set-up an independent news agency ? If
so, will the Government persuc the matter ?

SHRI DHARAM BIR SINHCcA : The
Government of India feels the necessity of
supporting an Indian international news
agency because the cflective dissemintion of
news from and to India is not to the extent
which the Government desircs.

ot qfl wwm ;. frra wi owm #
T[aex FEY Fger ower wr gfeqsz g 7
AT I AT & 99 q3Fz /T 97 FI
S FAT § A gAY AuN 3w § o&) g+
aHEY ;1T AT ALY gar wwy 1 ofman
HHITT T9T gAY FATHATEY AT F7 @AY
FWAFF AR o9y AT @ai 9T @



11 Oral Answers

qgar &% ! & o g § feaEd
oy aTFTC T FTEATE T 7

st q¥ aX fag . @@ AES R
fF Y TR oHE F) wgroEr g oS
wa ¥ W, ofiar ar afer wmdE
FIW AN WG ¥ A AN AN
WIEg gfeeFm & 9 agi & wrea g
e gETAR 39 A ¥ efewwnw ¥ A
& | G AT q€ @ TFR FT GAT-
T TS g9 T IO A @@
AfFT TR gq A A A% oAAY W H
T @ IEF GIFR g A FT FgrAAT
3

SHRI ANANTRAO PATIL: The Minister
has said that the government does not desire
to start but to promote and assist the news
agency. I would like to know whether any
attempt has been made to promote the inter-
national news agency after the recommenda-
tion of various newspaper organisations ?

=it awa fag : gee ARSI
# avs ¥ Qg #1 wfadgw @71 A9 A
R (feT=ia)

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : May 1 add to the reply
given by my colleague that Government is
aware of the necessity of such an interna-
tional news agency and also Government has
examiued this point and some study has
been made in this respect.

Export of Cashew Kernels

*819. SHRI M. K. KRISHNAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether cashew kernels exports
from Kerala to foreign countries have
decreased during the year 1970-71 as against
1969-70 ;

JUNE 30, 1971
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(b) if so, the main reasons for the same;
and

(c) the steps taken by Government to
improve the export of cashew kernels ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Statewise export
figures are not available. As regards overall
exports from India during 1969-70 and
1970-71 they stand at Rs. 57.42 crores and
Rs. 52.03 crores respectively.

(b) Less off take by the USSR.

(c) The market has since considerably
improved. Efforts are bcing made to
develop new markets. S.T.C. has also been
asked to take up exports to non-traditional
destinations.

SHRI M. K. KRISHNAN : In his reply
the Minister had said that steps are being
taken to develop new markets. What all
steps have so far becn taken to develop
markets other than the principal buyers,
the USSR and the USA ?

SHRI A. C. GEORGE : We are trying
to persuade the USSR to buy their usual
quota under the trade agreement. Apart
from that, we are trying to develop new
markets in Canada, Japan and Hong Kong.
Over and above this, Western European
markets have since been studied recently by
a senior official of this Ministry from the
point of view of undertaking promotion
measures there.

SHRI M. K. KRISHNAN : In view of
the fact that our export mainly depends on
the import of raw nuts and also in view of
the fact that we have to face kcen competi-
tion from the cashew growing countries,
such as Mozambique and Brazil, do Govern-
ment praopose to set up indigenous produc-
tion of raw nuts in our country itself ?

SHRI A. C. GEORGE : Yes, Sir; the
hon. Member is very correct in saying that
we are now dependent for more than 70
per cent of our processing on import of raw
materials from Kenya, Tanzania and other
East African countries. In view of our
overdependence for raw material on foreign
countries, we have an ambitious programme
for cashew plantation. Already, the Kerala
Government has pushed through a cashew
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plantation scheme and this has been highly
successful. Beyond this, at present there is
a scheme to utilise forest and waste lands
in Orissa, Mysore and Goa for cashew

plantations.

Mr. SPEAKER : The questions and
replies are in consultation, I think.

Stress on Irrigation after Mid-Term
Appraisal of Fourth Plan

*821. SHRI SHYAMNANDAN
MISHRA : Will the Minister of PLAN-
NING be pleased to state :

(a) whether the reorientation of the
Fourth Plan after the mid-term appraisal is
expected to lay a much greater stress on
irrigation ; and

(b) if so, whether any physical target in
this respect has heen indicated to the
Planning Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Until the work
on the mid-term appraisal of the Fourth
Five Year Plan, which have been taken in
hand, is complete, it will not be possible
to say anything in this matter at this
stage.

(b) Does not arise.

SHRI SHYAMNANDAN MISHRA ;
May I know whether there is any idea to
give it a major priority in the new scheme
of oricntation ?

SHRI MOHAN DHARIA While
having the reappraisal of the Fourth Plan
emphasis shall beon such schemes which are
production-oriented and also job-oricnted,
Minor and medium irrigation schemes being
production-oriented and job-oriented,
naturally, there would be a lot of emphasis
on them while the reappraisal of the Plan is
being undertaken.

SHRI SHYAMNANDAN MISHRA :
May I know whether the fact of regional
imbalance in this respect would also be
kept in mind ?

SHRI MOHAN DHARIA : The t:act
of regional imbalance js always kept in mind

1893 (SAKA) Oral Answers 14
but the House is aware that it is ultimately
the State Plans and it is for the State
Governments to decide the priorities. How-
ever, it shall be the endeavour of the
Planning Commission to bring to the notice
of the State Governments these imbalances
and to ractify them,

SHRI CHINTAMANI PANIGRAHI :
We are hearing of this reappraisal of Fourth
Plan for a long time. We would like to
know by what date they are going to com-
plete the reappraisal of the draft Fourth
Plan and whether they are going to seek
some more allotment so far as medium
and minor irrigation projects are concerned.

SHRI MOHAN DHARIA : We have
already started the work of reappraisal.
The Planning Commission has been consul-
ting the various experts, technologists,
scientists, political experts and whosoever is
concerned with planning. Similarly, we
shall be consulting the Chief Minisier and
the respective ministers of the State Govern-
ments. This process will naturally require
some time. But I can say that within the
three months to come this work of reapprai-
sal should be complete.

So for as the second part of the
question is concerned. it cannot be said at
this stage what would be the allocations.
But, naturally, having regard to the massive
challenges we are facing today, we shall
have to find out how we can re-moblise our
resources and how we can meet the
challenges.

MR. SPEAKER : You don't want any
bonus allowance ?

= gFN A wGAG : WA AGRT A
Famar & & N ggadin @wE &
wegrafy geatda #1 &0 @it g gy
g7 & 1 ¥ aTHRT G §F oA A
g5 fov fagy go wrv g g Hag
At vz g #ar 3 faefl & fagra
# fau NN daadfs Aswar F FA
farg dyward o wa fadw FTdwER
g oy § ; afg gl @1 F9 A

SHRI MOHAN DHARIA : I have
brought to the notice of the House that all
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allocations are made according to the guide-
lines laid down by the National Develop-
ment Council which consists of Chief
Ministers and, in that formula, care has
been taken of the backward areas and to see
how these regional imbalances arc bought to
an end.

it 7w femit fag: @ am@ w
am # gy fF e § Ffe-ara
yfw & Faw 25 gfama ww # fa=rd
faerdt & =1 SR gw-adfy QwAr §
g a% 33 gfaaa yfa #1 faarg 3™/ A
fa=rg waerg 1 9T §, W Aa@ER
T a9 F1 @ara @ fF a9, dAfeaw
T ArzA7 gfem groaed & faw,
At FE-Nfafzs ryad §, @i a9
Y egaear #y wry, arfe yfe a1 fasrg
¥ gfama ¥ gfg &1 AR arg & @ A
19 faa a& ?

qeq WANIW : qg gATA A F
Quigwr & aR ¥ & FfFfeew &
ar #

st qaw femic fag : ag@ o
g & grary #§ oA & J-oiaA &
TR # g1 A fao &4 Ifomw F A &
957 997 § |

SHRI MOHAN DHARIA : It shall be
our cndeavour to see that job-oriented
schemes are given priority.

SHRI M. SATYANARAYAN RAO:
I would like to know from the hon.
Minister whether in view of the experience
that major irrigation projects have not
solved our problems, the Government is
taking any measures to concentrate on minor
irrigation schemes.

SHRI MOHAN DHARIA : The country
needs major and minor and also medium
type of schemes. It all depends on the
local conditions. But it is true that in
order to achieve better productivity without
any gestation period, minor irrigation should
be given more emphasis.
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Textile Mills taken over by State and
Central Government Agencies

*g27. SHRI S.R. DAMANI @ Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of cotton textile mills
taken over by the State and Central
Government agencies during the last one
year, how many of them are working at
present and their working results ;

(b) the number of mills under examina-
tion and by what time they will be reopened;
and

(c) the steps taken to stop further

closure of mills ?

THE
TRADE (SHRI

MINISTER OF FOREIGN
L. N. MISHRA) : (a)

to (c). A Statement is laid on the Table of
the House.
Sta.2ment
(a) During the last one year, the

management of eight cotton Textile Mills
has been taken over by the Government
under Section 18A of the Industries
(Development and Regulation) Act. The
respective State Textile Corporation has
been appointed as Authorised Controller in
respect of six mills, while the National
Textile Corporation has been appointed as
Authorised Controller of two mills. Out
of these eight mills, five mills are working.

(b) Presumably the Hon’ble Member is
referring to the closed mills. The affairs of
six such mills are being investigated and
Investigation Committees reports in respect
of 8 mills are under examination. It is
very difficult to state as to when these mills
will re-start working.

(¢) A working group under the Chair-
manship of Managing Director, National
Textile Corporation is examining the ques-
tion of modernisation of sick cotton textile
mills.

SHRI S. R, DAMANI : According to
the statement, eight mills have been taken
out of which five mills have started working.
Three mills have not started working. May
I know from the hon. Minister the names
of ~ these three mills which not started
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working and what are the reasons for the
same and when they will start working.

Then, in part (b) of the statement, it
has been said that an Investigation Commi-
ttee has been set up for sick mills to be
taken over. May I know the names of
these mills? Has the Investigation Committee
submitted its report ? What are the difficul-
ties in re-starting these mills ?

SHRI L. N. MISHRA : The three
mills are : Keshav Mills Co. Ltd., Petlad,
Coimbatore Murugan Mills, Coimbatore
and Ajudhia Textile Mills Ltd., Delhi.
Certain cases are pending in the High
Courts. There is correspondence with the
State Governments as regards financial
investment.

SHRi S. R. DAMANI : Have these
Investigations Committees submitted their
recommendations ? What are the names of
the mills and when were their recommenda-
tions made ?

SHRI L. N. MISHRA : 1 have earlier
answered this question in this House. We
have also taken over 28 mills and in respect
of 4or 5 mills Investigations Committees
have been appointed and three of them are
on the point of comple'ion of their report
and two have not started their work. One
is in Maharashtra and the other in Gujarat.

SHRI S. R. DAMANI My second
supplementary is : What is he the policy of
the Government ? When the mills close
down, then Investigations Committees are
appointed and action is taken. Now, I
want to know whether the Government would
consider taking over the management as
soon as they find that the mill is in diffi-
culty or is likely to close down so that the
workers may not be thrown out of employ-
ment and there is no loss of production.

SHRI L. N. MISHRA : I am glad that
Mr Damani has got some sympathy for
workers. The main point is this....

SHRI PILOO MODY : That must be
your monopoly.

SHRI L. N. MISHRA : We have to
take over the mill from the management.
Only two days ago there was a dispute
between me and Gujarat Government about
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taking over the Jupiter Mills. The difficulty
has come from the management say that
their headquarters is in Ahmedabad. There-
fore, unless the Gujarat Government agrees,
we cannot take over the mill. The main
difficulty is about the management. We have
appointed the Investigation Committee to
go into the assets and liabilities of the
mills. We cannot take over the mills which
are not of any use,

PROF., MADHU DANDAVATE : Does
the Government propose to stick to its
old practice of taking over the sick mills,
raodernise them, rationalise them and when
their potentialities of profitability increase,
then hand them over back to the private-
owners ?

SHRI L. N, MISHRA : At present, it
is the intention of the preseat Act but I
am thinking over the matter whether it is
desirable to do so.

SHRI INDER J. MALHOTRA : May
I know the total amount of money spent
so far on the mills which have been taken
over ?

SHRI L. N. MISHRA : I would require
notice, Sir.

st &9 97 qui : § wioF qeaw {
7l AT ¥ 957 (F) ¥ @f §F g
wrgar § fF #ar Ao wdw & gAY
faat & wraar fad o\ Fearw fawr &
sTeadl ¥ W ST g WX FEE
gIF & wgQe frar § fF ag fas
Far ¥ gand A A fast # a7
A H AGY AreqH § IAG ?

Mr. SPEAKER : This question is about
the mills which are already takea over.

The other one you take it as a suggestion
and not a question.

oft ot %7 qwi : anft awad F7 I
FamaT | gAfa X T (F) & gni F
qar ¥

st uso A faw: A aew
aEer WTRd A Frear fae €1 5
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AR g AR A IEH AN FAAT
qET § 1

SHRI SOMCHAND SOLANKI : Sir,
the Vakil Jehangir Mills of Ahmedabad is
closed for the last six months and so many
representations have been forwarded to the
Prime Minister and the Minister also. May
I know from the hon Minister as to what

is the decision of the Government to run
these mills of Ahmedabad ?

SHRI L. N. MISHRA : This was before
the High Court and the High Court has
recently given the decision. Now, we have
decided to hand it over to the Co-operatives
and if the Co-operatives come forward, we
shall help them also financially through
tae Industrial Finance Corporation.

Yt QYo w7 g sre
+
©828. »it TTAATC TEA :
= "o AATLAA :

47 dwAT 7Y ag AW @ o
Far i

(%) 71 axFR 7 zg = I
qaadla FrFT F7 AT grET AR
# foar § s afz g7, @t s g=-
g qid v §

(=) #7ar srew qx affaw faaa a9
¥ 99 aHT #7 fa4X g9 # Iq@ 4
Faf #TA F1 ¢ ; AT

(7) afz g, @ 7 as s afz ag
ar 9aF Fa1 FI@ § ?

DA AAT § [ew w0
MNgw arfcar) - (F) N, A 1 @@
SN gFATT AT FT gearwa A v
@R

(@) =% (7). geaiwT gox A<
S X U fagw ofter & R
faarad A fFar s ok s gruar
AFAf@  IW & ag 49T w=ew
X wegd fRat s |
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&t THTEAT TreRY - A d9adia
QAT T gAdfera sTey JA FA A
HIAEFAT FT AIAT AFR A Fa o,
TR 3ux fer fre gEl ¥ aftadw
FW F AR @Y & Wit @ oFw
FFR i fFaar qwg @ ?

SHRI MOHAN DHARIA: I have
already replied that this will take about
three months. Planning is a continuous
process. Having regard to our commitments
to the people whatever action is required
shall have to be taken. That is why the
Fourth Plan is being reappraised.

MR. SPEAKER : It should have been
linked with the previous question.

=Y TRTAATE TERAT © FAT FTHIK FT

grer fomay e @ are Frag g
92 & 3@ afada ¥ B9 @@ F A-
AT 9T fqaR FEA T T AT AR & 7
SRR AEY & av I Fry v § 7

SHRI MOHAN DHARIA This
session is not likely to go beyond three
months. It is not possible to bring the
document on reappraisal of the Plan before
this Session of the House.

wEr WERY : ag WAL AT 1Y A
QT TIAT AT FFAT & |

& TATAATT ATER : Teqe qRIEA,
T F JA@ @ [T A0MEW 0 A9 g
wd & f s a aer w3 g E
T8 93 g9 gl #IT §§ a<g IUAT T
T Ag AT AT W@ & |

SHRI SHYAMNANDAN MISHRA :
There has been no discussion on the Fourth
Five-year plan in this House. So, would the
Government try to see that the Fourth Five-
year Plan is being discussed before its re-
appraisal is discussed in this House ?

SHR!I MOHAN DHARIA : There is
already a Motion in this House which was
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referred to our Ministry. We have given our
consent that it should be taken up for
discussion during this session so that we
shall get fresh ideas from hon. Members
which should be useful for a proper re-
appraisal of the Fourth Plan.

MR. SPEAKER : There have been
already so many questions.

. SHRI SAMAR GUHA : For relief and
food of the Bangla Desh refugees, as per the
note circulated by Rehabilitation Ministry.

MR. SPEAKER : All roads go to that !

SHRI SAMAR GUHA : About three
thousand crores are required, but so far only
Rs. 30 crores have been received from the
foreign countries. I want to know whether
as a result of the additional burden regarding
food and relief relating to Bangla Desh
refugees, our Plan will be reappraised and
re-drafted. If not, we want to know how
this provision will me met.

SHRI MOHAN DHARIA : At the time
of the reappraisal the difficult situation
created by the influx of refugees will no
doubt be taken into consideration.

1965 & wra-arfecam  @ad &
A R Wt amfoel &
grafa wer &) o @ ITEY
AgTAS

«829. =t wEww W : ¥
fadmr savare 7N g Sata A FAO FO
& -

(%) =1 37 Wreda qafewi 7 w9
% w1 garawn femr wr & fma
grafa 1965 & wia qifsea™ @99
e FT A € o1 ; AR

(@) afz g, @t s+ gemaw &
faraet frat af &t o qur faw fra
fafa #v gmasr fear v ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). No, Sir. The Government of India
have decided to give ad-hoc exgratia grants
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to Indian Nationals and Indian Companies
whose properties had been seized by the
Governmment of Pakistan during Indo-
Pakistan Conflict of September, 1965. Full
details of the claims duly supported by
documentary evidence have been called for
from the parties concerned. The payments
will be made as and when the verification of
the claims is complcted,

ot gw @ wwr: 1965 ¥ A aw
19 X fre) #) S FRaTE faar ar agy
fear ?

q'}qaoqaofﬂ\!: #y gu fzan
ff g & § seiwfa &1 Saar gar
a7 {5 f5q ag 3 faar S w6
FATX AT § R I 770 707 4T
109 A3 & &AT &1 g7 W SEHT
s F3ar g § M AN OiFEE G
ar 397 & amfeEt @ grafa sw W H
IFET fadATd T AR aO q@ @HT
Y Y a7 gRiY ?

SIgR e IR0 A FWH
AT AT § AT AT F FAIA 3
FT 4T FTHTL ZIr 7

ot g0 o T : Iy ergAE 3
g, & awde & @R fee weRl-
fea & 9ra gg 9 1 IEEY AT A
g @1 a% SaF wafg § 97 % fF
qg WO TTEETEd 2 R

st oo o 7 : FT AEAE
9 Faray f a7 AR feaar qug
qT @ @R W &1 feeds ww
FAHF?

ot awo g0 frw @ ag waft A FEA
e | wa I@ERT A @ Far
STRIT |

st o gao famrd : weaw wEw,
gt 5@ # A aF F T §—109 FA7
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Y & g9 § AR qifewar qvafa &1
faam @ & g fegr omdw ) W &
T g5ar § f& mfswart awfa
AT fear mar @ ? afe fear war @,
AfFar §?6-7a0 a7 § aga A
=TARTT AT AT A, I gy F |y
grrr ?

Y qeo qo faw : 3@ A ¥ Afke
9 ST g, ®EW WM SEAT G
ear g i F19 SA Saufasrd &
JqF A1 GAAT FET O W@ IF
qfeear gwafa T g g, IWH
TeatEa fear , gat @ 109 FO%
w38, gEd gy ag 40-50 ¥
Wz &t w ot &, geerons gfe @
arfeardt avafa aga ww &

Introduction of Commiercinls o
Television

*831. SHRI G. VENKATSWAMY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have taken a
decision in regard to introducing commer-
cials on Television ;

(b) if so, the nature of the decision

taken ; and

(c) when this is likely to start ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No. Sir.

(b) and (b). Do not arise.

ot Wo FWTEAT : FqT TW@ FIH AT
fedr FmId-Ta= Y X w7 favew
g8, WX g § A Fur fret wriA-
FNATET F 719 AT § 7 I HRA-
FIATERTT & a9 g § av...
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WLTH WENAW : A% Fg 3% & A
3, a7 77 Tad ¥ #q fawom

SHRI PILOO MODY : When they say
‘No’, they really mean ‘Yes.’

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : That may be applicable only
to the hon. Member,

ot Wto Fweearsdt : @l Y garv !

aeqy wgiaw . afad, @ fF &
guT |

Purchase of Indian Fiims by Finland

*832. SHRI M. SATYANARAYAN
RAO : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Finland has offered to buy
Indian films for exhibition through her
television net-work ;

(b) if so, the total number of films to
be purchased :

(c) the cost of films ; and
(d) the mode of payment ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to
(d). A statement is laid on the Table of the
the House.

Statement

(a) and (b). Ten films have been select-
ed by the Finnish Broadcasting Company/
TV, Helsinki, for exhibiting on its TV net-
work in Finland.

(c) and (d). US $1300 for each film will
be paid for first telecastiag and US $650
for the second telecasting and the payment
will be made in fiee foreign exchange
through the normal banking channels.

SHRI M. SATYANARAYANA RAO:
From the statement it appears that the
films have only been selected. My question
is whether they have been bought.
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SHRI L. N. MISHRA : I have said al-
ready that ten films have been bought by
the Finnish Broadcasting Company/TV,
at the rate of US $1300 for each film for
first telecasting and US $650 for the second
telecasting. We have given them ten films,
and some of them are in Hindi, Bengali,
Marathi and Gujarati.

SHRI M. SATYANARAYANA RAO:
Out of the ten films bought, may I know
whether there is any Telegu film ?

SHRI L. N. MISHRA :
there is none this year.

I am sorry,

weq sim-weqr §An frany

#833. %o wTHATIT@TW qiI :
w7 gy wf ag Iary A g7 73 fF

(%) wav Poarht wudt (o)
& aR ¥ A 52T A Tew ™ F AT
1§ dur faae ;AR

(=) @ frazr A go @ & fag
FEIR 7 7T FEATS AT § 7

Tewrd "o A Tow-wea (st
W T q) : (F) S A, sy
(&) w7 =& s&av |

o aEEtTCTE of¥ : sreqer Wy,
gufy 7N #gaw 3 SOIH Fgw e fr
w7 g gear, Afewr & s A §
f 7T #¢ samarfew  wfafafe wuee 3,
agl & arfent 7, agt aw fv agh «r
Faarfast & 7€ gfadgq 7 @R
A oagi ox drfrae @
R IEH g FW F fa¥ w@
Aegeqar 3 Arfge ? a@ife @ aF
IAT-ageAr ar ¥ qftadq FE a@ER
&1 fawg g

o) gET WX Q0 . WeqE S, gW A
ot g sl & qar ar fw oA
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frary #ody F F ® 7oy wdw ok
e & @ ¥ 8 dhr-faare 2,
ey A Tor FERIA sy fa
T

=t s o ;s A WY
I faar &, ag o) & gwar &, ¥
ot 537 qgr gr—Far A O
#E @ v ¥ 97 ag ¥ sfaffy
Auesdl Y aX® {, agi F ATAfH Y
ATE &, TTfAHT FY a6 § T g
& fom¥ #gr mar @ 5 93 9T W IR
#7 faqra & 7 #% faar dam @y qfiada
5y q= gl g aFar 1

qeuw W IW ;. §a TEAd w®e
TaAde & & g7 aFdr
Inflated Telephone Bills

*g834, SHRI SUBODH HANSDA :
Wwill the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are aware that
telephone subscribers are receiving inflated
telephone bills in Dclhi and some other
places ;

(b) whether complaints lodged in this
connection are not viewed seriously ;

(c) whether Government would take
steps against such telephone bills racket ;
and

(d) whether Government are considering
measures how this could be stopped ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) Some subscribers have made complaints
to the effect that their bills are inflated.

(b) Every complaint for excessive billing
is thoroughly examined.
(c) and (d). Government is seized of the

problem and is taking appropriate steps
against such malpractices.

SHRI SUBODH HANSDA : The hon.
Minister has stated that some complaints
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have been made. I would like to know
whether all the complaints have been investi-
gated, and if so, the findings of the
investigations and whether any punishment
has been given to anyone.

SBRI H. N. BAHUGUNA : In a
number of cases, the finding is that the bills
alleged to be inflated are not inflated, but
correct bills, but in a few cases where they
have been found to be inflated, appropriate
remissions have been given by the authority
conceraed.

SHRI PILOO MODY :
punishment ?

What about

SHRI SUBODH HANSDA : Is ita
fact that a few days back a telephone line-
man was arrested in Delhi as involved in
this telephone racket ?

SHRI H. N. BAHUGUNA : Three

persons have been arrested.

SHRI S. M. BANERJEE : Is the
Minister aware that in the case of inflated
bills which we or others receive, we have to
telephone many times to thc authority
concerned and tell them about the inflated
bill ? That itself inflates the bill. Will
steps be taken not to charge those calls
made in connection with enquiry about
inflated bills ?

SHRI H.N. BAHUGUNA : I am
sorry I cannot oblige Shri Banerjee the way
he wants. When a bill is alleged to be
inflated, due enquiry is made with referenec
to the various periods, the nature of the bill,
previous bills, other technical things such
as testing of the meter etc. Unless the
department ;5 satisfied by genuinc reasons
that the bill has been inflated, no remission
can possibly be made.

SHRI PILOO MODY : But is the

customer satisfied ?

MR. SPEAKER : This is the second
time this question has come in the House.

SHRI AMRIT NAHATA :
calls but receive a bill for 1800 !

I make 18
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Setting up of an Organisation to eradicate
Wagon Breaking and Pilferage of
Railway Goods

*836. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Railway Ministry has
sought the help of her Ministry to set up an
organisation to eradicate wagon—breaking
and pilferage of Railway goods from the
yards and elsewhere ; and

(b) if so, whether any practical step has
been taken in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No, Sir. However. the
Ministry of Railways have sought the
assistance of the Ministry of Home Affairs
(Grih Mantralaya) in combating the growing
incidence of crime on the Railways parti-
cularly in the Eastern region of the country.

(b) The steps taken for this purpose
include the following :

(i) The Government of West Bengal
have agreed to render all possible
assistance including the provision
of more armed patrols to work in
close liaison with the Railway
Police.

(ii) Some Units of the Central Reserve
Police have also been placed at the
disposal of the Supdt. Railway
Police, Howarah to supplement his
strength and some more if needed,
will be provided for the protection
of vital railway installations as also
for better security of the yards and
open lines.

The Government of West Bengal

have also undertaken a Schemec of

patrolling of the tracks etc. to
prevent theft of overhead high
tension electric lines.

(iv) They have also strengthencd their
staff for better collection of intelli-
gence about crime and criminals on
Railways.

(iii)

(v) The Government of West Bengal
are taking action against receivers
of stolen property and criminals
involved in the theft of railway

property.
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DR. RANEN SEN : It is a well known
fact that in all this theft and pilferage a
section of railway employees is invariably
involved. Has Government any scheme or
proposal to associate the railway trade Jnions
in the attempt to see that wagon-breaking,
pilferage and other things do not take place ?

SHRI K. C. PANT : Government
would certainly welcome the co-operation of
the trade unions in this task.

DR. RANEN SEN : Government have

to take the initiative. Have they any
scheme for this ?
SHRI K. C. PANT : That is really

the concern of the Railway Ministry. Here
1 can only answer the question on behalf of
the Home Ministry to the extent that the
Railway Ministry have sought our assistance.
Even so, as I said, Government would
welcome the co-operation of the trade
anions,

DR. RANEN SEN: In view of the
fact that the operation of inter-State criminal
gangs is involved in this wagon-breaking,
pilfcrage and destruction, has it been thought
necessary by the Government of India or
the Home Ministry to make a sort of inter-
locking of the activities of the State police
departments also ?

SHRI K. C. PANT : As a first step,
as I said in the statement also, better
intelligence is to be collected, and with the
intelligence being available, wherever the
ramifications of these activities are found,
action will have to be taken. I have already
indicated that action against receivers of
stolen property and criminals involved is
being undertaken by the Government of
West Bengal. 1f we flod ramifications in
any other State, most certainly we shall take
action there also.

!‘ftw'\ﬂ qﬁ!ﬂf:ﬂeﬂﬁm, #
AR qreqw ¥ wEAE AN wgRw A
AT wrgar g fF W@ arst § A R}
AR o1 @ A fag ararhre qwsAl A
AT star & geee F1 g 4 QY
YOF grag § wor 39 wrdag Ay
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ol g w7 o AT g fad
qg aY g% ATYW TG §, ATAS 9 HAAT
1 fa g, afFT sIgr a  £a¥ SAar w1
AW qTT & FFAT § W G qAF WA
# QT FT 4g FEANT qTA Y qFaAT
fF g A N F@ AW I HERE
grafuge ak Y N aAr @ax oo

F1§ &) IAHFT @R ¢ AT gH ATET §
& TaT gz faem o

Renewal of Indo-U.A.R. Trade Agreement

*838. SHRI H. M. PATEL : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the attention of Govern-
ment has been invi‘ed to a report in the
Sunday Standard dated the 13th June, 1971
saying that the Indo-U. A. R. trade is in
doldrums and there is no sign of renewal of
the agreement ;

(b) the impediments in the renewal of
the agreement ; and

(c) the extent to which our foreign
exchange earning is likely to be affected in
case of agreement is not renewed ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
Government have taken note of the Press
Report.

(b) and (c). The total trade between
India and U.A.R. is of the order of Rs. 75
to 80 crores per annum. Some difficulties
are bound to emerge in such a large volume
of trade. These are usually resolved by
negotiations to mutual satisfaction. Such
negotiations are being conducted with the
Government of U.A.R. and it is premature
to forecast the final outcome at the present
stage of negotiations.

SHRI H. M. PATEL : Out of this
Rs. 70—Rs. 80 crores of total trade with the
U.A.R., how much is accounted for by
imports and much by exports.

SHRI L. N. MISHRA : Our export to
UAR is much bigger compared to our import
from UAR. It is mainly because we only
import cotton from th¢ UAR while we
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export a large numbe: of items, and till
today the technical credit outstanding is an
amount of Rs. 13 crores.

SHRI H. M. PATEL : What arc the
major items of export from this couatry
which are affected by the present situation ?

SHRI1 L. N. MISHRA : Our exports
are not being affected because a new agree-
meat has to be arrived at some time in July.
We are having discussions, and with them.
Officials have not yet finished the discussion,
and ministerial discussion is to follow. The
main items of our export to UAR are largely
tea, jute manufactures and engineering goods.
1 do not think anything will be affected. We
have to sort out the question of payment.
They are in financial difficulties, and they
say that it will not be possible for them to
make payment straightaway according to the
present arrangements. We will have to
evolve some kind of formula. But we have
our own difficulties and we cannot agree to
the formula suggested by them. Therefore,
after discussion alone we will be in a position
to say what the outcome will be.

Import of U. S. Films through American
Motion Pictures Association

*840. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(@ Whether U.S. films are
imported into the country through
Amcrican Motion Pictures Association ;

being
the

(b) if so, the terms of agreement with
the Association ;

(c) the total amount of foreign
exchange involued in the import of
U.S. films during the last three years
and the amount of profit to the

Association during the same period ;

(d) whether the period of agreement
entered into with this Association is
going to be completed in the recent
future ; and

(¢) whether Government propose to
import such fiims through the Indian
Motion Pictures Export Corporation
instead of the American Motion Pictures
Association and, if sp, the particulars of
the proposal 7
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to
(¢) : A statement is laid on the Table of
the House.

Statement.

() Yes, Sir.

(b) The present agreement with Motion
Pictures Export Association of America
which came into effect on 1. 7. 1968 expires
on 30. 5. 71. In terms of the agreement,
member companies of Motion Pictures
Export Association of America, Inc.,
Bombay, are allowed to import feature
films on a quota of 509, of the basic year.

(ii)) All earnings of the films imported
are held under blocked accounts in
India out of which an amount
up to Rs. 25 lakhs is allowed to
beremited by all companies
together per annum. The balance
amount is to be utilised for pur-
chase, renting of Indian films,
production and co-production in
India, travel expenses uf business
exccutives, charges for processing
io bond in India, building purchase,
leasing and renovating of motion
picture theatres in India, printing
and other expenses on publicity
etc.

(iii) Import of one short for each

print of feature film is also per-

mitted. 50%, of the footage of
shorts as imported is to be adjusted

against the quota of Motion
Pictures Export Association of
Ameriea.

(¢) No payment is made for imporst
or purchase of the films under the agree-
ment, The total amount of collections on
exhibition of American films and amount
remitted during the last three years is as
under:—

‘Value in Rs. lakhs
Amount Remitted.

Year Amount
(July-June) Colleeted

1967-68 3,12 10
1968-69 2,27 38
1969-70

2,91 25
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(d) The present agreement expires on
30th June, 1971.

(¢) The policy relating to the import
of films in general and from USA in particu-/
is under review. Although under JAe memo-
randum of Association IMPEC can under-
take import of Films, this Corporation was
set up primarily to develop export of Indian
films.

=it oif gaw : Heyw APy, & WA
#ERT & AT Argar g fE oW swasy
fad gl feard arht § A% feaar
ATy AAFA Feafaar agi ¥ ¥ oy §?
Fag N o agar g fr o 2w @
Wt g Y fogad gt Yo § A S
¥ #r ary QA ? s Ay far g A
N Y 2w F o= g9 W g AT
o argx ¥ fagd ) 7R AR XS I
1 ag #1771 78 3 | § afreaa w@w
& o HwdFT FEOAT F ATET 8O FT
miffe grm yagra A I ?

st geto oo fasr: gurdy foed ot
T E v ogw ot s fEd a9 §
T ¥ gux dar & fe o foed S ggi
¥ T § aw @ I A A A @ wix
AN A IgA IAAY AT gy Afgy |

gt % wIgAfwas, igE a7
graey ¢, gH 999 SATRT & AY § afaeq
I A I qI9 gH A9A § | AgT A%
AT S\ of a5 e w1 qAE @, 7@
sfazra Faw ga agT 9T § R amEr
STEIT A7 F Ay It § W T
F grEaE AR F A o W ok g
7 2@ @ & T ag A & wwar fe o
zfozga frerm FTeaRaa § s afd &
gq W F1 HQAT WY AfFT A9 AT
IS 6 o Qer § N odvr § 9AF
qTE Y FRAEE a1 Fmifaesa § g,
STEaAE AW Y A § aY qg fawwa @A
AER g Aafer w faafed § @l
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@zt 5 wr g gfraras
g fs e fqw 93 3w A
F3, afens J9ex ¥ Afra zad fowa
ATIH Y}, wrag wEAFET F A FA<
A& g

ot afaqua : geaer Ay, Tl
wraa fomd  gafquma awQaT 40
ATE &9 FT Gz g7 & ayar g wA
& g aga et faerar @) R F1E oEd
T & 5 37 foswd Frew 3G AR
HYAT FAT AR A . (wwAw) w9
&9 T A9 AT qEEET AT AFY
g A sowr itz o wEra @ @
2...(wmaam) weas wged, s facger
drar § waifs gad gar W A gaEr A
gare § AifF faga w1 faan awg I
g1 A 9| g fe s gaRda v g
fagaft Frqft ¥ qrdt § IaFr gArd M
TN FFIAT T T T TH FT 4T FT
2?7 g S w91 qg @ g
qraT &, WY IAY FE AT vz @A
T 1., (caaum)

MR. SPEAKER : ] arn not going to
allow long introductions, If you want to
make a speech, you camn make it on the
demands for grants of the concerned
Ministry.

it mf quw : 7g agg Joe AT
3 weaw AP AR AW &7 AgAT F
dar aTET ST WET § SHWY gAark I &y
Ny FEOA FGT T ¥ AG 9T §
(wame)...

st g0 wo faw: 4 aEHw
g2eg F gamt F g7 39 a3 fr=ne F1
@ & afew waT g Soar & f5 stAQar
& o g% wifcw X Y JaC F ar Td
oY gad Y Jar Ty & o ) A
W AR AT § g 7 3 e §, DA
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N awe N a@ e ) gafag dar
g, gala @ & f& feaft 9
# focd gu & A few g

=} gOW 9T wYAG  TEAN AL,
qa{a el A AT § ag FTR e
{1 & AT agq wEwa ¥ feard sdr @
zafae & saer agar § fF @ A
o A sfaerw s ey § 7 g
Y gAR agr Y fRcH § 9w 9 [
¥ Fer gaAR AR SO A W fau
g ¥ ¥y R Q@ § AfF @ 2|
# arfas qar wr 7%

&ﬁqa’o qaoﬁ?ﬂ! g1 & afafa
T @ Fn 3 fr fm ag A fek
zg 3 & 9 =rfgw ) R S gArd
fored agh st §, wrAw wsE W Ag
SET g R 7 w=r 40 W@ wwar
FRIAFAT G §a gax IR FAT
AT gt fEewt &1 ATy AT FI
FAMAT {1

WRITTEN ANSWERS TO QUESTIONS

Setting up of Free Trade Zone in Gos

*g11. SHRI P. K. DEO: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a free trade zone is proposed
to be get up in Goa ;

(b) if so,
and

the main features thereof ;

(c) the extent to which, in terms of
volume and value the proposed free trade
zone is likely to help the country ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
suggestion have been received from various
sources by the Government for the setting
up of Free Trade Zones at various Ports in
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India including Goa. Government consider
that it might be advantageous to watch the
progress of the Free Trade Zone at Kandla
for some more time before setting up other
Free Trade Zones.

(b) and (c). Do not arise.

Ban on Import of Rubber

*813. SHRI JYOTIRMOY BOSU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are considering
any proposal to stop the imports of rubber
from other countries by cancelling the im-
port licences ; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No licences for
import of natural rubber were issued during
1970-71. Only import of special purposes
synthetic rubber which are not manufactur-
ed in India is, however, being allowed.

(b) Production and consumption of
rubber is reviewed from time to time and
decision regarding imports taken.

Editorial and other Comments Published
in May 1971 Issue of ‘Mother India’
Re : Events in Baugla Desh

*815. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government’s attention has
been drawn to the Editorial entitled
‘‘Pakistani Butchers and Hindu Goats” and
other comments on events in Bangla Desh
contained in the May, 1971 issue of the
Mother India, edited and published by Dr.
Baburao Patel from Bombay ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Itis being examined whether the
editorial is actionable under the law. By
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an Order under section of the Criminal and
Election Laws (Amendment) Act, 1969 the
periodical has been prohibited for a period
of two months from publishing any writing
on the subject of Bangla Desh or the problem
of refugees from East Bengal.

Decline in Export of Marine Products

*816. SHRI G. Y. KRISHNAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the export of marine
products from India have declined this year;
and

(b) f so,
fall ?

the reasons for this step

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) ; (a) No, Sir.

(b) Does not arise.

Indo-Soviet Trade and Payment
Agreement

*820. SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased
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Decline in Export of Hessian to U.S.A.

*822. SHRI RAMKANWAR : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Hessian export to the
U.S.A. has been sharply declining the last
three years ;

(b) if so, the comparative fall in the
Hessian exports to the U.S.A. during the
years 1967-68, 1968-69 and 1969-70 and the
reasons therefor ; and

(c) the loss suffered as a result thereof
and steps contemplated by Government to
step up the exports ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to (c).
Expo'ts of Hessians from India to the
U.S.A. declined as indicated below :

(Figures in ‘000" Tonnes)

to state :

(a) whether India and Soviet
have signed a Five Year Trade and Payment
Agrcement for 1971-75 ;

(b) if so, its main features and the
industrial products which India is going to
export ; and

(c) the amount of foreign exchange
likely to be earned therefrom ?

THE MINISTER OF FOREIGN
TRADE (THRI L., N. MISHRA) : (a) to
(c). A fresh Long Term Trade Agreement
for five years from 1971 to 1975 was con-
cluded between the Government of India
and the Government of USSR on 26th
December, 1970 in New Delhi. The Trade
Agreement, copies of which have been
supplied to the Parliament Library, contain
a list of products which India is going to
export to USSR.

India’s exports to Soviet Union during
1971 are showing an increase of approxima-
tely 159% as compared with the preceding
year and it is hoped that about the same
level of increase will be maintained duriog
the next four years.

Year Decline in exports as
compared to immediately
preceding year
1967-68 5.4
Union 1968-69 30.3
1969-70 323

Exports of hessians to U.S.A. fell by
68,000 tonnes during this three year period.

The decline in exports has been due to
the following reasons :—

(i) competition from Pakistan where
exporters get Bonus Vouchers ;

(ii) competition from synthetics and
bulk handling ;

(iii) steep decline in consumption of
hessians in the U.S.A.

(iv) fall in production of hessians in
India on account of shortage of
raw matcrial, labour troubles
etc.

All possible steps are being taken to
step up exports of jute goods (including
hessians). A good jute and mesta crop is
expected in 1971-72 season. Production is
also being stepped in the jute industry.
The prospects for exports are good in
1971-72.
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Harassment of Downtrodden People and
Deterioration in Law and order
Situation in Puajab

*823. SHRI B. S. BHAURA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware that
law and order situation in Punjab is dcterio-
rating day by day.

(b) whether Government have received
any complaint regarding unnecsssary harass-
ment to the downtrodden section in general
and Harijans in particular by the Akali
Party supporters and the Police for not
supporting the Akali Party candidates
during the mid-term Lok Sabha Elections ;
and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) While it is not correct
that the situation is deteriorating day by
day, Government are aware that in certain
respects law and order in Punjab requires
more serious attention.

(b) Some complaints were received in
this behalf.

(¢) The complaints werc forwarded to
the State Government for inquiry and
appropriate action under the law. The
action actually taken is being ascertained
from the State Government.

Planning Minister’s Discussion with
Scientists

*824. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of PLANNING
be pleased to state :

(a) whether he had called a meeting of
the Scientists on the 5th and 12th June, 1971
for discussion on planning ; and

(b) if so, the outcome of the discus-
sions ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : Yes, Sir. Meetings
were held by the Planning Commission on
the 5th and 12th June, with two different
Panels of Scientists and Technologists.
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(b) The Scientists and Technologists
made some useful suggestions in regard to
drawing up a plan for science and techno-
logy for the next decade which will be
closely related to an integrated with the
socio cconomic objectives of the Plan. They
also made some suggestions with a view to
meet present problems including that of
unemployment of uneducated. These sug-
gestions will be taken into consideration,
in making a reappraisal of the plan.

Setting up of Asian Institute of
Advertising

*825. SHR1 BALATHANDAYUTHAM:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question
No. 5049 on the 17th December 1970 1egar-
ding the Seventh Asian Advertising Congress
and state whether any steps have been
taken by member countries including India
to set up an Asian Institute of Advertising ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : The Seventh Advertising
Congress which was sponsored by the Indian
and Eastern Newspaper Society, the Indian
Languages Newspaper Association, the
Advertising Agencies Association of India
and the Master Printers’ Federation of India
appointed a sub-committee to prepare a
scheme for a proposed Asian Institute of
Advertising. The sub-committee has not
yet met, but is expected to do so shortly.

Arrest of two Pak Nationals and an Indian
for Carrying away Defence Documents
in Amritsar

*826. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether two Pakistani nationals
and onc Indian national were arrested
recently while trying to carry away some
defence documents in Amritsar ; and

(b) if so, whether a full investigation
has bcen mede to unearth the gang opera-
ting on the Punjab border who are
busy in passing on defence secrets to the
enemy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DFPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Two
Pakistanis and an Indian were arrested in
Amritsar district on 25th April 1971 while
trying to cross over to Pakistan. Some
incriminating  documents were recovered
from them.

(b) The investigation of the case is in
progress.

Collaboration of Indian Technicians
in setting up of a Satellite for
TV Programme

*830. DR. MELKOTE : Will the
Minister of ATOMIC ENERGY be pleased
to refer to the reply given to Starred Ques-
tion No. 236 on 2nd June, 1971 regarding
T.V. Programme through satellite and
state :

(a) whether it has been found feasible
to put the satellite within the effective
operational view of India with the para-
bolic antenna pointed towards the centre of
India :

(b) the extent of cost to be borne by
the Government of India ; and

(c) whether Indian technicians would
also collaborate in the project ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir.

(b) India will bear the cost of ground
segment, including community T. V. Sets,
transmit and reqve earth stations and pro-
gramming centres for the Satellite Instruc-
tional Television Experiment (SITE). This
is estimated to cost about Rs. 6 crores.

(c) Yes, Sir. The full responsibility
for programming and the ground segment of
the experiment will be Indian. Indians are
also associated with the NASA units res-
ponsible for the building of the space-
craft.
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Disturbances in Mysore over Presentration
of Mahajan Commission Report in
Parliament

*835. SHRI N. K. SHARMA : Will
the Minister of HOME AFFAIRS bc pleased
to state :

(a) whether a large scale destruction of
property including Posts and Telegraphs
offices. Railways and other Central Govern-
ment offices, took place in Mysore after the
presentation of the Mahajan Commission
Report in Parliament ; and

(b) if so, the total amount of loss due
to these incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). According to
the available information the damage to
Central Government property in incidents
of violence in Mysore State in the latter
half of December, 1970 was of the order of
Rs. 1,11,200.

Production of Natural Rubber

*837. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have made
any estimate with regard to the production
of natural rubber this year ;

(b) if so, how much of it can be uti-
lized for export purposes ; and

(c) what would be the import content
of natural rubber this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). The esti-
mated produ-tion of natural rubber for
1971-72 is 1,00,000 tonies. It is too early
to estimate likely cxports. However possi-
bilities of exports are being explored.

(c) Import of natural rubber will not be
allowed.

Investigation into Availability of Potassium
Chlorites in West Bengal,
Bihar and Kerala

*839. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Central Bureau of In-
vestigation was authorised to conduct in-
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vestigation into the sources with regard to
easy availability of potassium chlorites and
other raw materials of explosive bombs in
West Bengal, Bihar and Keraa ;

(b) if so, the outcome of the investi-
gation and the persons who stock such
materials ; and

(c) if the reply to part (a) above be in
the negative; whether Government propose
to hold such an investigation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to (¢).
In the context of the large scale use of
illicity manufactured bombs and explosives
by anti-social and other extremist elements
in certain parts of the country, a team
of senior police officers in conjunction with
the Bureau of Police Research and Develop-
ment and the Central Bureau of Investi-
gation have been continuously engaged in
study of this problem—including that of the
illicit manufacture, sale, possession etc. of
arms, ammunition and explosives. In the
light of the findings, as and when made,
suitable remedial and preventive measures
are taken to eliminate loopholes in the
arrangements for the production, sale and
distribution of these items—including ex-
plosive substances.

Conference of Chief Secretaries of States
on Unemployment

3455. SHRI TEJA SINGH SWATAN-
TRA : Will the PRIME MINISTER be
pleased to state :

(a) the recommendations of conference
of Chief Secretaries of States, Union Terri-
tories and Secretaries of Government of
India held in Juoe, 1970, on the problems
of unemployment and training pro-
grammes ;

(b) the recommendations which have
been accepted by Union Government and
time by which they are expected to he im-
plemented ;

(c) the recommendations/decisions in
connection with industrialisation of indus-
trially backward districts of Sangrur and
Bhatinda in Punjab State ; and

(d) the central assistance in these cases
offered to the Punjab Government ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) and
(b). A conference of Chief Secretaries of all
States and Union Territories was held on
26th and 27th June, 1970, at New Delhi.
The Conference discussed various measures
including training Schemes to tackle the
problem of unemployment. It was agreed
that high priority would be given to the
implementation of these schemes. A list of
the main schemes, which were discussed. is
enclosed. Implementation of these schemes
has commenced during 1970-7! and will
continue through the Fourth Plan period.

(c) and (d). Government have selected
about 200 districts in the country including
Bhatinda, Gurdaspur, Hoshiaspur and Sang-
rur in Punjab State which are considered
to be industrially backward districts. Public
financial irstitutions will offer concessions
such as lower rate of interest, longer period
of repayment, extended time for the first
instalment of repayment and reduction in
service charges, and these concessions are
expected to accclerate the industrial deve-
lopment in these districts. Some of the
districts, including Hoshiarpur in Panjab
State, have also been selected for 10%,
Central grant on total fixed capital invest-
ment upto Rs. SO lakhs for new industries
started tn such districts.

Statement

farmers
pro-

1. Organisation of small
schemes and rural works
gramme.

Agro-service centres.

Agricultural credit.

. Dry farming.
. Development of rural
feeder roads etc.

“m s W N

markets,

6. Development of small scale indus-
tries and ancillaries.

7. Expansion/re-orientation of train-
ing programme.

8. Career advlsing and vocationa)

guidance.

9. State machinery for employment
and manpower administration.
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Disposal of Tea Garden owned by
Foreigners

3456. SHRI ROBIN KAKOTY : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of tea gardens sold by
the European concerns to Indian concerns
in Assam and West Bengal during the last
three years, year-wise, and the value of
these tea-gardens separately ; and
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(b) the foreign exchange involved in
these transaction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) 20 tea estates in
Assam and West Bengal belonging to foreign
concerns have been permitted to be sold to
Indian concerns during the last three years
ending 3Ist March, 1971 for a total value
of 324.92 lakhs, The following table gives
year-wise figures :—

1968-69 1969-70 1970-71
Assam West Assam West Agsam West
Bengal Bengal Bengal
Number of tea
gardens  permit-
ted to be sold 2 1 8 — *8 1
Rs. Rs. Rs. Rs. Rs.
Price at  which
allowed to be
sold 46.00 2.25 152.51 — 113.05 1.11
lakhs lakhs lakhs lakhs lakhs

*This excludes one Tea Estate in Assam sold in April, 1971, the price of which is

Rs. 11.50 lakhs.

(b) Out of the sale proceeds, a little
over Rs. 200 lakhs have been allowed to be
repatriated.

94 ey W gramary faet §
e W glaard

3457. sit wmraxw Qfem ;T
qAT 7o) g gary A FAT FO fF

(%) a1 Aeg Rw & qF AR AR
gemare fasl & §g mal § @ @
e gfawd 2% & far Fr wdwg
frarmar g ?

(@) afz g, @Y g7 wtay & T w47
§ 9 gdqa wa frar mar v ; AR

() T geF w7 fawR IF wAE
¥ f oF ¥ o cafw R
T

| A (o7 gRAAY Ew qPym)
(%) T 1= 3t & QT TR fod
# 3 grawfas FAHR @ 91T g4 faare
fax ¥ 4 grdafas A6 o @ &
gEaTal & o 11 T o |

(=) foaa vt & araafrs dem
g @Y & gEqral w7 AT #Y 4% oY,
I ATH T T -

gromar faen
1. |Q&aT

2. megey

3. Iqrar
qa fravy foren
1. smax
2. gty
3. aredy
4, fararen
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(1) Segw whET ¥ wewiE s
e & § TEW vAmss warf &9
F1 ME yeaE 78 & | wEA @ e
fox & guir ¥ uF gEwfas  FEH
g @ T g MY g e #
Fari & @dafas R X A Aq
1Y gagaw & of@fam @ #1 wwrq
# 1| zq aug QAT faw & 13 -
B TFEFT AT 3 graAfAw TR 9T
qar g3 fAare o & 6 e wFEs
5k 3 araafas TG 9T TP FAQ
g1

weg q¥W & Qemaw 9t g7 fere
foretf & efiwtn wAw

3458, =t nmr ww Afww : w|4T
"HATT 7Y 3g aqr &1 g1 T fF ¢

(¥) wer R9 & AR q9qT T
frmre fasi # g fpad Eem w1 §
(@) 30 ars’a, 1971 | FHFILH

qg IFeA FAagmw ¥ fag feA
graga-qx faarada ¥ ; w9

() @ TFE W AT T
FTAATE FLF FT FEATAE 7

darT A= (s gwadl  Aaw
aFYTm)
(%) grarmarg fe 786
qet fare faar 852
(@) et fyar 59
q&t fars fae 61

(7) wrgsw awar W W wE-
F qIET qIAA wnfe ¥ guerew @ a%
FFmar Atal # IwdAx g frar o
/i
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weg waw & frate dv awgut w1 wdar
wrar

3459. st wmr s dfwa T
fadw syrare 770 a7 qA A FO FRA
f&

(%) 71 frafa 4w g9 sffwa
FEpll M Ay ww ¥ @l & fag
#1% Afq fraffa S af ¢ ; 7

(=) afe 7&, at @ 7 FRa § 7

fadw = WA W AN
(st gm0 dto wret) @ () o A

(=) frata s seTad: AR-G<HT
a7 H 1 gwrd Ax ¥ whwwg A
frata samare & W 3 & a3y & frafa
WA R I WA grwrem arfafsas
gfeig & @03 & |

Recognition to All India Scheduled Castes
and Scheduled Tribes Empleyees’
Welfare Association (Regd.)

New Delhi

3460. SHRI S. M. SIDDAYYA : Will
the PRIME MINISTER be pleased to
state :

(a) whether the All India Scheduled
Castes and Scheduled Tribes Employees’
Welfare Association (Regd.), New Delhi, has
applied for recognition ;

(b) if so, when ;

(c) whether the recognition has been
given ; and

(d) if so, when and ; if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The All India Scheduled Castes and
Scheduled Tribes Employees” Welfare Asso-
ciation (Regd.), New Delhi had requested
the Ministry of Home Affairs in March-
April, 1970 for according recognition to it
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as a servioe Association to represent the in-
terests of Scheduléd Castes and Scheduled
Tribes and for mcluding its name in the
Hst of Associations recognised for the pur-
pose of notifying ressrved vacancies.

(c) No, Sir.

(d) The Association was informed that
it was not possible to recognise any Asso-
ciation of Government servants formed on
the basis of caste, tribe ot religion. The
Association was also informed that in view
of the arrangements already existing for
publicity of vacanocies reserved fi r Scheduled
Caste and Scheduled Tribes, it has
been decided by Government not to
add to the list of Associations already
recognised for purpose of notifying reserved
vacancies. The Association was also ad-
vised that if it wished to assist ity members
in this matter, it could do so by referring
to the newspaper advertisements issued :n
this regard.

Suggestion made by Administrative Reforms
Cammission to limit the role of Indian
Administrative Service Officers

3461. SHRI JADEJA :
SHRI DEVINDER SINGH
GARCHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether some States are opposing
suggestions made by the Administrative
Reforms Commission to limit the role of
LA.S. Officers ; and

(b) if so, the names of such States and
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The views of all the State Governments
have not yet been received, The views of
some State Governments which have been
received are under examination. It will not,
therefore, be desirable to disclose the same
at this stage,

Auxiliary Centres of A.L.R.

3462. SHRI ESWARA REDDY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number and name of Auxikiary
Centres of the All India Radio having all
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the three transmissions and ‘broadcasting
partially originating programmes ;

(b) the duration of
excluding the  recorded
records) music :

such programmes
(Gramophope

(¢) how many of these oontres are
orginating the rural programmes and relay-
ing youth programmes and their names ;
and

(d) whether all these Stations have
sufficient programme production staff and
are headed by an Assistant Director ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Five, namely, Siliguri,
Agartala, Visakhapatnam, Bikaner and
Sambalpur. All these Auxiliary Centres
except Bikaner originate some programmes
locally.

(b) Siliguri — 30 minutes
Agartala — 90 mi autes
Visakhapatnam— 90 minutes
Sambalpur — 60 minutes.

(c) Two, namely, Agartala and Sambal-
pur. They originate rural programmes.
Sambalpur also relays Youth programmes
from Cuttack.

(d) All these Centres except Siliguri and
Bikaner are headed by Assistant Station
Directors with requisite production staff to
assist them.

Day-time Transmissions from Cuddapah
A.LR. Station

3463. SHRI ESWARA REDDY : Will
the Minister of INFORMATION AND
BROADCASTING be pleascd to state :

(a) whether a decision had been taken
by Government more than six months back
to start day-time transmissions and partially
originating programmes from Cuddapah All
India Radio Station ; and

(b) if so, obstacles coming in the way of
implementation of their decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDIN|
SATPATHY) : (a) Yes, Sir,
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(b) Thert is no obstacle standing in the
way, except that the procedure of sanction-
ing posts and recruiting staff takes time,
specially in the context bf a general ban on
creation of non-Plan posts.

Avenues of Promotion to Staff Artistcs

3465. SHRI ESWARA REDDY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there are no avenues of
promotion to Staff Artistes even in the
senior posts of Staff Artistes like Producers,

Senior Announcers, Senior Production
Assistants, etc. ;
(b) whether any representation was

made for a reservation of certain percentage
of posts and promotion for Staff Artistes ;
and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Each staff artiste is
appointed on contract for a particular post
and the question of his promotion to higher
post as in the case of regular Government
servants does not arise. However, in a
number of cases staff artistes working in
lower posts are eligible for consideration for
appointment on fresh contracts to higher
posts.

(b) Yes, Sir.

(c) This is under consideration.

Telephone Connection in Nasik District
(Mabharasbtra)

3466. SHRI Z. M. KAHANDOLE: Will

the Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is an increasing
demand for new telephone connections, even
the deposits have been paid as per orders of
the Dcpartment  but connections arc not
given speedily in the Chaudor, Satana and
Kalwan areas of Nasik District (Maha-
rashtra) ; and

(b) whether there Is a demand for
separate Telephone Exchanges at Kalwan
and Chaudor ?
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THE MINISTER. OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
The number of applications, pending for
telephone connections at Chaudor, Satana
and Kalwan is 15, 12 and 24 respectively.
There are no cases of inordinate delay in
providing connections  after receipt of
deposits.

(b) Yes, there have been demands for
opening telephone exchanges at Kalwan and
Chaudor in place of existing long distance
public offices.

A scheme for opening a 25 line small
automatic exchange at Kalwan has already
been approved. The question of opening a
25 line small Automatic Exchange at
Chaudor is under examination.

Shifting of Bhabha Atomic Research Centre
from Trombay to Madras

3467. SHRI Z. M. KAHANDOLE :
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether some sections of the Bhabha
Atomic Research Centre, Trombay are being
shifted to Madras ;

(b) if so, the reasons therefor ; and

(c) whether Government are reconsider-
ing the shifting proposal ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) to
(c). A Reactor Rescarch Centre, witha
Fast Breeder Test Reactor as the main
experimental facility, is being established
near Kalpakkam in Tamil Nadu. Work on
the construction of the Reactor is expected
to commence in the near future. The
personnel of the Fast Reactor Group which
is responsiblc for the setting up of the
reactor and is currently functioning from
Trombay will be moving to the project site
as planned.

Reported Statement by Shri Jyoti Basu
Regarding Alleged Hiring of Goondas
to Murder Political Figures

3468. SHRI SAMAR MUKHERIJEE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of a
statement issyed by Shri Jyoti Basy, former
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Deputy Chief Minister of West Bengal that
the Dircc‘:tqr, S.I.LB. (MHA), Government of
India, issued a top secret memorandum
dated the 3rd April, 1971, from 9/1 -Gariahat
Road, Calcutta to the D.I.G.I.B., Calcutta
advising them that the C.P.I. (M) is hiring
goondas to murder oertain political figures ;
and _ |
(b) if so, the reaction of Government
thereto ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). Attention of
the Government has been drawn to the
statement issued by Shri Jyoti Basu in this
regard. It is the duty of the Central Intelli-
gence Bureau to maintain close liaison with
State police authorities and exchange from
time to time relevant information necessary
in the interest of maintenance of public
crder. It would not be in public interest to
cisclose the nature of information so
exchanged. However, the insinuations con-
tained in Shri Jyoti Basu’s statement are
baseless.

Tariff Commission’s Report on Nylon
Yarn prices

3469. SHRI N. K. SANGHI :
SHRI JYOTIRMOY BOSU :
SHRI SAT PAL KAPUR :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Starred Question No. 42 on the 31st March,
1971 regardiaz Tariff Commission’s Report
on Nylon Yarn prices and state :

(a) whether Government have since been
able to take a final dicision on the Tariff
Commission’s Report on Nylon Yarn prices;
and

(b) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The report is still
under the consideration of the Government.

(b) Does not arise.

Ammunition with Pak markings found
in Kashmir

3470. SHRI P. K. DEO : Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whether recently a larpe quantity of
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ammunition. with Pakistani markings and
several incriminating documents were found
in Kashmir buried near the operational head-
quarters of Al Fatah and that there has
been sufficient evidence to show that training
centres for saboteurs were being run in cer-
tain parts of the,valley ;

(b) if so, what are those; and

(c) the steps taken by Government in
the matter ?

THE MINISTEKR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) The Government of
Jammu and Kashmir have intimated that in
the wake of the unearthing of the so- called
‘Al Fatah’ cell in the middie of January
1971, some arms and ammunition with
Pakistani markings as well as certain docu-
ments have been recovered from their head-
quarters near Barsoo village in Anantrnag
District and other places in Srinagar city.
The members of the cell had at one time set
up a training centre in the western part of
valley in the forest known as Haka Khal
(Raithan Badgam area in District Srinagar).

(b) The details of the arms, ammunition
and documents so recovered are as follows :

One revolver

One pistol

Seven handgrenades

Twelve cartridges

Five gelatine roads with detonators
{1 kg. potassium permanganate

% kg. yellow sulphur

One Army training book in Hindi
Two Army training books in English
Hand made maps of Central Jail, Sri-
nagar

Tourist maps; and

Vouchers.

(c) Cases have been ragistered and in-
vestigation is in progress.

Postings of Police Officials to various
Police Stations in Delhi

3471, SHRI MUHAMMED SHERIFF :
SHRI BISHWANATH
JHUNJHUNWALA :

SHKI C. K. CHANDRAPPAN :

Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether for getting the postings of

the Police Officials to various Police Stations
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in Delhi, the junior offiials have to pay
some amount to higher officials ;

(b) whether any enquiry was held into
the matter, and if so, the main features
thereof ; and

(c) the steps taken by Goverameat to
stop such bribes in the capital and eradicate
the corruption in such cadres ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No Sir.

(b) and (c). Do not arise.

Postisg of Central Reserve Police in
Durgspwr

3472. SHRI MOHAMMAD ISMAIL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a number of Central Reserve
Police personne!l have been posted perma-
nantly in the A.V.B. Colony, Durgapur and
they are staying in the luxurious quarters
provided by the Company ; and

(b) the steps taken by the Government
to withdraw the Central Reserve Police per-
sonnel from the A.V.B. factory premises
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). According to
the information furnished by the West Ben-
gal Government, about 50 CRP personnel
have been posted by them for law and erder
duties in the A.V.B. Coloay, Durgapur. The
State Government have accommodated them
in the unfurnished hostel in the Colony.
They will be withdrawn as amd whex the
situation permits.

uTEET @ §  qT-ATOTd @7
w g™
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Findings of eaquiry into Defrand Case in
State Bank of India, New Delhi

3474, MAHARAJA MARTAND
SINGH :
SHRI FATEH SINGH RAO
GAEKWAD :
SHRI MUHAMMED SHERIFF :

will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the enguiry into the attempt
to defraud the State Bank of India, Parlia-
ment Stroet, New Delhl of Rs. 60 lakhs has
since been completed;

(b) if so, the findings thercof; and

(c) the time by which the enquiry is
likely to be completed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (b). On the report &f
the Chief Cashier of the Bank, a case under
Sections 409/419/420 IPC was registered at
Police Station, Parliament Street, on 24.5-
1971, Accus¢ed Shri R. S. Nagarwala has
since been convicted by the competent court
and sentenced to undergo two years' rigorous
imprisonment and to pay fine of Rs. 2,000/~
for each of the offences under Sections 419
and 420 IPC. In default of payment of fine,
he is to undergo rigorous imprisonment for
a period of 6 months on each of the charges.
These sentences are to run consecutively.
The Chief Cashier of the Bank has been
suspended. He was arrested on 29-5-1971
for an offence under Section 409 1PC and
the investigation of this part of the case is
in progress.

Emberziement in Dethi, New Dethi and
R. K. Poram Treasurles

3475. SHRI N. SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Governmemt are aware
that there has been an embezzelment to the
extent of Rs. 13,000 in Delhi Treasury, Rs.
1,20,000 in New Delhi Treasury and Rs.
14,000 in R. K. Puram Treasury on account
of in-experience and negligence on the part
of the Treasury Officers ; and

(b) 1If so, whether any enquiry had
heen ordered and reports examined by
experts and, if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY QF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). According to the
Delhi Administration, certain cases of embe-
zzlement in the Treasuries at Delhi and New
Delhi have come to motice. The mames of
the Tregsuries and the amounts embezziad
are as under :-

() R.K. Puram Treasury :
Rs, 12, 598. 15P.

(i) New Delhi Treasury :
Rs. 1,19, 311. 34P.

(iii) Delbi Treasury (a) Rs. 60,883.95P.
(According to Audit figures).

Delhi Treasury (b) Rs. 789.90P.
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These reported- embezzlements are being
inquired into in consultation with the Comp-
troller & Auditor - Geaeral of India. It is
not possible-at this stage to say whether the
embezzlements took place on account of
in-experience and negligence of the Treasury
Officers concerned.

Sealing of Border by Pakistan Army

3476. SHRI C. K. CHANDRAPPAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Pakistan Army has
been making desperate bid to seal the border
at as many points as it can ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to (b).
In a bid to re-establish their control
over East Bengal, Pakistan Army is
trying to man all the Border outposts with
Army personnel. This, however has not
stopped the flow of refugees who are fleeing
from the terror let loose in East Bengal.
There does not appear to be any sealing of
the border.

Contpensation to Victims for loss suffered
on Indo-Pak. Border

3477. SHRI N. E. HORO ;
SHRI BRIJ RAJ SINGH-KOTAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have com-
pensated the victims who suffered loss due
to their cattle having been taken away by
force by dacoits on the Indo-Pak border ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) (a) and
(b). In all such cases, protests are lodged
by the Government of Indja with the
Pakistan authorities and compensation
is demanded from them. Flag mectings
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under the Ground Rules are held periodi-
cally between the BSF officers and other
local authorities, and their counterparts,
when the return of the stolen cattle is de-
manded for restoration to the rightful
owners. No compensation however, is given
to the affected persons.

Recommendations made by Santhanam
Committee on Corruption by Ministers
and Political Leaders

3478. SHRI C. K. CHANDRAPPAN :
Will the PRIME MINISTER be pleased to
state :

(a) the recommendations made by the
Santhanam Committee for dealing with
corruption by Ministers and political leaders:
and

(b) whether any proposal is under
consideration of Government to enforce
those recommendations all over India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The recommendations made by the
Santhanam Committee are contained in its
report which was placed on the table of
the Lok Sabha.

The Committee had recommended that
codes of conduct may be drawn in respect
of Ministers, Legislators and Political Parties.
A code of Conduct for Ministers was evol-
ved and was also placed on the table of the
Lok Sabha.

Proposals to evolve Codes of Conduct
for Legislators and Political Parties are
under consideration.

FExploration of oreign Markets for
Mango products

3479. SHRI DINESH JOARDER :
SHRI DEVINDER SINGH
GARCHA :
SHRI B. R. SHUKLA:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government attach any
commercial value to the huge produce of
mangoes.
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b) if so, whether Government have
thought out any means to preserve the
mango and mango-products for earning
foreign exchange ;

(e w'helher Government have explored
foreign markets for the mango-products
and o

(d) the names of countries to which
mangoes were exported during thé last three
years and the foreign exchange earned there-
from ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRL
A. C. GEORGE) : (a) Yes, Sir.

(b) There is a well established fruit
preservation industry in the country.

(c) Yes, Sir.

(d) Mangoes were mostly exported to
Kuwait, U. K., Bahrcin and Qatar. Exports
during 1969-70 were Rs. 29.64 lakhs.

Draft of an Amendment to Industrial
Disputes Act from Government of
West Bengal for Approval

3480. SHRI TRIDIB CHAUDHURI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
the draft of an amendment to the Industrial
Disputes Act from the State Government of
West Bengal which that Government wants
to effect through an Ordinance in order to
make it obligatory forthwith for employees
in all industrial undertakings in West
Bengal to give 60 days’ notice to Govern-
ment before declaring a closure of their
establishments ;

(b) whether Government have already
approved the proposed amendment ; and

(¢) whether similar proposal is being
considered by Governments in other States
and also in Central Government employ-
ment spheres in the private and public
sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.



61 Written Answers ASADHA 9,
(b) The draft Ordinance is under :consi-

deration.

(c) A similar proposal has not been
received from any other State Government
and no specific proposal is under considera-
tion in respect of the Central Government's
employment spheres.

Instructors in Dircctorate of Civil Defence
and Home Guards

3481. SHRI THA KIRUTTINAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether 18 per cent quota for the
Scheduled Castes and Scheduled Tribes has
been reserved for services in  Government of
India/Delhi Administration ; and
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(b) the number of Scheduled Caste and
Scheduled Tribe persons who are working
as Instructors Civil Defence/Home Guards
and District Staff Officers in the Directorate
of Civil Defence and Home Guards, Delhi,
their names, qualifications and pay scales in
which they are working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) The quota of vacancies
reserved for Scheduled Castes and Scheduled
Tribes is 15% and 7}49% respectively and not
18%, and as reported by the Dicectorate of
Civil Defence Declhi, vacancies have been
reserved accordingly.

(b) A statement is laid on the Table of
the House.

Statement

S. No. Name Designation

Pay Scale Qualifications

1. Shri Gian Singh Instructor

Civil Defence

2. Shri Pratap Singh —do—

Tanwar

Rs.

210-380 B.A. Instructor in
N.C.C. for two years.
Capable of imparting
training  in Arms
Dirill, Drill, P.T.
Weapon Training, Fire
Fighting and First
Aid.

B.A. Worked as Signal-
man from 16-8-62 to
12-11-68 in  Army.
Capable of imparting
training  in Arms
Drill, Drill, P.T.
Weapon Training, Fire
Fighting and  first
aid.

—do—

Status of T.C.S, Officers on Tripura

3482. SHRI BIREN DUTTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the T.C.S. Officers of
Tripura have gone to court to establish
their equality of status with the I.A.S.
Officers ;

(b) if so, the findings of the court ;
and

(¢) whether Government propose to megt
their Jegitimate demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No, Sir.

(b) Does not arise,

(c) Does not arise.

Increase in National Income

3483. SHRI M. M. JOSEPH :
the PRIME MINISTER be pleased
state :

(a) whether there has been an increase
in the national income during the current
year ; and

(b) if so, to what extent ?

Will
to
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) and
(b). Estimates of national .income either
for the current year, ie. 1971-72 or for
1970-71 have not yet been made.

Concessions to Government Employees
belonging to Scheduled Castes/
Scheduled Tribes

3484, SHR1 MADHURYYA HALDAR:
Will the PRIME MINISTER be pleased to
state :

(a) the nature of concessions allowed to
the Central Government employees belonging
to the Scheduled Castes and Scheduled
Tribes in the matter of appointments, con-
firmation and promotion :

(b) whether Government propose to set
up any machinery for the periodical review
of the implementation of the concessions ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
Statement giving the required information
is laid on the Table of the House. [Placed
in the Library. See No. LT—56/71].

(b) and (c). The orders of the Govern-
ment regarding reservations for Scheduled
Castes and Scheduled Tribes in services,
and the concessions given to them in the
matter of appointments, confirmation and
promotion are expected to be implemented
strictly by all Ministries/ Departments of the
Government of India. The Ministeries/
Departments are required to send periodical
statements to the Department of Personnel
containing information about the filling of
reserved vacancies etc, Liaison Officers of
the rank of Dcputy Secretary have also been
nominated in each Ministry/Department
who arc specifically responsible for ensuring
due compliance by the subordinate appoin-
ting authorities of the orders and instructions
pertaining to the reservation of vacancies
for Scheduled Castes/Scheduled Tribes and
other bencfits admissible to them, and also

for conducting annual inspection of the
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feservation rosters maintained in the
Ministries etc. with a view to sce that the
reservation orders are properly implemen-
ted. A High-power Committee under the
Chai:manship of the Prime Minister has
also been constituted to review the perfor-
mance in the matter of recruitment of
Scheduled Castes/Scheduled Tribes in the
services of the Government. In view of
these measures, it is not considered necessary
to set up any further machinery for the
periodical review of the implementation of
the concessions.

Expenditure on Election Tours Unrdertaken
by Prime Minister

SHRI BRIJ RAJ SINGH-
KOTAH :

SHR1 HUKAM CHAND
KACHWAL :

will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total expenditure borne by
Central Government on Prime Ministers’
tour during the election days by Helicopters
and other planes ;

3485,

(b) whether similar facilities were also
demanded by the other parties ; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) The information is being
collected and will be laid on the Table of
the House.

(b) and (c). Some members of certain
opposition parties did write to the Govern-
ment that leaders of the opposition parties
should be provided the same facilities and
on the same terms as were provided to the
Prime Minister during the election tours.
They were informed that the us¢ of Air
Force planes by the Prime Minister was not
a new facility and that it had been availed
of by successive incumbents of the officé of
Prime Minister ever since the geteral elec-
tion in 1952. They were also inforimed that
the facility was available to the Prime
Minister as the incumbent of that office and
not as the leader of the ruling party. The
question of extending this facility to any
party therefore did not arise,
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French Afd for Constructin Heavy
Water Plant for India’s ¥ast Breeder
Reactor

3486. SHRI N. S. BISHT : Will the
Minister of ATOMIC ENERGY be pleased
1o state :

(a) whether Franoe has agreed to give
aid for constructing a Heavy Water Plant for
India's Fast Breeder Reactor for producing
electricity cheaper than any other fuel ;

(b) if so, the location of the plant ;
and

(c) the anticipated period of its comple-
tion,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BRGADCASTING
(SHRIMATI INDIRA GANDHI) : (a) and
(b). Heavy Water is not required for Fast
Breeder Reactors but is required for the
Candu type power reactors.

The design and supply of equipment of
the neavy water plants being put up at
Baroda and Tuticorin will be done by a
French Consertium. The foreign Exchange
required for the setting up of these two
plants is being financed from French
credits.

(c) The Heavy Water Plants at Baroda
and Tuticoria are expected to be commis-
sioned in 1973 and 1974/75 respectively.

New Fronts opemed by Pak Troops in
East Pakistan on International Boundary
in Assam and West Bengal

3487. SHRI R. R. SINGH DEO : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been invited to report in the
Times of India dated the 30th may, 1971
sayimg that Pakistani troops ia East
Pakistan opencd two new frents on the
international boundary in Assam Gopalpara
District and 24 Parganas District of West
Bengal ; and

(b) if so, the reagtion ¢f Goverament in
this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir. It will not be correct to say that any
fronts have been opened on the international
boundary by the Pakistan army operating
in East Bengal ; their army have however
been tresspassing and intruding into our
territory on serveral occasions and also
opening fire on and shelling our territory
from their positions in Fast Bengal. Two
such incidents occurred on 29th May, 1971,
one near the Goalpara (Assam) border area
and the other close to the 24—Parganas
(West Bengal) border. On both these
occasions Pakistan army fired small arms in
to and shelled our territory.

(b) The BSF have been adequately
strengthened all along the border with East
Bengal and have instructions to throw back
any intruding army or force from across the
border and also to reply effectively to any
shelling or firing from the other side.
Protests have been lodged in all such cases,
demanding compensation for loss of life,
praperty and injury to person, if any asa
result of such incidents,

Loss of Life and Property Suffered by
India from Border Skirmishes on
Indo Pak Border in Rajasthan

3488. RAJMATA KRISHNA KUMARI
JODHPUR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total loss of life and property
suffered by India during the last three
years ; year-wise, as a result of the border
skirmishes on the Indo-Pak Border in
Rajasthan ; and

(b) the steps Government propose to
take to put a stop to these border skirmishes
with a view to instilling more confidence
and sense of security among the people
living in border areas in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
Nil.

(b) The Border Security Force is
vigitant on the border and will take strong
action to repulse any intrusion or attack
from across the border,
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Grant of Permission to Forcign Companies
to Manufacture T. V. Sets

3490. SHRI NIHAR LASKAR :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the PRIME MINISTER be pleased
to state :

(a) whether manufacturers of Television
sets in India have resented Government’s
proposal to allow foreign companies 1o set
up plants in India ;
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the main reasons for their

(b) if so,

opposition ; and

(c) whether they have also urged upon
Government to ban the import of T. V.
sets ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). Applications
were invited from all categories of manu-
factuers for licensing additional capacity to
meet the increased demand when new
television stations arc set up. No decision
has as yet been taken on these applica-
tions.

The existing manufactuers have pleaded
that no foreign company be permitted to
set up manufacture of television sets in
India. They have stated that foreign brand
names will adversely affact the sales of
television sets made on the basis of indigen-
ous know-how,

Government will take a decision in the
matter in accordance with the current
industrial policy and other relevant factors
in the context of overall national interest.

(c) Import of television sets is banned.
Indian visitors abroad can, however, bring in
television sets as part of their baggage under
the Baggage Rules. The manufacturers have
requested deletion of television sets from the
list of items permitted under thc Baggage
Rules. The matter is under consideration.

Reopening of Minerva and Mysore
Cotton Mills

3491. SHRI B. K. MODAK : Will the
Minister of FOREIGN TRADE be plcased
to state :

(a) whether the Mysore Government
have decided to grant Rs. 20 lakhs to the
owners of the closed Minerva and Mysore
Cotton Mills for re-opening the mills ;

(b) whether Government are aware that
these mills had been closed down due to
mismanagement ; and

(c) if so, the reasons for giving grant to
these mills instead of taking them over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
4;\. C. GEORGE) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the House,
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Closure of Rampuria Cotton Mills,
Serampore (West Bengal)

3492. SHRI DINEN  BHATTA-
CHARYYA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the closure of the
Rampuria Cotton Mills, Serampore, West
Bengal :

(b) if so, the total number of workers
thrown out of job due to the closure ;

(c) whether Government are having ary
plan to take over the same ; and

(d) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) About 1800 workers.

(c) and (d). There is nc such plan at
present. However, the question of ordering
investigation into its affairs under the
Industries (Development and Regulation)
Act is under consideration in consultation
with the State Government,

Location of wig factories

3493. SHRI D. K. PANDA : Will the
Minister of FOREIGN TRADE be pleased
1o state ;

(a) the centres in India where wig
factories are located ; and

(b) the names of the owners who run
these factories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). There is
only one organised factory in India. It
is located in Madras and is managed by the
State Trading Corporation of India Ltd.

Isifaerm Gt wr famta
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Appli for Teleph C ti
in Quilon
3495. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
COMMUNICATIONS be pleased to

state :

(a) the number of telephone connections
at present in Quilon District in Kerala ;

(b) the number of applications for
telephone connections in Quilon District
pending consideration of Government ;
and

(c) when a decision will be
these applications ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
2856

(b) 1075

taken on
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(¢) The demannd of waiting applicants,
who are spread over 28 telephone exchanges
in the Quilon District, are being met
progressively depending upon exchange
capacity and availability of other essential
line stores, etc.
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Export of Fruits

1497. SHRI MUHAMMED SHERIFF:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) which varieties of fruits were
exported to foreign countries during the year
1970-71 ; and

(b) the amount of foreign
carned therefrom, country-wise ?

exchange
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). A statement
showing varicties of fruits exported from
India country-wise during the period April
Deccmber, 1970 is laid on the Table of the
Housc. [Placed in Library. Sec No. LT—
364/71). The figures for full year 1970-71
are not yet available.

Solution of Telengana Problem

3498, SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the President of Telengana
Praja Samiti was in Delhi in the month of
May, 1971 to have talks with the Prime
Minister and other Central leaders on the
Telengana issue ;

(b) if so, whether any solution has been
found out ; and

() if not, the further steps likely to be
taken by Government to solve this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) and (c). The talks were in the nature
of exchange of views which have been taking
place from time to time. No definite con-
clusions were reached but further discussions
will continue.

Decline in Export of Textiles

3499. SHRI P. K. DEO : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether textiles exports declined by
more than Rs, 4 orores during April, 1970
and January, 1971 ;

(b) if so, the reasons therefor and the

names of countries to which exports have
declined ;

(c) the comparstive export of cotton
textiles during the last three years in the
corcesponding period ; and

(d) the steps taken by Government in
the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) to (d). A statement is laid on the
Table of the House.

Statement

Reasons for decline in Exports of Cotton
Textile and Measures takeu :

Inadequate availability and high prices
of domestic cotton coupled with high cost
of conversion due to out-dated machinery in
Textile Industry have adversely affected the
competitiveness in foreign markets. The
steps taken include ;

(i) Stringent regulation of the stocks,
credit control and other trading
facilities to arrest rise in priees of
cotton.

(ii) Arranging imports of large quantity
of foreign cotton,

(iii) Allotment of foreign cotton to
exporting mills.
(iv) Encouraging modernization  of

exporting mills and allowing import
of machinery, wherever necessary.

Names of Countries to which Exports Declined

Burma, Ceylon, Nepal, U.A.R., France,
U. K., Czechoslovakia, Yugoslavia, Other
East Buropean countries and U.S.A.

Export Performance during Last Three Years
(lakhs)

April 1968 to January, 1969 Rs. 8262.4
April 1969 to January, 1970 Rs. 9298.7

April 1970 to January, 1971 Rs. 8865.5
(Estimated)

Exports to West Germany and East Germany

3500. SHRI1 P. K. DEO : Will the
Minister of FOREIGN TRADE be pleased
to state the volume of direct and indirect
exports to the Federal Republic of Germany
and the German Democratic Republic
during the years 1968-69, 1969-70 and 1970-
7117

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : A statement giving direct
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exports from India to the Federal Republic
of Germany and the German Democratic
Republic during 1968-69, 1969-70 and 1970-
71 (first eight months only) is attached.

Statistics of indirect exports to these
countries are not availableg

Statement

India’s direct Exports (including re-
exports) to Federal Republic of Germany
and German Democratic Republic during
1968-69 to 1970-71 (upto November 1970).

(Value in Lakhs of Rs.)

Year  Federal Republic  German Demo-
of Germany cratic Republic
1968-69 2650 1984
1969-70 2989 2003
1970-71 2220 1632

(upto Nov. *70)

Closure of textile mills in the South

3501. SHRIP. K. DEO: Will the

Minister of FOREIGN TRADE be pleased
to state :

(a) whether the textile industry in the
South is facing a fresh crisis of a serious
nature ; and

(b) if so, whether Government are
taking any action in this regard to avoid
closure of several textile mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) Does not arise.
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Benefits to Employees of Delhi Administration
Declared Permanent

3505. SHRI SAT PAL KAPUR : Will
the PRIME MINISTER be pleased to state :

(a) whether the Delhi Administration,
had issued an Office Order No. 515 dated
the 22nd July, 1965 declaring its employees
permanent, wherein some Scheduled Caste
employces were also declared permanent ;
and

(b) whether these Scheduled Caste
cmpioyees have not been granted benefits
under the provisions of O. M. No. 9/11/55-
RPS dated the 22nd December, 1959 and No.
9/45/60-Estt. (D) dated the 20th April, 1961
issued by the Ministry of Home Affairs in
spite of repeated orders issued by the
Ministry vide O. M. No. 10/28/68-Estt
(SCT), dated the 12th September, 1968 and
assurance given on the floor of the House
in reply to Unstarred Question No. 2885 on
the 13th March, 1970 regarding benefits to
employees of Union Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The requisite information has been
called from the Delhi Administration and
will be placed on the Table of the House as
$00n as possible,

Seniority List of Employees in Delhi
Administration

3506, SHRI SAT PAL KAPUR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Administration
had brought into force the Dethi Adminis-
tration Subordinate Ministerial/Executive
Rules, 1967 with effect from the [0th
February, 1967 ;

(b) whether the final seniority list has
not so far been issued in any Grade ;

and
(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir,

(b) and (c). According to the Delhi
Administration, seniority lists of Grade I
and II (Ministerial), and Grade I and IV
(Executive), have been finalised. The final
seniority list in respect of Grada III
(Executive). is expected to be issued shortly.
Objections received in respect of senijority
lists of Grade III and IV (Ministerial) and
Grade II (Executive) are heing examined,
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Impact of Budget Proposals on Exports

3507. SHRI S. C. SAMANTA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the impact of Budget proposals
for the year 1971-72 on the Indian ex-
ports ;

(b) the percentage of prices of export
items likely to increase generally as a resoit
of various levies mentioned in the Finance
Bill ; and

(c) the steps being taken to see that ex-
ports do not suffer a set back due to these
levies ?

THE DEPUTY MINISTER IN THE
MINI‘TRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). It is yet too
carly to assess the impact of the levies
announced in the Budget on the prices of
commodities which enter the export field.
However, in respect of both—import duties
and excise levies the system of draw-back is
available to exporters. To that extent the
levies are not likely to significantly affect
the prices of goods for export.

The situation is continuously being
watched and whatever is possible to do, will
be done so that our exports do not lag
behind.

Exports from Kandla free Trade Zone

3508. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(b) the year-wise break-up of exports
from Kandla Free Trade Zone since its in-
ception ;

(b) the commodities being produced and
exported from this Zone ; and

(c) whether Government have under
consideration any scheme to include more
commodities to be exported from this
Zone ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The year-wis¢ bregk-
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up of exports from Kandla Free Trade Zone
since its inception is given below :

Year Total exports from
the Zone
(Rs. in lakhs)
Prior to 1966-67 Nil
1966-67 7.49
1967-68 8.95
1968-69 51.81
1969-70 60.18
1970-71 34.44

(b) The commodities which are being
produced and exported from the Zone at
present are stainless steel utensils, embroi-
dered fabrics, art knitting machines, phar-
maceuticals and medicines, water-proof
tarpaulins, art silk fabrics, spectacle frames,
processed tin-packed peanuts and cashew-
nuts and polylined jute fabrics and bags.

(c) Practically any type of product can
be manufactured and exported from the
Zone. Government have been receiving from
time to time applications from entrepre-
neurs for setting up new industries in the
Zone. Among those recently approved are
applications in respect of ready-made gar-
ments, imitation jewellery, plastic products,
taces and wrap-knitted goods and processed
tea.

Border Tours by Artistes of Song
and Drama Division

3509. SHRI B.K. DASCHOWDHURY :
WIII the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the artistes of Song and
Drama Division have refused to go to the
Border areas ;

(b) whether this refusal was in protest
for non-payment of compensation to theit
four colleagues injured when the truck carry:
ing them overturned in Leh ;

(c) whether there were consdmtions e
cently between him and the representative
of the artistes in this connection ; and

(d) if so, the outcome thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1I DHARAM BIR
SINHA) : (a) No, Sir,

(b) Does not arise.

(c) and (d). Representatives of Staff
Artistes of the Song and Drama Division
recently met the Ministers and the Secretary
in the Minittry of Information and Broad-
casting when they put forward their various
demands, including one for life insurance
and risk cover against accidents. The metter
is being examined.

Unpaid Telephone Bills and Arrears
of Rent of Telegraph and Tele-
phone Circuits

3510. SHRI B. K.
DHURY :
SHRI RAJDEO SINGH :

DASCHOW-

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the total amount of unpaid tele-
phone bills both Government and public
from 1968 to 1st July, 1970 ;

(b) the arrears of rent of Telegraph
and Telephonic circuits upto 1st July,
1970 ;

(c) the total amount that could not be
carned due to Department's failure to
expand capacity of Telephone Exchanges
despite a long waiting list for telephone
connections ; and

(d) the proposed remedial measures in
this regard ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N: BAHUGUNA) : (a)
The total amount outstanding in respect of
bills issued from 1-4-68 upto 30-6-70 as on
1-3-71 is as follows :

(in lakhs of

ASADHA 9, 1893 (SAKA)

rupees)

Government Subs-
cribers 124.89
Private Subscribers 133.41
Total : 258.30

——

(b) Rs, 107,95 Igkbs,
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(c) The total waiting list as on 1-4-71
was 3,09,982. The average revenue earned
per subscriber per annum is of the order of
Rs. 1000/-. Accordingly, if the connections
could be provided to all of them an addi-
tional revenue of Rs. 31 crores annually
could have been earned.

(d) Expansion of the telephone network,
i.e. exchanges, cables, trunk lines etc. is
being under-taken. During the remaining
three years of Fourth Plan it is hoped to
provide another 3.75 lakh direct exchange
connections.

The financial and material resources for
development being limited, it would how-
ever not be possible in foreseeable future to
meet all the demands.

C.B.I. Inquiry into Affairs of Basumatl &
Co. (P) Ltd., Calcutta

3511, SHRI JYOTIRMOY BOSU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the investigations by the
Central Bureau of Investigation into the
affairs of the Basumati & Co. (P) Ltd.,
Calcutta, have since been (;ompleted ?

(b) if so, the findings there f ;

(c) if not, the progress of the investi-
gations till date ; and

(d) the time by which the investigations
are likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) 0 (c). C.B.1. have reported that
the investigation has been completed, but that
certain points of law as thrown up by the
investigation are being examined by them in
consultatioa with the Ministry of Law.

Development of Calcutta

3512. SHRI JYOTIRMOY BOSU :
Will the Minister of PLANNING be pleased
to state :

(a) the specific development works
undertaken in Calcutta and the industrial
region around Calcutta during the last three
years ;

(b) the estimated cost on each of the
schemes taken up during this period ; and

(c) the progress 30 far made 7
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THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (@) to (c). The
Government of West Bengal has been

requested to furnish the required informa-
tion which, when received, will be placed on
the Table of the House.

Alleged Connivance of Political Parties
Leaders and Few Joormalists in Pak
Espionage Activites

3513. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether besides two persons arrested
by the West Bengal Government on the
basis of seized Pakistani espionage, docu-
ments, names of two political parties, some
other political feades, a few journalists and
Government Officials have been mentioned
and their activities recorded in these secret
papers ;

(b) if so, when Government wxll com-
plete their investigations against them ;

(c) whether public trial is proposed to
be instituted against them ;

(d) whether Government are reconside-
ring their decision not to publish facts about
these secret documents ; and

(e) whether in the absence of public
exposure of the activities of the persons
engaged for Pakistani espionage, general
public in West Bengal will remain in dark
about them and thus harm the cause of our
national security ?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(e). Five morc persons have been detained
by the West Bengal Government in this
connection. The case is under investigation,
and appropriate action according to law will
be taken in the matter. It will not be in
the public interest to disclose any details at
this stage.

Publicity to Bangla Desh Happenings

3514. SHRI SAMAR GUHA : Wiil
the Minister of INFORMATION AND
BROADCACASTING be pleased to state :

(a) the major features of the .publicity -

materials, for national and . international
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consumption, about the happening in Baigla
Desh as also the exodus of refugees from
there ;

(b) the names of books, booklets and'
publications brought out by Government in
these connections ; and

: (¢) the general features of cinema and
TV publicity done ?

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR-
SINHA).: (a8) and (b). Qur efforts 'in-
providing information of the happenings in
Bangla Desh seek to (1) focus attention on
the vicious genacide being practised by the
Pakistani Army, (2) bring out the atrocities
perpetrated by the Pakistani Army to
suppress the legitimate democratic and natio-
nal aspirations of the people of Bangla Desh,
(3) publications accounts given by impartial
foreigners including prominent journalists,
(4) expose the contradictions of Pakistan’s
stand, (5) under-score the: humanitarian
aspect of the problem of the evacuees and
(6) build up effective international public
opinion to compel the Government of
Pakistan to create conditions in Bangla
Desh which would facilitate the ecarly
return from India of the evacuees and
their rehabilitation. Our publicity  efforts
also seek to focus the attention of the
interiational community on the stupendous
financial and other problems faced by India
in providing essential relief to the millions
of the evacuees from Bangla Desh so that
adequate international assistance may be
forthcoming to help relieve, to some extent,
the uubearable burden being borne by
India at the expense of her economic
development.

The Ministry of External Affairs have
brought out a publicity brochure, produced:
by our Permanent Mission in New York,
entitted “THE ISSUE : RULE BY
BALLOT ; THE ANSWER: REIGN OF
TERROR”. The text of the Resolution
passed by Parliment on Bangla Desh and
also texts of speeches made by Prime
Minister and Foreign Minister on the
subject has been made available to our
Missions abroad for suitable pubhcny
Several photographs dealing with the
problem have also been supplied to them
for display and publicity. Photographs
have also been released by Press Informa-
tion Bureau to newspapers in. the country,
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(c) Newsreel coverage is being given
regularly in the form of lead items in the
weekly editions of Indian News Review.
The Films Division have so far featured
items in 13 newsreels on Bangla Desh and
refugees, in addition to four special news-
reels. A compilation of all these items
entitled “INDIAN NEWS REVIEW—
DIARY ON BANGLA DESH’ has been
prepared. A documentary film “DURBAR
GATI PADMA”, produced by a private
party has been acquired by the Films
Division and will be released by tihe Films
Division on July 2, 1971. A Films
Division’s documentary entitled ‘“‘REFU-
GEES 1971”, intended for release in India
and abroad, is almost complete and is
likely to be released by the middie of July,
1971, . .

TV news flims tgken/acquired by the
Delhi TV Centre have been telecast by the
Centre. The Centre has also telecast
several interviews, talks, discussions and
news bulletins qp the subject.

Assam-Nagaland Boundary Dispute

3515. SHR! INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a proposal to set
up a boundary Commission to go into the
border dispute between Assam and Naga-
land ;

(b) if so, when the Commission is likely
to be appointed ; and

() what would be ;the terms of . refe-
rence of the Commission ?,

THE MINISTER OF STATE IN THE
MINI®TRY OF HOME 'AFFAIRS  (SHRI
K.C. PANT) " (a) to (c). Government
are considering the entire question' of
resolving the dispute including the mecha-
nism for resolving it.

T
L.A.S.,Officers on, Tenure Posts under
Grih Mantralaya

3516.. SHRI'HUKAM CHAND KACH-
WAI :" Will the Minister of HOME
AFFAIRS be pleased to state :

(a) .the names and designations -of the
L.AS. officers holding tenure posts under the
Grih Mantralaya ;
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(b) the original State of their allotment
in each case separately ;

(c) the period of tenure of each such
officer ;

(d) the normal period of tenure pres-
cribed by Government ;

(e) the number of Officers, their names
and designations who are still retained by
the Mantralaya although their period of
tenure has already expired ; and

(f) the steps, if any, proposed to be
taken for sending back the Officers on the
expiry of their tenure period ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). The Statement
(Column 2 to 5) explaining the position is
laid on the Table of the House. [Placed in

Library, See No. LT—565/71].

(e) and (f). The statement explaining
the position. [Placed in Library, See No.
LT—565/71]).

Collection of Sales Tax on Human hair
processed in Delhi

3517. SHRI M. KATHAMUTHU :
Will the Minister 6f FOREIGN T'RADE
be pleased to state :

() the quantity of human hair proces-
sed in Delhi every month during the years
1969-70 and 1970-71 ; and

(b) the amount Government have
received from the sales of processed hair by
way of sales tax from Delhi in 1967-68,
1968-69 and 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY ,, OF FOREIGN TRADE
(SHRI A.C. GEORGE) : (a) Director-
General, Commercial Intelligence and
Statistics, does not maintain State-wise
productionfexport figures.

(b) Theé information is being collected
and will be placed on the Table of the
House. .

Expo‘ﬁ of cashew Kernel to Soviet Union

3518. SHRI A. K. GOPALAN : Will
the Minister of FOREIGN TRADE be
pleased to state : )

(a) whether cashew kerne'I export from
Kerala to Soviet Union has dwindled by 25
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ser cent during the year 1970-71 than in the
year 1969-70;

(b) if so, the reasons therefor ;

() whether the talks between the
Soviet Union and India regardidg export of
cashew kernel are on a stand-still at present;
and

(d) if so, the steps taken by Govern-
ment to revise this situation and improve
the export of cashew Kernel to the Soviet
Union ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (d). According to
the information received by the Government,
export of cashew kernels from Kerala to
Soviet Union has declined from Rs. 24.58
crores in  1969-70 to Rs. 14.68 crores in
1970-71. USSR buyers will have to be per-
suaded to buy their annual allocation under
the Trade Agreement. Efforts on the part of
our exporters to inerease exports of cashew
kernels to USSR are continuing.

Difference of Opinion Between Government
and Centeral Vigilance Commission on
Disciplinary Action Cases

3519. SHR1 RAMACHANDRAN
KADANNAPPALLI : Will the PRIME
MINISTER be pleased to state :

(a) whether there is still any difference
continuing between the Central Vigilance
Commission and Government over discipii-
nary action against public servants despite
protracted correspondence ;

(b) the cases in which the Commission
had differed from the recommendations of
the C. B. I. during the years 1969-71 ; and

(c) the cases in which the action has
been completed, those cases which are still
pending with the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir. The Central Vigilance Commission
have mentioned only 9 cases of non-
acceptance of their advice in their
six annual reports covering the period 1964-
70.
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Memoranda explaining the reasoas for
non-acceptance of the Commission’s advice
in those cases have been laid before the
Parliament alongwith the respective annual
reports of the Commission.

(b) The number of cases in which the
Central Vigilance Commission differed from
the recommendotions of the C. B. 1. and
recommended no action is as below :-

Period in which

the C. V. C.

tendered their

advice No. of cases
1969-70 k)
1970-71 25

(c) In 57 of these cases the advice of
the Central Vigilance Commission was
accepted by the disciplinary authoritics. Two
cases are under consideration of the concer-
ned disciplinary authorities.

Charges Against 1. P. S. Officer Borne on
Gujarat Cadre

3520. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(@) whether most of the charges fra-
med against an Officer of the Indian Police
Service borne on the Gujarat Cadre includ-
ing the onc of moral turpitude, were held
proved by the Commission of Inquiry and
the Central Vigilance Commission had also
accepted the findings of the Commission of
Inquiry on the charges ;

(b) whether show cause notices for
dismissal and compulsory retirement were
issued against the said Officer but he conti-
nues in the service because the Central
Vigilance Commission intervened in his
favour ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) and (c). A notice was issued to
the Officer concerned asking him to show
cause why he should not be dismissed from
service. The Central Vigilance Commission
had advised a punishment other than com-
pulsory retirement, removal from service, or
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Jismissal from service. Ultimately, punish-
ment reducing his pay was awarded to the
officer in consonance with the advice of
the Central Vigilance Commission and the
Union Public Service Commisson.

Growth rate of India’s Exports

3521. SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether India’s exports have regis-
tered a record increase of 8§ per cent rate
of growth during 1970-71 over the preference
in the previous years ; and

(b) the countries with which our trade
has shown a markea increase ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) Yes, Sir. India’s
exports including re-exports improved to
Rs. 1530.65 crores in 1970-71 as compared to
Rs. 1413.21 crores during 1969-70 thus
showing a growth rate of 8.39/, against 4.1%
achieved during 1969-70 and exceeding the
Fourth Plan target of 79, in 1970-71.

(b) Country-wise export statistics for the
year 1970-71 are not yet available.

Discontentment Among People of Manipur
for Continued Posting of 4th Battalion
of Assam Rifles in the Palace
Compound in Imphal

3522. SHRI N. TOMBI SINGH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the atteation of Government
has been drawn to the grave discontentment
of the people of Manipur about the conti-
nued posting of the 4th Battalion of the
Assam Rifles in the old palace compound
in the heart of the town of Imphal ;

(b) if so, the steps being taken to shift
the Battallion to a suitable place ; and

(c) whether Government have examined
the issue of replacing the Assam Rifles
Battalion by another Battalion of the
Manipur Rifies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). Occasional
suggestions have been made for shifting this
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battalion from its present campus. One
such suggestion was made in 1969 by Shri
Krishna Mohan Singh, a Member of the
last Parliament from Manipur. The Mani-
pur Administration have however reported
that there has been no discontent among
people of Manipur over the continuence of
this battalion at its present campus, where
it has been located ever since 1915. After
a careful examination of the matter, it has
been decided not to disturb the old and
well-established Headquarters of this batta-
lion.

(c) Assam Rifles being a part of the
Central forces in this region, there is no
proposal to replace it.

A.LR. Buildings at Lamphelpat (Imphal)

3523, SHRI N. TOMBI SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the progress made in the proposed
construction of All India Radio Buildings at
Lamphelpat, Imphal ;

(b) whether the attention of Govern-
ment has been drawn to the serious incon-
veniences suffered in All India Radio
in the present small building near the Raj
Nivas ;

(c) whether a tentative programme has
been drawn for shifting the Studios to the
new site ; and

(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Possession of the site
has been taken over and plans of thc
building are under preparation.

(b) Yes, Sir.
(©) Yes, Sir. ,
(d) The new studios are expected to be

ready by 1974 when the station will be
shifted there.

Report of Netafi Enquiry Commission

3524, SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Khosla Enquiry Com-
mission had been authorised to collect the
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necessary evidence in foreign countries ;
and

(%) if so, what is the present position
regarding the submission of report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) The Commission can
record evidence tendered before it even in
foreign countries.

(b) The tenure of the Commission has
been extended upto 31-12-1971 and the
Commission is expected to complete its
inquiry and finalise its report by that date.

Export through Public Sector Agencies

3525. SHRI D. K. PANDA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) how much of the export in 1968-69
and 1969-70 had been done through the
public sector agencies ; and

(b) whether Government intend to take
over more export to be handled through the
public sector agencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Over 10 percent of
export trade had been handled by the
public sector agemcies in 1968-69 and
1969-70.

(b) It is the policy of Government to
increase progressively the role of State
agencies in the export trade.. Government
has peen undertaking studies. of various
commadities with segard to their suitability
for, canalisation and will canalise a8 much
of foreign trade through State agencies as is
found feasible.

Telephonic Link between Kurnool and
Muzaffarpur in Bibar

3526. SHRI N. K. SINHA : Will the
Minister of COMMUNICATIONS be
pleased to state whether it is proposed to
connect directly the Kurnool Telephone Ex-
change with the Muzaffarpur Exohanse in the
State of Bihar ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : No.
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The daily booked calls between Kurnool and
Muzaffarpur are about 2 for which a direct
trunk line is not justified,

Indian Official Delegation’s Visit to Sudan
Re: Trade Relations

SHRI SAMAR MUKHERJEE :
SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

3527.

(a) whether aany - official delegation
visited Sudan recently . and had - talks with
the Sudanese officials - in regard to trade
relations ; and

(b) if so, the outcome of the talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) A trade Ariangement covering a
period of 18 months from July, 1, 1971 to
December 31, 1972, was signed. This
arrangement envisages a total trade of about
Rs. 112 crores and provides for the export
of tea, jute manufactures, textiles, species,
lentils and engineering goods, etc. from
India to Sudan and the import of cotton
gum arabic and hjdes and s)uns from Sudan
into' India.’ Approxlmately 4500q0 bales
of cotfof’ are cxpected to 'be imported
from Sudan ‘Into India during the 18

months, .

Publication of Periodicals by Gemil: '
Democratic Republic in lndia -

. '
' i ) e

3520. SHRI RAM  RANWAR

Will the Minister of INFORMATION AND
BROADCASTING be pleased to dtaie

(a) the names of various penodlcals
published by the German - Democratic
Republic in New Delhi, BomUay, Calcutta
and Madras ;

«

(¥) the languages of these 6ubli<,:'atioqs ;

() the circulation of ehch periodical ;
and . N}

(d) the declared number ‘of subscribe;s;

and the number of copies published of each
periodical ?
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THE DEPUTY MINISTER IN ,THE
MINISTRY OF, INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
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SINHA) : (a) to (d). The requisite infor-
mation is given below :—

Place of S. Name of the Lanzuage Periodi- Circulation
publicdtions No. paper city
Total No. of  Free
No. of subs-
cepies cribers
publi-
shed
New Dethi 1. Democratic Getmany English Fort- 13,150 ' 1,800 11,350
nightly
2. Samajwadi Germany Hindi —do— 8,183 835 7,348
Calcutta 1. Tathya Patrika ) Bengali Monthly Not supplied
2. Samajtantrika Germany —do—  —do— 5,000 " 1,500 3,500
Bombay 1. Lokshahi Germany Marathi —do— 4,500 2,300 2.200
Madras 1. Nava Germany Malaya- —do— 2,972 528 2,444
Jam
2. Puthiya Germany Tamil —do— 4,855 2,855 2,000

Merger of Handicrafts Export Corpora-
tion with S. T. C.

3530. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the administrative cxpenditure of
the Handicrafts Export Corporation in
India and abroad ;

(b) the expcndlturc on its Chairman
and other officials ‘and how muth it
represents as percentage of sales ; v

(c) whether Government have considered
the feasibility of the merger of this
Corporation with the State Trading Corpo-
ration to save administrative expenditure
and duplication of work ; and

(d) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE;(SHRI
A. C.. GEORGE): '(a) The Hon'ble
Member seems to be referring to the Handi-
crafts and Handlooms Export ‘Corporation
of India Ltd. The administrative expendi-
ture of the Corporation in 1970-71 was Rs.
77.44 lakhs. *

(b) The expepditure amounted to Rs.
36.24 lakhs which .works out to 94% of
the value of total sales,

(¢). No, Sir.. The HHEC is a subsidiary
of the STC and specialises in the export of
handicrafts and handlooms.

¢d) Does not arise.
Export of Railway Wagons

3531, SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of orders pending for
the supply of Railway Wagons, the names
of the countries, the number of wagons and
their value ;

(b) the broad details of new agreements
signed in 1971 ; and
(c) whether negotiations are still going

on with other countries and if so, the
names of those countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C. GEORGE) : (a) A Statement is
attached.
(b) As per information available, no

fresh agreement has been signed in this
regard dunng 1971, so far.

(c) Orders qre roported to the Oovgm-
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ment only when they are nearing finalisation

as commercial interests prefer to keep the
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public interest to call for and disseminate

information at negotiation stage as our

negotiations confidential. It is not in competitors may derive advantage.
Statemens
Details of export orders for railway wagons in hand with various manufacturers/
exporters.
Sl1. No. Names of the Country Total orders pending
No. of Wagons Value (Rs./lakhs)
1. Poland 500 270.00
2. Hungary 1000 585.00
(225 wagons valued Rs. 120 lakhs already
exported during 1970-71)
3. Ghana 150 67.00
4. Iran 492 379.00
5. Sudan 120 96 00
6. Kenya 45 30.00
7. Yugoslavia 3600 3744 .81
Total : 5907 5171.81

Sapply of Railway Wagons to U.S.S.R.

3532. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred
Question No. 1233 on the 18th November,
1970 regarding Rail Wagons deal with
Russia and state the steps taken or proposed
to be taken to revive the interest of  the
U.S.S.R. in the Railway wagons deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : As the State Trading
Corporation of India have intimated the
price which will be acceptable to them, it
is for the Soviet purchasing Organization,
V/O MACHINOIMPORT to intimate the
next step.

Imports through M.M.T.C.

3533. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state : .

(a) the total imports made by the
Miaerals and Metals Trading Corporation
in 1970-71 ;

(b) the particulars of items. quantities,
valye and from which countries ;

(¢) the percentage of handling charges
and profit charged to the consumers ;
and

(d) whether any complaints have been
received regarding quality, price delays,
etc, and the steps taken to rectify
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The value of imports
made by the Corporation was Rs. 145.35
crores.

(b) A statement is laid on the Table
of the House. [Placed in Library, See No.
LT— 566/71)

(c) It may not be in public interest to
published details of the business operations
of the Corporatlon such as handling charges,
profit charged etc.

(d) There are complaints of general
nature regarding high sale prices, delays in
delivery etc. from time to time and necessary
steps to rectify them arc taken by the

Corporation,
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Reopening of Closed Textile Mills in
Tamil Nadu, Kerala, Gujarat and
Mabharashtra

3534. SHRI SOMNATH CHATTER-
JEE : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether a number of textile mills

have closed down in Tamil Nadu, Kerala,
Gujarat and Maharashtra ;
(b) if so, the particulars thereof ;

and

(c) the steps taken by Government to
rcopen the closed mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). A statement
is attached.

Statement

Excluding the mills considered fit to be
scrapped, 26 cotton textile mills werc lying
closed as at the end of May, 1971 in the
following states :

Tamilnadu

1. The Pioneer Spinners Pvt. Ltd.,
Pioncernagar.

2. Sri Palamalai Ranganathar Mills,
Perianaickenpalayam.

3. Sri Kothandaram Spinning Mills
Ltd., Madurai.

4. The Radhika Mills 1.td. Uppilipa-
layam.

5. The Pankaja
batore.

6. The Gitanjali Mills Ltd., Sankar-
anainarkovil.

7. The Rajah Mills, Madurai.

Mills Ltd.,, Coim-

8. Shri Shanmugar Mills Ltd.,
Rajapalayam.

9. Balarama Varma Textiles,
Shencottah.

10. Kwality Spinning Mills (P) Ltd.,
Pollachi.

11.  Sri Ramakrishna Mills (CBE) Ltd.,
Coimbatore.

12. Pudukotha Textiles Ltd., Nama-
nasamudram.

ASADHA 9,

1893 (SAKA) Written Answers 98

13. Coimbatore Spinning and 'Weaving
Co. Ltd., Coimbatore.

14. Coimbatore Murugan Mills Ltd.,

Coimbatore.

15. Somasundaram Mills (P) Ltd.,,
Coimbatore.

16. Kaleswarar Mills Ltd., Coim-
batore.

Kerala

1. Kathayee Cotton Mills Ltd.,
Alwaye.

2. The Cannanore Spinning and

Weaving Mills Ltd., Cannanore.

Gujarat

1. The Fine Knitting Co. Ltd,,
Ahmedabad.

2. The Ananta Mills Ltd.,
Ahmedabad

3. The Keshav Mills Co. Ltd.,
Petlad.

4. The Jehangir Vakil Mills Co. Ltd.,
Ahmedabad.

5. Prbha Mills Ltd., Viramgam,

6. The Rajnagar Spinning and

Weaving and Manufacturing Co.
Ltd., Ahmedabad.

Maharashtra
1. Yeshwant Sahakari Soot Girni

Niyamit (Previously Shivaji Tex-
tiles Workers Coop. Spz. Ltd.)
Bhor.

2. The Sakseria Cotton Mills Ltd.,
Bombay.

Out of the above mills, five mills have
been considered uneconomic. The manage-
ment of two mills has been taken over,
under Section 18 A of the Industrics

(development and Regulation) Act, and
placed under Authorised Controllers. One
mill has alrcady restarted working. The

Investigation Committces Reports in respect
of five mills are under examinatian and
affairs of onc mill are being investigated by
an Investigation Committee, appointed
under the aforesaid Act. The cases of four
mills, out of which three had been investi-
gated under the aforeaid Act, are opening
in the High Courts in regard to liquidation
etc. As regards the remaining mills. efforts
are being made by their managements and
the State Governments ¢oncerned to restart
them,
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Complaints Re : Imports and Distribution
of Art Silk and Rayon

3535. SHRI N. E. HORO : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whethor Government have received
complaints regarding the imports and dis-
tribution of art silk and Rayon to Weavers
by the State Trading Corporation ; and

(b) if so, the steps Government have
proposed to remove the deficiency in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Yes, Sir.
Certain complaints have been received with
regard to import of cupromonium (rayon
yarn) for distsibution amongst the power-
loom and handloom industry specially in
Southern India. The exact requirements
of different sectors of the industry are being
assessed in order to plan an equitabla dis-
tribution based on adequate imports.

Publication of Circle Telephone
Directories

3536. SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the periodicity of Circle Telephone
Directories to be published each year ;

(b) the number of such Telephone
Directories published in Bihar during the
year 1969 and 1970 ;

(c) the reasons for not adhering to the
programme, if any, in the printing of Circle
Telephone Directory in Bihar during the
last two years ;

(d) whether non-publication of
Directories in Bihar has caused
venience to public ; and

such
incon-

(e) if so, the remedial measures adopted
by the Administration ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) Bi-annually in major circle and annually
in others. For Bihar Circle the periodicity
is bi-annual.

(b) One issue in 1969.

(c) Delay in supply of printing paper,
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binding material etc. and in finalising con-
tract with Printers and Advertising Agent.

(d) and (e). To avoid inconvenience to
public, two supplemoantary directories for
Patna Exchange and one supplementary
directory cach for Ranchi and Samastipur
Exchdnges were printed during 1970.
Arrangements have also been made to ex-
pedite publication of a new edition.

TR § §A & wqaia amam
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AIT-9TF G99 & gug 1-5-71 F feald
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S 8809 12786
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ufas 272 g g

Officiating Transmission Executives

3538. SHRI RAJDEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether nearly 120 Transmission
Executives have been officiating as Pro-
gramme Executives since more than three
years ;

(b) if so, whether any steps have been
taken to regularise their services ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) The total number of
Transmission Executives who have been
appointed as Programme Executives on
ad hoc basis is 118. Of them 61 have been
officiating as Programme Executives for over
three years.

(b) and (c). Recruitment ruies for the
post of Programme Executive are being re-
vised in consultation with Union Public
Service Commission. The question of
regular appointment of these persons as
Programme Executives will be decided
according to these rules after they have been
finalised.

|HTETCE & AT W A
3539, 3o AEMATGW ¥ : T
I SR wETeQ Ao qg q@T A F
w31 fF
(F) 7 garareas) F amE) A7 aF
¥ grae) fraw Fav §
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(@) @ grag & £ frdw F@
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Reservations for Scheduled Castes and
Scheduled Tribes in Civil Defence and
Home Guard Department, Delhi

3540. SHRI THA KIRUTTINAN :
SHR] T. SOHAN LAL :
SHRI RAMJI RAM :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 4952 on the 16th
December, 1970 and state :

(a) the names of the recognised non-
official representative Organisations of the
Scheduled Castes and Scheduled Tribes
located at Delhi-New/Delhi to whom th’
requisitions to sponsor candidates from th®
Scheduled Castes and Scheduled Tribes, we
addressed hy the Directorate of Civial
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Defence and Home Guards, Delhi in the
years 1968, 1969 and 1970 ; and

(b) the number of such requisitions
addressed and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). Full infor-
mation is being collected from the Delhi
Administration.

C.B.1. Report on the Murder of Maharaja
of Kishangarh (Rajasthan)

3541. RAJMATA KRISHNA KUMARI
JODHPUR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have since
received the report of the Central Bureau
of Investigation on the murder of Maharaja
Sumer Sing of Kishangarh ;

(b) if so, the broad findings thereof ;

(c) if not, the reasons for the delay ;
and

(d) when the report is likely to be
received ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). The final report
has not been reccived. The case is under
investigation and every effort is being made
to complete it as early as possible.

Indian Post Office Act

3542, SHRI N. SHIVAPPA : Will
the Minister of COMMUNICATIONS te
pleased to state :

(a) whether the Law Commission sent
an observation during the year 1970 pertain-
ing to Section 26 of the Indian Post Office
Act of 1898 ; and

(b) if so, whether Government have
since examined the observation and, if so,
the natwure of the decision taken thereon ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) and (b). The observations of the Law
Commission pertaining to Section 26 of the
Indian Post Office Act of 1898 are under
examination,
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Ban on Books written by Karl Marx
and Lenin

3543. SHRI INDRAJIT GUPTA :
Will the PRIME MINISTER be pleased
to sta‘c :

(a) whether Government have seen the
news itcm appearing to Le Monde , famous
French newspaper, regarding banning by the
Government of India of certain books
written by Karl Marx and V. I. Lenin ;

(b) if so, the titles of the books which
have been proscribed ; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(c). The Government have not seen such a
news item. However, it is not a fact
that works of Marx or Lenin have been
proscribed.

Extension of Subscribers Trunk Dialling
System to Ernakulam (Kerala)

3544. SHRI C. M. STEPHEN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the reason for non-extension of
Subscribers” Trunk Dialling System to
Ernakulam although Ernakulam is connected
with coaxial cable ; and

(b) whether he is aware of the repre-
sentation by the Kerala Government for the
provision of the facility at Ernakulam in
1971 and the steps, if any, taken thereoa ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) and (b). The provision of subscriber
trunk dialling (STD) facility requires ade-
quate number of transmission circuits and
switching equipment. While the transmis-
sion circuits have been provided from Erna-
kulam to a number of stations with the
commissioning of the coaxial cable system,
the switching equipment is yet to be in-
stalled.

For providing the STD facility, instal-
lation of a cross bar Trunk Automatic Ex-
change (TAX) has been planned at Erna-
kulam. On commissioning of this exchange,
it will be possible to provide STD to
Trichur and Kottayam and with its inter-
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connection to Madras TAX to Madras,
Bangalore, Coimbatore etc. The installation
of this exchange has been delayed due to
shortfall in crossbar exchange equipment
production. This exchange is now expected
to be commissioned by 1974,

The Kerala Government had represent-
ed about early provision of STD facility at
Ernakulam. In view of delay in commis-
sioning of TAX’s at Ernakulam and Tri-
vandrum, point to point STD has been
planned on Ernakulam-Trivandrum and
Ernakulam-Kottayam routes. It is hoped
that this facility will be commissioned in
1972-73.

Newsprint Quota

3545. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the  Maithili Weekly
““Mithila Times", Lal Bagh, Darbhanga and
Hindi Weekly “Tirhut Bani”, Lehuriasarai,
Darbhanga (Bihar), have not yet been
allotted quotas of glazed and general news-
print ; and

(b) if so, the reasons therefor and the
steps taken for early allotment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No, Sir.

(b) No applications for allotment of
newsprint have been received from the pub-
lishers of ““Mithila Times", Maithili Weekly,
Darbhanga and “Tirhut  Bani”, Hindi
Weekly, Darbhanga, during the current or
the preceding lic ensing year.

Arege Aedt gtawleT & raae
saem § s ¥ fawmd

3546. =it qam femic @ai: 4T
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Special Cell for West Bengal at Delhi

3548. SHRI JYOTIRMOY BOSU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a special
Bengal was created at
President’s rule ;

Cell for West
Declhi durirg the

(b) if so, main features of its work ;

(c) whether the Cell is still functioning ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The cell was set up to bring about
better co-ordination between the State
Government and the various Ministries/
Departments at the Centre.

(c) and (d). It was considered desirable
to keep in close touch with all spheres of
activities in West Bengal and hence the Cell
has been continued.
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Per Capita Income in Kerala

3549. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PLAN-
NING be pleased to state :

(a) the per capita income in the State of
Kerala ;

(b) how does it compare with the per
capita income of other States ; and

(c) the steps Government propose to
take to raise the per capita income in the
State of Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House.

Statement

According to the comparable estimates
of the State incomes furnished by the Cen-
tral Statistical Organisation for the year
1964-65, the per capita income of Kerala
as well as of other States is as follows :
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Rs.

1. Punjab 619
2. Mabhararhtra 529
3. Gujarat 523
4. Haryana 513
5.  West Bengal 495
6. Andhra Pradesh 458
7. Mysore 441
8. Madras 436
9. Assam 394
10. Kerala 391’
11. Madhya Pradesh 378
12. Uttar Pradesh 374
13. Orissa 368
14. Rajasthan 365
15. Bihar 292
INDIA 423

The difference in the level of develop-
ment as between different States depends
upon a variety of complex factors e.g,
physico-geographical, socio-economic etc.
The measures taken to accelerate the pace of
development in Kerala in the Fourth Plan
so as to raise the per capita income in the
State are :
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(i) Allocation of higher Central
assistance for the State Plan ;

(ii) Investment in Central industrial
projects ;

(iii) Central subsidy amounting to
1/10th of the fixed capital in-
vestment of new industrial units
having a total fixed capital in-
vestment upto Rs. 50 lakhs, in
the industrially backward dis-
trict of Alleppey ;

(iv) Concessional finance by financial
institutions in five industrially
backward districts ; implemen-
tation of special programmes
for Small Farmers, Sub-marginal
Farmers and Agricultural
Labourers, which are financed
by the Central Government ;
and

(v) A crash scheme for rural em-
ployment has been launched
throughout the country and all
the districts of Kerala are bene-
fiting from this programme.

The extent of increase in per capita in-
come of the State, however, will depend
upon a large number of other factors e.g.
investment in the private sector, availability
of resources from financial institutions, etc.

Prosecution of Public Servants for
Possessing Assets out of Proportion
to their Incomes

3550. SHRI B. R. SHUKLA : Wwill
the PRIME MINISTER be pleased to
state :

(a) the number of public servants
prosccuted under the Prevention of Corrup-
tion Act for having possessed assets out of
proportion to their known sources of income
during the last two years ;

(b) if any of them were convi.ted for
the same under the said Act ;

(©) whether the Central Government
ascertain annually the extent of the assets
of high salaried Officers of the Central
Government including their family members
and dependents ; and

(d) whether Government would place on
the Table of the House a statement showing
the extent of the assets possessed by high
salaried Officers of the Central Government
including their family members and depen-
dents annually ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). During the period from 25-6-69 to
24th June 1971, 12 Public Servants were

prosecuted for such offences under the
Prevention of Corruption Act by the
Central Bureau of Investigation. All cases

are still pending trial.

() and (d). Property returns are
obtained annually from Officers belonging
to All India Services and Class I and
Class II Officers of the Cental Government
in respect of property held by them in their
own names or in the names of any members
of their family or in the names of any
other persons. Such returns are treated as
confidential.

Racket of False Billing in Telephone
and Telegram in Delhi

3551, SHRI JYOTIRMOY BOSU :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether a widespread racket of
false billing in telepone and telegram has
been detected in Delhi ; and

(b) the number of officials involved ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA : (a) and
(b). Recently with the help of an informant
and the Anti Corruption Department of
the C.B.I., the Posts and Teclegraphs
Department arranged to lay a trap on the
4th June 1971. As a result of this one
lineman and one mazdoor were caught red
handed while offering a long distance call
to Jaipur to the informant, and inter-
charging to subscribers' lines for a call to
Bombay. The anti-corruption department
has taken the two officials into custody and
their cases are being processed.

In another incident that happened on
the night of 8th June, 71, one mazdoor was
caught by the police on a complaint from
a telephone subscriber. The mazdoor had
tapped the telephone connexion of the subs-
criber.

Corruption Charges against Officials of
Directorate of Civil Defence and
Home Guards, Delhi

3553. SHRI SAT PAL KAPUR : Will
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the Minister of HOME AFFAIRS be pleased

to state :

(a) the names and designations of the
officials of the Civil Defence and Home
Guards. Delhi against whom a corruptioa
case was registered with the Central Bureau
of Investigation (S.P.E.) as a result of
which some documents were seized from
the Directorate on the 2nd December,
1969 ;

(b) whether these officials were sus-
pended from the duty to avoid any tamper-
ing with thc records and exercising undue
influence on the witnesses ; and

(c\ if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

MOHSIN) : (a) (i) Shri C. N. Narula,
Controller (Headquarters) Civil Defence,
Delhi ;
(ii) Shri B. D. Singhal, Branch
Incharge, Civil Defence, Delhi.
(b) No.
(¢) (i) All the relevant records had

been made over to the Central
Bureau of Investigation (S.P.E.)
the same day on which they
were asked for, and as such
there was no possibility of the
records being tampered with ;
and

Witnesses were mostly from out-
side the Directorate, and, there-
fore, no one the Directorate
could have influenced them.

(ii)

Ma ufacture of Computers in Public
Sector

3554, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the PRIME MINISTER
be pleased to state :

(a) whether Goverament have decided
to manufacture computers in the public
sector ; and

(b) if so, the salient features of the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): () and (b). Yes, Sir. It
hag been decided to set up the manufacture
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of computers in the Electronics Corporation
of India Ltd., Hyderabad. They have
already started production of small ¢om-
puters, namely, TDC-12, using indigenously
developed  technology. Medium  and
medium-large computers, namely TDC-16
and TDC-32, using third generation techno-
logy i.e., integrated circuits etc., based on
completely indigenous know-how are also in
the process of development. The produc-
tion of TDC-16 is likely to commence in
about 18 months’ time and of TDC-32 in
about 42 months’ time. Associated soft-
ware of these computers is also under
development.

Poor Transmission of Calcutta Radio

Station
3555. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :

(a) whether he is aware of the poor
performance of the medium wave trans-
mitter of the Calcutta Radio Station as
also the short wave which is not at all
audible in the villages and cities even 200
miles from Calcutta ; and

(b) if so, the steps proposed to be taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Performance of all the
medium-wave  transmitters of  Calcutta
station is satisfactory.

On the short-wave, the reception is
disturbed owing to interference from short
wave broadcasting stations in the crowded
short-wave band.

(b) Since interference
transmission is increasing, efforts are being
made progressively to substitute the short
wave service by medium service for home

services.

in short-wave

weq w3y € qgd § Al # arfeeard
fegs
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JUNE 30, 1971

Written Answers 112

figFl 3t fad-ar dear 791 § o 4w
91X T 9 WARA WY R 3@ Awg q9
e

(8) =9 wwa faad g gu arfear
TfeFl &1 qar a F faw Afew o
foa 1 §; ok

() wfasr & o qiffear afgst
1 3W F fwwd @ 97 93 R
I ¥ AU aTER ¥ 3AT A A 3
soar 31 #7 fqae g ?

Uz "y ¥ T v (s we
X @a) : (F) 31 wE, 1971 I Fay
gaqT €Y, 38F UF faqw 2w ¥ g2
qT TET 14T § |

(@) 227

() 3% qar T 937 I9F fawg
FIEAN FrErg Foqredn, fGad oAw
fagg gazar I sk I W A
fAeTerT Y Frears WY wmfra &

faaza
fas @1 am gt gu arfweam
ufee®r 1t @&t
W 74
fammagT 3
| 2
g 2
CARRICIES ]
TR 19
FAAIR 10
FIAT 1
gt faar 9
T EaT 20
qam 50
qrr 9
fagix 5
faany 1
A 21
e 227

v




113 Written Answers

oy WIT wTEY, TroeaT AT ooy
¥ fremme o m g ofesrrit
afege

3557. ot gew wer wwEva ;. wv
o 5 ag Iqm A Ha7 F0

(F) 1 97=Q, 1968 ¥ a7 ax oy
AR FIEAR, 7IeqT qOT AT A §H
fra  wferg arfeert afsest #Y fre-
AR FT fomar mar §;

(=) fras aufrea & ol 3w &
fag sIgd W@ gvardt F@w@ qar
glaarT g1 MNeTaEr aUA go ; HR

() <% ¥ fFay safeqal &Y 3w &
arg? fasrer war aar feadl 9T qFed
Fars ay ?

T aeatay Ay wifaw fawn § o
wit (st A frarg fawd) : (F) & (7).
THT AIFR & 7 g1 F HIAR 1
sFAady, 1968 w7 10 g4, 1971 3 €=
usy # yfawg 11 arfeeart wfgs
froam fay o1 1969 & A7 @ifF-
Ay qmfedt & gfaarz qar Nar-arsg
aAq g | 39 § UF 93 ;EA wig-
fagn & geata qwawT a@ar T@r A]
A1t fag fear mar | e A & aTmE
&7 n gfgaiz 1 Marares gfem @1d
§ oy #T fay 77 AT AR ArgEE X
fog smaga-ax 2 # wgr w@r | SgE
afafafuai & qafua #¥¢ wmg aqAE
T g

Y 7 FEAC AT qALA FIHTA
q gIAT AT & 4T AST F 92 9 @
HEiEsi

|/ T wr et ' fRafea

3558. it gww @wx woEw : FAT
T WA qg qary A par w5
(%) na &= awt & fw FAT

ASADHA 9, 1893 (SAKA)

Written Answers 114

R 7 fead g frges 6 §
(@) swa wafa § was smamw ax
foramt =g fpar ;@R
() ¥ s g fgEa 99
HTERN ®Y gEqT AqT Y A TH 9T FA

FTARE?

Ug waeE ¥y wet (of gew
wx q ) : () & (7). gaT wwAa ¥
T Y § T qAT 92 9= @ & i |

fagre # fewmnia aar affew dme ®
faszadt i & Mo e M@
qrfesanl srga

3559. wit gwA 972 HHAT : T IE
ot g qr A Far w9

(%) =ar adw, 1971 F A fagr
firaraist ¥ qar afywd Fma & frezadl
it ¥ gg aifweardy wrqa freeant fea
g

(@) afz &, aY fraa st fireee
fea

() 7ar ifawrfeat #1 Yar q3g ot
fe frgana & 6 e xv qfefy & ag
faalt grastzg aar gar & ;

(=) afg gi, a¥ s@&FT qar qWA &
fore a1 7 Fa1 FEAAG A Y ; AR

(%) 71 =@ 99 g9 g H qar
war far war @ ?

gg sTea NI wifAs faamn § o
w=t (st e Frav faat) ¢ () o AEY
il

(@) sz adt 9zar

(m) & (¥). W AR T W

warg F1 AT I T oY i frmady
¥ qF @ glades ww g @ feg A



115 Written Answers

a frdt wfawa giasie w1 qar @@ a6
01T 7 Fr¢ wfaga FewEegar & @

Death of a Convict Serving Imprisonment
in Tibar Jail, Delhi

3560. SHRI PHOOL CHAND
VERMA :
SHRI BISHWANATH JHUN-
. JHUNWALA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Shri Chowri Swami Das, a
convict serving one month’s rigorous im-
prisonment in Tihar Jail, Delhi was beaten
by the Jail authorities so mercilessly that he
died in the hospital ;

(b) whether the post-mortem report
showed 17 injuries on his body and that his
death was caused by a blow of rifle-butt ;
and

(c) if so, the action taken by Govern-
ment against the guilty persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K. C. PANT): (a) to (c). According.tg
the Delhi Administration, Shri Chowri
Swami Dass, a convict serving one month’s
rigorous imprisonment in Tihar Jail, Delhi,
was admitted in the Irwin Hospital in a
serious condition on 3lIst May, 1971. He
died in the Hospital on the same date at
9-45 p.m. The post-mortem examination
revealed 17 injuriss on his person, including
one head injury. According to medical
opinion, he died due to haemorrhage conse-
quent to head injury caused by a blunt
object or suface.

The Magistrate, who conducted the
inquest proceedings, concluded that the
convict appeared to have been beaten inside
the jail. Accordingly, a case under Section
304 IPC was registered at Police Station,
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in progress. For accused persons, including
three Wardens of the Jail, have been arrested
in this connection.

Opening of New Telegraphs Offices in
Villages between Rewa and
Sengrauli (Madhya Pradesh) .

3561. SHRI RANABAHADUR SINGH:
Will the Minister of COMMUNICATIONS
be pleased to state : ’

(a) the names of Telegraphs offices,
kilometrage of overhead telegraph wires and
kilometrage of underground cable conductors
between Rewa and Sengrauli in Madhya
Pradesh at the beginning and end of each
Five Year Plan : and

(b) the steps taken or proposed to be
taken by Government to open more Tele-
graphs Offices in the villages falling between
Rewa and Sengrauli in Madhyva Pradesh ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Telegraph offices working in stations between
Rewa and Sengrauli are Govindgarh, Chur
Hat, Sidhi, Jaiwan, Darbargawan and
Waidhan.

The names of Telegraph offices and
length of overhead telegraph wires in Kilo-
meters between Rewa and Sengrauli at the
beginning and end of each year plan is as
per Statement attached herewith.

(b) Telegraph facility at places is gene-
rally provided if the scheme is financially
viable. But at certain places which have
Administrative/Public importance, Depart-
ment has been permitting opening of tele-
graph offices cven if the proposal involves
loss to Department. The Opening of
telegraph offices in villages falling between
Rewa and Sengrauli will be done in accor-
dance to the above policy. At present
proposal for opening telegraph office at

Tilak Nagar. Investigations in this case are  Sengrauli Colliery is under examination,
Statement ‘
Telegraph Officers Length of Telegraph Wires
_;eginning End Bcginning_--— End
1 2 3 4 5 -
KM KM
1. First Plan —_ Govindgarh —_— 125.53

Sidhi
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1 2 3 4 5
2. Second Plan Govindgarh Govindgarh
Sidhi Sidhi
Jaiwan 125.53 297.73
Waidhan )
3. Third Plan Govindgarh  Govindgarh )
Sidhi Sidhi |
Jaiwan Jaiwan 297.73 297.73
Waidhan Waidhan )
Dagbargawan J
4. 67-69 Period Govindgarh  Govindgarh )
Sidhi Sidhi |
Jaiwan Jaiwan !
Waidhan Waidhan l} 297.13 326.70
Dagbargawan Dagbargawan |
Churhat J
5. Fourth Plan Govindgarh
Sidhi
Jaiwan
Waidhan 326.70
Dagbargawan
Churhat

There is no cable between Rewa and Sengrauli.

TR A & AAHl W ST
fean fafem gsaman & afe qgard
® dle s A gar T amatET

3562. To NENATAW T3 : FT
g WY ag aqm A1 FAT 3 65

(%) 7 wE@mHTaR  ferm fafew
et & afaF agard faafeas iwy
FTR geg § A A @ W®E S

(@) w7 I i & srma At
¥ Aamil ST OF-AAGF J@ § T
aratemg fFar g ;

() ®=1 wH gaTATE FT TF I
wfasrd it agi A% a9 W W T
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(=) afz g, @ g9 Ak H AT
T FraaArdy av v ?

g wwrem | T A (s wew e
ga) : (%) geammEre feaq fafem g==1-
am & &frs agard ffeax ste To

T A ae Y afga st a7 ¥ 6
319,71 & 6 g 1971 a% geyg ae
#Fagiy

(@) w7 @R F Famr g &
ST ¥ T aratal Fr A€ gEAr
agl g1

() AR F faafeax & frama &
R & Q@ AfgHrd I3F q19 TE @

@7 9T |
(&) sz 7 I&aT )

Scheduled Caste Gazetted Officers in
Information and Broadcasting
Ministry

3563. SHRI RAJDEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Scheduled Caste employees
in his Ministry working as Class II Gazetted
Officers for the last three years or more
have been regularised ; and

(b) also whether there are orders from
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the Home Ministry to regularisc them, and
for relaxing the rules if necessary ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (@) There arc five Class 1I
Gazetted ofticers belonging to Scheduled
Caste community working in this Ministry
on ad hoc basis for more than three years
pending finalisation of the recruitment rules.
The question of regularising them will be
considered in the light of recruitment rules
after they have been finalised.

(b) No, Sir.

Trade Agreement between India and
Sudan

3564. SHRI DEVINDER SINGH

GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether a trade agreement has been
signed between India and Sudan.

(b) if so, the broad features of this
agreement ; and

(c) the names of specific commodities
which will be exported from this country
and of those to be imported from Sudan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) An Indo-Sudan Trade
Arrangement was signed between India and
Sudan under the existing Indo-Sudan Trade
Agreement of October, 1965.

(b) The arrangement is effective for a
period of 18 months from July 1, 1971 to
December 31, 1972 and envisages total
trade of the order of about Rs. 112 crores.

(c) The arrangement provides for the
cxport of tea, jute goods, spices, textiles,
lentils and engineering and other goods from
India to Sudan and the import of cotton,
gum arabic and hides and skias from Sudan
into India.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT
ANCE

Reported shortage of coal in the
Country

SHRI MUKHTIAR SINGH MALIK

JUNE 30, 1971

(C.A) 120

(Rohtak) : T call the attention of the
Minister of steel and Mines to the following
matter of urgent public importance and
request that he may make a statement
thereon :

Reported acute shortage of coal in
the country which has affected industrial
production and the building activit
ies.”

THE MINISTER OF STEEL. AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : The level of production
of coal in the country is adequate to meet
all demands. The production during the
last three years, 1968-69, 1969-70 and
1970-71 was 71.4 ; 75.7 and 70.7 million
tonnes respectively. The correspending
pithead stocks and the end of the above
years were 5.95 ; 7.08 and 9.21 million
tonnes. The accumulation of pithead
stocks is due to the difficulty of moving
coal from the producing centres to the
consumers. Consequently there has been a
shortage of coal in the country for in-
dustrial production, building activities,
power generation etc.

Due to the inability of the Railways to
provide sufficient wagons, the despatches of
coal during the last three years have been
falling, During 1968-69, 1969-70 and
1970-71 the addcspatches of coal have been
67.55: 66.17 and 60.50 million tonnes
respectively. The average number of wagons
loaded daily have been 7,895, 8,133 and
7,46 for the last three years. In Bengal/
Bihar coalfields, the wagon supply position
has been much worse than in the rest of
the country. ¥t has deteriorated further
since April 1971.

Tne shortage of wagons has been
attributed by the Railways to the large-
scale thefts of wires, wagon-parts, signalling
and other equipmeat and assaults on
Railway staff in the Bengal-Bihar areas, as
a result of deteriorating law and order
situation.

The Government of India are fully
scized of the problem. All possible steps
arc being taken in association with the
State Government concerned to tighten and
reinforce  security arrangements in the
disturbed areas. These steps would, it is
hoped, help in improving the law and order
situation and restore normalcy in the railway
operations soon. As soon as more wagons
are available for the movement of coal, the
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present shortage of coal in the consuming
centres will disapprar.

it gfeare fag afew : «1FT @,
&% dY gk 2w ¥ o wefan farlt
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7z ) g9 A FIF FT JHE I
A T ) TAg ¥ F-0F AT F FT
A AR Y qIF AL &o FT s I
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[t gfear fog]
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Y IN? o A gl & ag fefigaw
MNeFqT F FET FT W § W A%
T g F ANaq a1 € ) faw fEew
Wt qFqET S0 97de IR IF § 8-
faw &1 7=l W@ A ez T GFW
FT A% § fag aF@ aF ¥ MET
| § M AT AT A1 R faw
foea it ¥1 g9 ghea § qumnar ar
aar ?

SHRI MOHAN KUMARAMANGALAM:
So far as the question as to whether any
of the States have asked for permission to
administer and impose restrictions on the
sale of coal is concerned, the Government
of India have not refused permission to any
State Government for imposing any control
on distribution. So far as we are aware, no
such request has been made.

So far as control oa coal prices and
coal distribution is concerned, the hon.
Member is right in saying that the controls
were lifted, 1 think in 1967. As a result
there has been no hardship either to industry
are to consumer. As I have made clear in
the statement, the main rcason for the
difficulties today faced by the consumer is
not because there is not adequatc coal or
adequate production but there is the diffi-
culty of transport.

1 am not able to appreciate exactly what
<he hon. Member means by referring to
artificial scarcity. If he means by that that
coal is not avilable to the consumer, though
there is adequate production of coal, that
is correct. It is not made available to the
consumer duc to the difficuties that we are
facing, which have been explained in the
statement that I heve placed before the
House.

So far as fixing a target date by which
the shortage of coal, or the difficulties of
the consumer in getting coal can be
removed, is concerned, | am afraid it is not
possible to fix any date by which we can
see that the consumer will get coal because
we are repcatedly faciog difficulties, Today
is 30th. Only on the 29th, that is yesterday,
there was a bandh in Durgapur as a result
of which 10,000 wagons were immobilised
in Durgapur-Asansol area. So, we are
faced by various difficulties all the time
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and we have to our best to solve them. All
I can assure the House is that the govern-
ment js devoting its most serious attention
to attempting to solve these problems
that have been created in relation to the
transport of coal.

st IRex WAIE aEE (WE) -
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SHRI MOHAN KUMARA-
MANGALAM : When the hon. Member
mentions that the law and order situation
is comparatively better in areas like Delhi
or North India and there is no reason why
there should be shortage of wagons, he docs
not appreciate the fact that shortage of
wagons in big areas like Bengal and Bihar
necessarily influences the wagon availability
throughout the country and particulariy
in Northern India because the wagons are
not just concentrated in one particular area.
If you take the question of transport of
coal it comes mainly from Bengal-Bihar
coalfields and also from Central India
coalficlds. All the wagons have to be
taken as a whole and if there is shortage
of wagons in the eatern part of India that
affects also the position in the rest of the
country. So for as the question of running
passenger trains, I can assure the hon.
Member that passengers in these areas do
also complain about stoppages of trains,
cutting of over-head wires as a result of
which trains are stopped and are not able
to run according to schedule.

SHRI A. P. SHARMA (Buxar): Is
there a real shortage of wagons or are the
wagons being held up ?
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SHRI MOHAN KUMARA-
MANGALAM : So far as Railway Admi-
nistration’s assessment is concerned it does
not consider that there is any shortage of
wagons. It says there is shortage in
availability of wagons due to law and order
situation, thefts of various parts of wagons,
theft of copper wire and so on.
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WO WEIEW  JE[E SAFT qN1E
& fear o <gr

S wEAe T FTOA Y |9Tg

TR

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : [ have no
objection in replying to the hon. Member
because it pertains to the Railways. I don't
deny that there is corruption in the
Railways. The only question is how to
trace the culprits and bring them to book.
I have been making every effort during the
last two months. That the hon. Members
know. The results will be known a little
later.

I am particularly grateful to the hon.
Member for giving me information and 1
will sce that these things stop. But corrup-
tion does not come in the way of coal
supplies because it may only cause mal-
distribution. Instead of one man getting,
the other man gets. The real thiag is the
wagon shortage. Even if corruption is
completely stopped, there would not be
sufficient coal supply for all the necds of
the country, as my hon. friend said.

The difficulties we are feeling,
you will have to take more serious-
ly. It is the bandh, it is the strike,
etc. that are affecting coal supplies...
(Interruptions) As I said, unless the House,
however unpleasant it may be, faces the
real quecstion...(Interruptions) In the last
four days, two bandhs have taken place...
(Imterruptions) One bandh holds up not
only the passenger trains but goods trains
also are held up all over the area affected
because they are connected. If coal is being
produced 10 miles from Delhi, there would
have been no difficulty. But the coal has
to come from those areas where these bar. ths
and all kinds of criminal activities are going
on and 1 assure the House and the hon.
Member who has highlighted this aspect...

SHRI DAMODAR PANDEY (Hazari-
bagh) : Absolutely incorrect.

SHRI HANUMANTHAIYA : I repeat-
ed this at the metting we had recently and
we propose to take drastic action and we
will sec.  (Imterruptions)
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SHRI A. P. SHARMA : You seek their
co-operation in not having the bandhs.

SHRI S. B. GIRI (Warangal) : The hon.
Minister has not answered the specific
question of corrupt practices by the railway
officials.

MR. SPEAKER : Kindly sit down. 1
have been watching every thing. The
Minister deserves all sympathy. He isa
good man and he is put to...(Interruptions)
He has taken a great risk—full of corruption,
full of accidents.

st TRTEATT qrest (9IA7) - owes
AR, g 3T F A FT gF T
F RN gar IT@r &1 3@ FT HE
qaTe & 9 &Y 93 93 T & | FreEm
T BTE 1@ FI A Ffears @
W& 1 A FAS A w9 w3 F waw
I EIATT FLA &, IF 1 WY wEH W
qT #gar faw w@r 0 gz feeslt & 10
A ¥ wfa® o UF 74 a7 fqaar g,
w7 f& fagd qmm g & 9gw 78 590
&y qT fqear ar 1 @@ A7 T wEAl
# Fg & v § fHaar &% 93 4T
Y ¥ gH Ava FT a5 § 5 s s
g5z g1 3w # faaar anik &1

ggEFC F 2 P gg A Fgy E f
W F fesal w1t FY §, 97 f& g@y AW
75y & fr s AR ‘we” Araog @
wgEFz 3 ag OF A FmEs 9%
wrgg AT “akl’ FT ogEl nay &
HTERHA 9 93q7 § | afew #;@r gem
WA 7 A, g FW Tg Q)
€ gea FY ag § FF A A AN
qdgy &\ qdff WA F ofq g qT
IF 9¥ gu &, fra Y wowa a@f A o
W &\ o wgama § d09 @O 99 &
ar S0 @I I & g AT fag S
§—3q & WA ¥ gfawrd A% gfvq &
For A qTHRRI §, 99 AT F 9T A
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auAd & fAu FTHr worgR A W 9
2 z@ Forg ¥ ot faT 9 @t §, fesa
FFR 92 @Y § A g F fag
fesa? N FA P oA 1@ aww W
I FT €477 FAT 9180 |

gAR 3 # aga AFTQA {1 AN A
¥ qogdl @ w0 g, @ AR wegd W}
TET F Iy | qq G AR A AT
&M a7 GF, IT B qOAT  F aFA

ANT ufas Faer @1 AT I

FIFT FI A Fg HL ATAT TATH-
WA A aw ga g f5 geam @
“qee” FY aNg § FAA & §F GaT AT
21 & qar gwar § e s fefasm
# frax fraw fesd v a3 gu §, @@
A EITFE A QAT AT
Fray & fF axFR & geadl #1 fae-wa
¥ AR A 2, argar N A G FHA
&1 NA wR N-A AT, IT A
U5 ¥ fAw aXFX ¥ OF saqedr @ g
9\ a5 IF 9T FASH &A@ FI@T 2 |
affa ga #1 @ wifgg fFew @
fraar wraar gar g

ag Fg T 3—AK ag A% g—FF
2Tz A ‘g’ @ & 1 9 3% A
Y wage-faaedy Afa 37 et qar
qatafadi ®1 s agw F Afa ®O, 79
aF ag TgreEd A A=’ B} AF T
andt § 1 wifEx AoIge F@) IR F7Q
7 —zq fau fe aGHIT A Wit aF A
9 A ¥ vare Sl qF A AR
Prar §, ag wagdl #1 gaQ feawdl
T A% w7 &, ag 9 7 faega €im-
Jex Fx 2, 9 &1 Fgwde frar
1A & 1 g qwg & Fogdl ¥ A AW
¥ faar Az Y€ AN A dar |

Wzt qF FTTAS T T faadt
Fifqader as @ 7 & 7 7@ @¥e ¥ fAg
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sifaads & wifes feaq samadg g 7
T 3T ME-ATT FJ § ! FIAST FT Hohe
feam & fag & N dagoe #@ & arfe
I AWM TG KT AYHT (Ao AT I
[ 9T @9 S TF {6 1A F FAT
g @M Ig'F aw SR ed | ST F
dfrgaem wR 97 @ -faad Afg
FT GFEAT FA & faq aF 7 F4T
FTAITEY FT & ? AT I A K1E FTIATEY
F g, A g FATAT a0 T it )
w3l @ AfEds g g &
39 F VFA § G gerq g g |

W AU ¥ AR IT A FEd 7
HFE § | TR GG FaT @5 AR
‘g’ Y q@ Fg FT oA fAeR-
T & gEaT 9w, @ ferfa wiw
wgTag & T wx I feafq wY amer
A AT FHFAT | FTH JEIH JE FY a7
FE FT FIAT F | 98 FT TF T $1
T W | IFFT AT & AT UF g @A
1 ag T aATA TIafyAl &Y W AR
9T GATIF J4T FEAIT HATAT AT fAT
FT GH GHEAT FT GAMT 37 F J976
FL | W AT T § Fgy A FAT g
Y QY | IS FNAX FY FAT FT A
oTH Sqar ¥ sgq 9T 98 @ g, fag
¥ A3 & AT gIErA FHATA A |
qrfvaTdie F aET FHId Fgd £ fF
Ty F FA aga ag 1% &, o« fr gwrdt
qeeaTE WEME W A4 AF Sar )
zq q9g ¥ I feawq &1 qafan #wToag
Fgar & f5 v @, A mew F A
arg S fasit Fer g & wifas
I &Y N 7AW g@ A A we
a1 QFAT g | Y 5§ F @ g K ag
qgar § B @1 I FEHIA - Hawt
g5z F1 4 § 7@ T fas Frger @Al
F1 ATy @ ¥ fag dare g ar
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[#? TwmEarT T
@ AR AT AF A Ry ? wwifE gwoan
WNegygag g

(2) W & feaatf Y wowa & fou
T EFR ORI FA I ASGH Y
w&r § afg £ &7 famre it @7
TRAA N @ g @ Iw A
T T g ?

(3) = fesdi Y 910, quit & 91y
N A ¥ fog st s aE

I AFF 2 ok Iw w7 ofw
frsar 37

o A& o & g wegar agar
g ¥if% 77 aga ¥few T R, fow &
FIT TG gAST FT & Fraen @At § @Y
arelt gEaTell M T & & fag
FFR F Fogd w famege e
et gfaarst #) femary & fog Wi
FHaT #Y g ? ofz @i @v9w s
wv g ?

SHRI HANUMANTHAIYA : 1 hope
you will kindly excuse me if I do not ans-
wer the general propositions that he has
made. The specific point that he has made
is about wagon shortage. The Railway

Administration feels that there is no shor-
tage of wagons.

W THTEATT AR Teqe WEEd,
T EAT H Uy wAt vy 3F § B
WET § AT agi AR Fg g R At
e |

WEAE WEEY : AT FT AT Y Wy !
ot atag e W a@

ot TrrraATe e : qiw ara faw
oz agt #a1 6 wEw & W W @Rt
TR EHS AR 7@ e
Fmadr g ?

MR. SPEAKER : Let not the hon.
Member base his interruption on the basis of
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what was said elsewhere. Let us hear now
what the hon. Minister has to say.

SHRI MOHAN KUMARAMANGA-
LAM : I think it was made very clear by
my colleague and also myself that there is
no shortage in the number of wagons but
in the availability of wagons. That has been
made clear several times, and, therefore,
the hon. Member is not correct in saying
that there is a contradietion between the
statements of my colleague and myself.

SHRI HANUMANTHAIYA : So far as
wagons which have become unserviccable
are conccrned, we have already issued in-
structions for their repairs. As my hon.
friend has suggested, if necessary, we shall
engage more mechanics and more labour,
and I went to see that all these wagons are
put on the track after repairs.

MR. SPEAKER : Wagons
nightmare for him for some time.

will  be

SHRI CHAPAL BHATTACHARYYIA
(Giridih) : I do not want to cover the
ground which my hon. friends have already
covered. I want only to bring to the notice
of the House the wide repercussioas that
this coal transport crisis has generated in
the country. Giridih NCDC collieries are
getting one-sixth of the number of wagons,
all in the name of rational movement of
wagons. Barauni is closest to Giridih and
Giridih should get all the wagons, but
actually it does not get. Giridih got two-
thirds of wagons of the orders from Barauni
and one-third was given to the private sector.
Bot when it come to allotment of wagons,
the ratio was reversed, and two-thirds were
given to the private sector and one-third

for Giridih, and probably there was
money changing hands in it ; all this
was done in the name of rational coal

movement.

Then, normally by the rule of thumb,
the public sector corporation, namely the
NCDC is getting on an average one-sixth
of its requirements. When it comes to all-
otment of wagons for movement of coal
slack or coal dust on which depends the
profitability of each colliery, the bulk of it
goes to the private sector. When the officer
in charge of movement was asked why this
discrimination was there, he insolently
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replied ‘well, that my discretion ; it is none
of your business’. This was how a very high
official of one public sector company
replied to the representative of another
public scctor company.

Now, transport bottleneck has led to
wide repercussions. Normally, the collieries
carry one month’s stock or 6 million tonnes,
but now it has gone up to 74 million tonnes
for Bengal and Bihar and 94 million tonnes
all over India.

Like the influx of refugees, it is going
up by the million mark every month. That
means Rs. 14 crores have been locked up
in pithead stocks. Who is going to foot the
bill 2 Will it be the Private colliery owners or
will it in the form of retrenchment of labour
on the sly by means of lock-outs or lay off
or will it be by defaulting in royalties ? 1
am afraid because of this artifically-genera-
ted coal famine as railway wagons are not
moving, because some officers are not doing
their work and because labour is not pulling
its weight due to the epidemic of bundh,
there is a shift from coal to oil which will
very heavily affect our economy in the shape
of a further drain on our foreign exchange.
The enginecring industry is hard hit. Forests
are cut down and better quality coal seams
get slaughtened.

The Railway Minister has already stu-
died the problem in depth when he was
associated with the ARC and he knows
what to do about it. I have nothing to
suggest except to say that in view of the
urgency of the issue and in view of ths
circumstances in which we may have to mobi-
lise all our economic resources, he may
consider either reverting back to the coal
allotment prevailing in 1967 or in the new
context constitute a local co-ordinating
advisory committee in the areas concerned
in which the MPS of the region concerned
could have some say so that these incipient
difficulties could be solved on the spot.

SHRI HANUMANTHAIYA : The hon.
member has analysed the Problem correctly
and made a suggestion. I will examine it
and see what can be done.

DR. RANEN SEN (Barasat) : The
Railway Minister has proved to be a
thoroughly useless person, a hopeless Minis-
ter.  (Interruptions).
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SHRI SUDHAKAR PANDEY (Chan-
dauli) : There should be a two-hour dis-
cussion on this because satisfactory replies
have not been forthcoming.

MR. SPEAKER: There has been almost
a debate now. I have given that much
latitude. There will be another occasion
when the Ministry’s demands for grants are
discussed.

12.48 hrs.

PAPERS LAID ON THE TABLE

Mysore Fire Force (Cadre and Recruitment)
Rules

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : On be-
half of Shri K. C. Pant, 1 beg to lay on the
Table—

(1) A copy of the Mysore Fire Force
(Cadre and Recruitment) Rules,
1971, published in Notification No.
G. S. R. 163 in Mysore Gazette
dated the 3rd June. 1971, under,
sub-section (3) of section 39 of the
Mysore Fire Force Act, 1964 read
with clause (c)(iv) of the Procla-
mation dated the 27th March,
1971, issued by the President in
relation to the State of Mysore.

(2) A statcment explaining the reasons
as to why the Hindi version of the
above Notification could not be
laid on the Table simultaneously.
[Placed in Library. See No. LT-

550/71.]

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Third Report

SHRI G. G. SWELL (Autonomous
Districts) : I present the Third Report of
the Committee on Private Members’ Bills
and Resolutions.
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12.49 hrs.
DEMANDS FOR GRANTS—(Contd.)

Ministry of Labour and
Rehabilitation—(Contd.)

MR. SPEAKER : We resume further
discussion and voting on the Demands for
Grants under the control of the Ministry of
Labour and Rehabilitation together with the
cut motions moved thereon.

DR. V. K. R. VARADARAJA RAO
(Bellary) : T rise to support the Demands
for Grants made by the Minister of Labour
and Rehabilitation. In doing so, I would
like to draw his attention to three or four
matters which 1 think pertain to his
Ministry.

I take it the Minister of Labour is also
the Minister of employment. That is the
assumption on which I am proceeding be-
cause in the Government of India rules of
businees, as far as 1 am able to gather, the
Labour Minister is not only in charge of
the problem of unemployment and rehabili-
tation but will also look after employment,
because the whole Directorate-General
of Employment is under his jurisdiction.

I would like to draw his attention to
the fact that between 1961 and 1969 there
has been an increase in employment in the
public and private sectors taken together
from 12.6 million to 17.1 million, i.e., there
has been an increase in employment of the
order of 4.5 million persons, which means
about 36 per cent. These figures are the
figures which are usually quoted as an
indication of the great progress that we
have made. The figures arc correct. I may
also say as a matter of auto-biographical
information that in the Planning Commis-
sion 1 was the first person to suggest that
instead of only giving the figures of un-
employment, the Government of India
should start giving figures of employment
also.

As against the increase in employment,
I want to draw the attention of the Labour
Minister to the fact that during the period
the number of applicants on the live regis-
ter of the employment exchanges increaced
from 18.3 lakhs to 34.2 lakhs, that means
an increase of 87 per cent. Iam very well
aware that everybody whose name is on the
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live register is not necessarily unemployed,
but I am sure the Labour Minister is also
aware that many people who are not em-
ployed do not register themselves. So,
broadly speaking, when we make statistical
calculations, we assume that the movement
of persons on the live register in the em-
ployment exchanges indicates the trend of
unemployment in the country.

Therefore, I would like to draw his
attention to the fact that whereas employ-
ment has increased in the organised sector,
both public and private, by 96 per cent in a
period of nine years, during the same
period unemployment, which again broadly
corresponds to the organised sector, has in-
creased by 87 pcr cent.  This is a serious
matter. 1 know there are all sorts of
schemes of Rs. 50 crores and Rs. 100 crores,
but I have been asking for this information
and I would like to have a definite, cate-
gorical, understandable statement as to what
our employmen: policy is for the country
as a whole regarding those whom we know
are uncmployed.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : With your permission, may | point
out that employment policy is basically
determined by the Planning Commission,
of which the hon. Member was a Mem-
ber ?

DR. V. K. R. VARADARAJA RAO :
1 hope he is not going to father on me
all the sins of the present Government just
because once I happcned 1o be a Member
of the Planning Commission and the
Government. In any case, 1 would undcer no
circumstances make myself responsible for the
present Planning Commission, whatever may
be my relation with the present Govern-
ment,

What is even more disquieting is that
if you analyse the live register in the em-
ployment exchanges carefully, the number
of those who are educated, matriculates,
intermediates and graduates, has gonc up
by 160 per cent as against the increase of
86 per cent in the total number. The num-
ber of those who are not cducated and who
arc entered on the live register has gone up
by 53 per cent.

Unfortunately, these two documents,
which 1 tried my best to go through as
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carefully as I could, contain no statement
on what precisely thec Ministry of Labour
is doing to decal with this increasing
menace of educated uncmployment in the
country.

From what I know of the projection of
the number of people who will bc coming
out from educational institutions, this
number is going to incrcase more and more.
Thereforc we should like to know what is
the policy and what are the programmes.
It is no good telling us that Rs. 25 crores

had been provided. What is the pro-
gramme ? What is the policy that the
Laboure Ministry has got to scc that the

problem of cducated unemployed is tackled ?
Educated unemployment is an explosive
factor in our social life. How do they
propose to deal with it ?

Incidentally 1 want to make one or two
suggestions about the employment exchanges
which the hon. Minister has got under his
control.  They should not be treated merely
as institutions for registering those who
come for employment. They should some
how be made to become institutions where
some kind of training is given. It is not
being done now. There are 460 or 500
cmployment exchanges all over the country.
Those people come to register thcmselves
there. Is there any library therc ? Is there
some place where those who come to
register themselves can sit and get some
kind of training because it is in that place
the unemployed people come. If thoy
could get some kind of training, some kind

of skills, it may become possible for them
to get employment morc easily than
others,

There is a more disquieting factor. We
thought that we have these employment
cxchanges for the purpose of finding cm-
ployment to those who registered them-
sclves in the employment exchanges. This
is the object and I belive we have laws and
administrative orders and so on that all
employing agencies including the public
sector and the private sector should notify
their requircments to the employment ex-
changes. Analysing the figures for place-
ment I find that in 1961 it was about four
lakhs and to my horror, in 1969 it was 4.3
lakhs. He has provided the figures himself,
year by year. While the number of people
on the live register has gone up by 87 per
fent and the number of persons who are

1893 (SAKA) Labour and Rehabi.) 142

educated and who are on the live register
has gone up by 10 per cent, the placement
have remained practically still. It has
become a smaller proportion of those who
are on the live register. Immediately he
should institute an enquiry why it is so.
My own feceling is that many jobs are being
filled by methods other than legitimate.
Many persons who register themselves in
the employment exchanges do not geta
chance. I do not want to make an
irresponsible statement. I have heard when
I was touring my constituency that very
often people who are registered in the
employment exchanges cannot get their
applications forwarded unless they do
something which is not a very legitimate
thing to do. This is a matter of great
importance because the employment ex-
changes were created for a specific purpose.
I should like the hon. Minister to conduct
an enquiry as to whv the number of place-
ments  obtained through employment
exchanges has remained more or less cons-
tant over the last nine years. What are the
factors standing in the way ? Are not the
employers co-operating ? Not only the
private employers but the public employers,
because public employers account for two
thirds of the total employment in the
organised sector. Are the Government and
the public sector employers making sufficient
use of the employment exchanges and
way are placcments not going up ?

I do not think I should take up the time
of the House dealing with employment
policy becausc it is a long subject with
various components ; I shall speak about
that to the Minister personally some time
Jater. But I want him to take up these
two questions : educated unemployment
and about the placements and about making
the role of the employment exchanges more
positive. At the moment it is very negative.
Let it be more positive in the direction of
getting more placement and getting better
training and skills for those who register
themselves in the employment exchanges.

Sir, the second point that I want to
make for the information of the hon.
Minister—if I may kindly request his atten-
tion for a moment...

13 hrs.

MR. SPEAKER : You need only my
attention. -
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DR. V. K. R, VARADARAJA RAO:
Of course, through you I am addressing the
Minister. If the Minister is not listening,
even you would not be able to help.

SHRI R. K. KHADILKAR : I am very
keenly following the hon. Member because
he is the architect of the policy on employ-
ment in the past. He is applying his mind
to the present situation.

DR. V. K. R. VARADARAJA RAO:
I am glad that the hon. Minister finds it
easier to follow me when he is discussing
the matters with the hon. Defence
Minister.

The second point I would like to make,
and to which I would like to invite the
attention of the hon. Labour Minister is
the subject of workers® eduction. I think it
is really very unfortunate that attention
has not been paid to it. 1 know the hon.
Minister is a very keen trade unionist, and
he is interested in workers’ welfare. What
is done in the field of workers’ education
in this country ? We are told there is
Central Board of Workers” Education. What
do they do ? They train worker-teachers,
worker-trainees. They are trained in what ?
Trade union practices. The workers® educa-
tion association movement is something
which exists in England for the last 30 to
40 ycars. Workers' education is intended
to give opportunity to unskilled workers to
become skilled workers ; give an opportunity
for skilled workers to become more skilled
workers. I would like to know what is
being done here. Are there evening classes
for workers ? Is there any obligation
imposed on the employers, both in the
private and the public sectors, to arrange
evening classes ? Are the workers given
time to attend the evening classes ? Are
they given any incentive for attending these
classes ? Do they get any promotion if
they do well in the evening classes ? In
what way are we using the workers educa-
cation movement as an instrument for
increasing productivity, for making the
workers more conscious of their responsi-
bility and have an increasing sense of
participation ?

I think these are major questions. I
must say, with great regret, that the Labour
Ministry in the past—I suddenly remember
my friend Babu Jagjiwan Ram glso who
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have been a Labour Minister and I have
the greatest respect for him, have not
received sufficient attention of the Labour
Ministry.  (Interruptions) Sir, do you want
me to finish here ?

MR. SPEAKER : I only wanted to
know how much time you would take.

DR. V. K. R. VARADARAJA RAO:
1 shall finish in three or four minutes.

MR SPEAKER: He is entirely a
different man on this bench now.

DR. V. K. R. VARADARAJA RAO:
Do you want me to go to that bench,
Sir ?

MR. SPEAKER : You arec quite freo
from official shackles now.

DR. RANEN SEN (Barasat) : He may
come here.

DR. V. K. R. VARADARAJA RAO:
Not to the CPM ; not even to the CPIL.

Now, the third point I would like to
make—I do not want to take the time of the
House—is about workers' university. For a
long time it has been my dream--unfortu-
nately 1 did not stay long in the Planning
Commission to implement this dream that
we should have a workers’ university in
this country.

SHRI R. K. KHADILKAR : May I
ask the hon. Member, while he was the
Education Minister, he should have initiaed
some scheme.

DR. V. K. R. YARADARAJA RAO:
I am not in the dock. I had initiated many
things, and I hope the Government will see
that those things are continued. 1 delibera-

tely refrain from talking about it. 1 do
not want to embarrass the Government.
MR. SPEAKER : Let him say what

has been done, and in your turn you can
advise him as you think proper.

DR. V. K. R. YARADARAJA RAO :
A workers' yniversity, I think, is very im:
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portant. There should be more involvement
of colleges and universities ia workers’
education. What are the courses, the extra-
mural courses, that you have for the
workers ? The regional languages are now
coming up as the media of instruction.
Will the Labour Minister talk to his
colleague, the Education Minister, and
between them, draw up some kind of a
scheme, in consultation with the University
Grants Commission, if necessary, to see that
exta-mural courses are arranged for the
workers so that there could be workers’
extension classes and workers’ evening
classes. Just as the Ruskin College is the
workers' university, I want to call such a
workers® university here as the N. M. Joshi
Collcge or the N. M. Johsi university. Some
kind of workers’ university can be establish-
ed, where they could study, and where they
can have training for workers' participation
in management. Unless they are trained,
unless they have that opportunity, it would
be very difficult for them really to function.
Therefore, T would like to suggest to the hon.
Minister that the subject of workers’
university be taken up in right earnest. He
may perhaps set up a small group for this
purpose. I have every hope that during his
regime as Labour Minister, beforc he is
shifted to some other Ministry, he will sce
that a beginning is made in this direction
and a workers' university is brought into
cxistence.

SHRI K. D. MALAVIYA (Domaria-
ganj) : It is a very novel suggestion.

DR. V. K. R. VARADARAJA RAO:
Mr. Malaviya has certain fixed ideas as to
what should happen in Indian society and
anything that does not fall within that
framework is novel to him. (/nterruption).
I know as much of Marxism as he does.

Side by side with this, in view of the
fact that Government have now proclaimed
their acceptance of the policy of workers’
participation in management we already
have workers’ representatives in the manage-
ment of HSL and we are going to have
them in the nationalised banks ; the Labour
Minister says we will have it in other
public undertakings also and I am sure it
Will come about in private enterprises also—
inview of all this, the minister should
consider whether the time has not come for
U to have a staff training college for
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workers, because we want to upgrade the
workers. They are not just servants or
employees ; they are copartners, sharers in
the enterprise. To be effective sharers,
they must have knowledge and equipment.

Coming to rehabilitation, 1 have been
living in Delhi for the last 29 years and I
know that as far as Punjab is concerned,
more or less the rehabilitation has been
completed. But I want an up-to-date state-
ment showing the refugee rehabilitation in
West Bengal. 1 am not talking of Bangla-
desh: they are not refugees but temporary
guests. Over the last 10 or 15 years, serveral
millions of refugees have come from East
Bengal to  West Bengal. I want
a succinct  statement as to how
many have come, how they have been
rehabilitated, what is their employment,
earnings, etc. In regard to our involuntary
guests from Bangladesh, I wonld suggest
that the . Minister should take this
opportunity to have a socio-economic census
made of them, because they are confined to
fixed places in large numbers. Later on
questions may arise as to whether they are
Indians, whether they have property and so
on. We have got a large number of college
students and matriculates unemployed and
registered in the employment exchanges. It
should be quite casy, with a little training
of three to four days, to put them on this
job. They can go to the various camps
and within a month or a month and a half,
complete the socio-cconomic census of these
temporary guests of ours.

With these words, I thank you for your
forbearance.

DR. RANEN SEN (Barasat) : Sir, two
very important departments are in the hands
of the Minister and | sympathise with him
because the tasks confronting him are very
huge. At the outset, I admit that our new
minister has started his ministerial career
quite well. He has intervened in two very
important disputes and brought about a
satisfactory solution, namely, the IAC and
Barauni railway workers’ disputes. What-
cver may be the diffiulties faced by the
Barauni railway workers now, they arc due
to the mishandling of the Railway Ministry,
He has done some other good work also.
But he is simply a cog in the wheel. We
are discussing not Mr. Khadilkar but the
Government’s labour policy. Government
has no wage policy. Its only advocacy is
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that wage shuuld be linked with production.
which has been rejected by all unions in-
cluding INTUC. It is advocated by the
employers also.

The consumer price index for the worker
is increasing. With 1949 as the base year
with 100 points, in March 1971 the figure
is 225.6, which is a very big increase. When
the profits are increasing the real wages are
coming down. With 1961 as the base year
with 100, in 1969 according to the govern-
ment's own figurcs the figure is 98, which
means there is an erosion in real wages. After
the new budget of 1971 there is a further
erosion and further reduction in wages.
So far no attempt has been made to give
the workers a need-based minimum wage.

Coming to dearness allowance, as a
general rule the dearness allowance never
compensates hundred per cent the rise in
the cost of living. This is a vicious circle
which one has to break. I hope the
Labour Minister will break it because he is
a Minister for Labour and not a Minister
for Employer.

In the realm of industrial relations the
principle of recognition of trade unions on
the basis of secret ballot has to be intro-
duced in India, as has been suggested by
AITUC and five other Central Trade unions.
There is no escape from it. The present
method of recognition of trade unions
would not do.

There are any number of strikes every
day, more so in the public sector. For
example, the Dandakaranya Development
Authority employees are on strik now.

SHRI R. K. KHADILKAR : That is
not correct. They have given it up.

DR. RANEN SEN : If so, I am glad.
because every day wc are getting letters and
telegrams. Similarly. the NCDC workers
were agitating. What have the (Government
done in regard to that ? Every day we are
discussing the shortage of coal and shortage
of wagons. But something has to be done
to improve the conditions of the workers in
the coal mines also.

The hotel workers of Delhi are on sirike
for the last scveral days. They are claim-
ine their dres from the management for the
Ist <ixteen menths, T hope Shri Khadil-
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kar will be able to do something to settle
this dispute.

Coming to the Report of the Ministry,
there is no mention there about implementa-
tion of the Contract Labour Regulation and
Abolition Act. Has that Act been imple-
mented and, if so, what has been the
result. We would like to know that. Then,
there is a long-standing demand for the
abolition of contract labour in coal mines.
It has also been accepted by the Coal Wage
Board. Yet, there has been scanty refe-
rence to that in the Report. What is the
attitude of the government in regard to
that ?

Coming to the question of the coal
mine workers, it is stated at page 33 of the
Report :

“Contributory factors to this strike
included non-implementation of the coal
wage board recommendations, contract
system in collieries, lay off, closure,
delayed payment and non-payment
of wages, variable dearness allowance..."”
For the last three or four years this has

been continuing. What is the good of
saying that we are resolving the conflicts
and difficulties when the definite recom-
mendations of the wage board are flouted
with impunity by the employers ? 1 want
to know what the government propose to do
in the matter.

Then there is the question of the
amendment of the Industrial Disputes Act.
Whenever any amendment to the Industrial
Disputes Act is brought forward by the
government, the represcntatives of trade
unions have asked the Government to bring
forward a composite amendment so that all
the defects in the working of the Act could
be removed. But Government have not yet
done it.

Then again, take the question of
hospital employees and similar pcople.
What about their right to form a union and
get it registered ? It is pending for a long
time and so it should be taken up, because
it is a question of denying the workers the
right to form their trade unions and registe-
ring them.

Sir, there should be a Bill moved in
this House restricting the closures of mills
and factories. This question is not limited
to my State only but covers every State in
India and every industry.
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Now, | take up (a) rehabilitation of o!d
migrants ; (b) relief measures for the new-
comers. 1t is a well-known fact, the
Government has to admit—that even 509%
of the old migrants who have come even
before 1964 from East Bengal have not
been properly rehabilitated. We compare
mentally the rehabilitation that the West
Punjab refugces have got in Delhi. We do
not grudge them. The samc thing should
be applied to the old migrants from East
Bengal.

Sir, there has been a demand from the
Members of this House and the Consultative
Committee of this House that a large
number of East Bengal refugees are prepared
to go to Andamans but they have not been
sent to Andamans. What is the difficulty ?
We have raised this question several times.
Government has to make a clear statement
on this. People who are prepared to go to
Andamans should be sent there. These
are some of the very important things the
Rehabilitation Minister has to look after.

Sir, two days ago in Calcutta news-
papers it was reported that even now in the
Mana camp 90,000 old refugees are awaiting
rehabilitation. Therefore, this Govern-
ment’s policy of rehabilitation, I must say,
has been a dismal failure.

Now I come to the new-comers. Itisa
stupendous task. I again sympathise with
the Minister. But the Minister alone is
not responsible. Let us see what has been
the Government’s policy ? Government had
no vision and plan. They did not antici-
pate. Why ? Because Government had no
foresight. Even in the first week of May
or middle of May Government's represcnta-
tives were saying that two million or so
people will come whercas 60,000 people are
crossing the border every day. It is now
1 lakh, So, no adequate preparation was
made. I had a talk with Mr. Khadilkar
the other day. He said that he was making
preparations. But even then I say Mr.
Khadilkar did not have the foresight. The
Government should have foresight, parti-
cularly when in the middle of May a lakh
of people started coming daily.

What is the position ? Mrs. Mukul
Banerjec was there a few days back and she
will bear me out that there are many
refugec women in one sareec for the last
three months ; they did not-have: ® second
saree, ] kpow it is a stupendvous strain
on our economy. But they are human
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beings. They are our neighbours. There
should be some consideration in this
respect. I come froni that constituency

which borders Bangla Desh. Therefore, I
say that something has got to be done.

30 per cent of the evacuees are regis-
tered ; 30 per cent get rations and 20 per
cent or even less are getting shelter. This
is admitted by every person. Even the
Minister will admit it. But those people
do not grumble because they understand
the difficulty. But we have a duty to per-
form.

Then, I have seen it in Bongaon
hospital that whereas there are 200 patients,
there are only 20 or 30 beds. The World
Church Council and Oxfam wanted to
bring more doctors and nurses and our
Government officials—there are some gentle-
men sitting there—have said, “No, it is not
required.” So, they have cabled back
saying, “Do not send further doctors and
nurses.”” It was reported in all the Calcutta
newspapers. It is a horrible thing. Yester-
day’s and today’s papers say that only a few
thousand people have been inoculated
against cholera.

Therefore 1 say, thepe has been no
planning ; there was no foresight. Even
now we are tirkering with the problem. 1
must say, the inane and sterile policy of the
Government of India, the policy of inaction
and indecision, has led to this situation.
When the Government could intervene in
the first week of April, Government did not
do it in proper time. Now we are faced
with this situation.

Regarding the question of shifting these
unfortunate evacuces, wherc will you shift
them ? Did the Government of India, rouse
the people of India, give a clarion call to
the people of India. saying that these are
the people who are the victims of militarist
terror ; they are our guests and we should
be able to sacrifice the most for them ?
It was not donc. What was done in Parlia-
ment was not done outside. If it was done
in those days, the situation and ircidents
that took place in Meghalaya or Assam
would not have taken place. They would
have seen that all the States in this country
were sending help in whatever ways it was
possible. I say, the Government has failed
in that. It is not the question of the
failure of an individual member of the
Cabinet ; it is the total failurg of this,
Government,
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The Pakistanis have transferred a vast

section of their population to us. We are
thinking of sending them back. Every day
one lakh of people are coming. How can

you send them back ? We should be honest
to ourselves. Sending them back means
that we presume thnt there is a democratic
set-up, discussions with Mujibur Rahman
and all that. How would it come about ?
Unless there is a definitely satisfactory
solution aad withdrawal of the Pak Army
from Bangla Desh, at least a large section
will not go back. I can definitely say that.
A number of men will go back because they
have left their families there. Young boys
will have to go back to be butchered by
them. But the some have left evcrything.
That means, we are now 55 crores and
within three months we will become 56

crores. What is the good of family plan-
ning then ? It becomes a farce. The
situation has become very bad. A political

decision has to be taken and Shri Khadilkar
should be able to convince the Prime
Minister that this is simply tiakering with
the problem and getting the blame from
everybody.

1 must again say, Pakistan is helped by
the imperialist powers like Great Britain and
the United Kingdom. We are trying to
rouse their conscience. Do you expect
those very imperialist powers, which have
committed or are committing genocide in
Laos and Cambodia, in Vietnam, to help us

and the people of Bangla Desh ? Why
this mockery ; why this humbuging our-
selves ?

These are the powers who profess to
help India. If we are honest to ourselves,
if we are honest to our advocacy and pro-
fession of helping the Bangla Desh, some-
thing more has to be done. 1 must say,
here, in no case, the U.S. imperialists should
be allowed to create an impression in India
as if they are genuinely interested in helping
our country and in handling the refugee
problem. It has been proved that they
are not the enemies of Bangla Desh but
also the enemies of the people of India.
Let us not believe in the humanitarian
pretensions of the Aid India Consortium
people. We have to suffer ; we will suffer.
But let us not humiliate ourselves. Don’t
allow them to humiliate us. Therefore,
even now, though it is late. we should take
up a bold political policy. There is no
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other way. After Yahya Khan's statement
day before yesterday, there is no door open

to us. You cannot send back one crore
people. We should not send them back
like that. The Rehabilitation Ministry

should stand up and tell the Government,
the Prime Minister, not to tinker with the
problem. There is no need to wait. The
more you wait, the more Pakistan Govern-
ment will gain and more we will be over-
burdened with these cvacuees.

Lastly, I would like to say that there
should be more coordination in this work of
rehabilitation. 1 have been to Calcutta
and I am again going there. I have watched
with utter dismay at lack of coordination.
There are non-official bodies ; there are
municipalities and there are governmental
organisations. There is no proper coordina-
tion even now. I got a letter from the
Chairman of Bangaon Municipality, saying,
‘“We are prepared to help the Government
and all other agencies in administering anti-
cholera inacculations. But we are being
cold-shoulderea.” Therefore, 1 say, this 1s
a very important matter. There should be
proper coordination. The whole of Waest
Bengal is the responsibility of the Centre.

Before 1 conclude, 1 would like to
mention one thing. The Bangla Desh
Government representatives in Tripura,
West Bengal, Assam and other places should
be approached to send their cadres also not
only for training but also their old men,
who cannot go in for guerilla warfare. They
should be given the task of organising
camps. Otherwise, you will have to pay
and get the people., These old men and
other people should be able to organise
primary schools inside the camps or near-
about camps, give social and recreation
work and, at the sametime, make political
propaganda to instill the spirit of resistence
and patriotisin amongst them so that those
people, particularly, less couragous also will
leave India, go back, when suitable condi-
tions prevail. This is one important thing
to which 1 draw the attention of the hon.
Minister.

€t it W (FifeEER) ; weaaa
wErET, AAATR w7 wEAT dAA AR

g a% g AR5 T &, ag A i
# QA w1 aww @ w1951
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# 1 72 30 1@ A0 AANA A, IqH
e AT W A1 FAT 30 @
srEz fawret | fET s s 1 F0s
50 &r@ S FAMM 1 2 g, 1971
1 feiid & garfas 42.21 s aqsmx
A § AN ¥ 18.22 or@ AW ard
grgar & 1 fearé 30-6-1970 & garfaw
63,4344 oifrax o feeiar greed
IFR §, 5,894 wrgagE, 5648 Jaar
QIAT areq gIgET AR 2,687 =R}
FASMT g Tt §

AT A & agfaa 8,000
219X WX 11,000 |rLET 6 0F Ar|
& sgrer QI § Y dgUE T
ArAAEAT AT § ) S WA qreAaTear
A & a8 VI a7 & fay deamfas
FITRE a9 TR E AR AT
Freftamar @ garaag & @3 e
# AT @1 W@ § R At wgE @
T B3 FT QI gAIfaF F1 79 ™ )
[ { ATGE & FIGIFW FLAIR | G
ToF F) aafemmar g fa w9 i1 4w
4 uric Uo UHo Mo Glo UHo M AT
%o UHo Jrie Ao UFo UF fezzgas
1, aga surar sefaaa 1 @) & 1 feat S
To% Ty gy & faq fafaw aqeq oz
tsfafaeded Y oew@ Adt A AT
N A & faa wexa i ¢ agfereq
W pAfeaew A1 1 ag fafawr adzw
TN Hrg F1 W W qMA@T AR
) 3w ¥ uF mew & gfar § 1 8T WE-
T H gz a0 ¥ I FE[ 9 AABEAT
| IR 9 wywa W aarg &
% ag wigferzm X xifagew A1 A
& wr | qefrendt ag ¢ fF w0 Rl
9T BTEo Qo UHe WIT Wre THe THo &
R ey FT & d5 1A § | AN g
WM gt ggww s & far o fafew
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agezy #Y wEd N, AfFT T A a4y
AT § g W www F AL waT &

13.32 hrs.

[Mr. Deputy Speaker in the Chair)

ST FAR WEF § W grEAEr A
ifraT wtgz & ag 500 =T 600
& A qarom & fro owew @ & )
ar dwsl fafaw adza #1 wofie ey
fFT ST wr ) 3 N g s §
3T F AAATT AT § ITHT T Foar
faereft @ 1| 97 ) et aweatd & Y
FI @ wdl F agd wTr @w Ay
qATfaR AT AT aFAT & ) gIAd ¥ qQ
AT g fF ag @ F A F qga &Y asiiany
TR F AR aodt arfast W aedien
AW, F AT FA G g 9T A fafaer
q3TE F qwEq AT A A A1) AHA
gFaa & genfamt & fermdz 3w 5S
Gagr FT 58 arer A af g1 & wrgar
g f& 7y ferazie Y 9w fee 55 qa
@A | W FARFT 50 § 75 g
QM A AT A |

1948-49 7 mgarama &1 av fas
48°49 FT1g, At 12 9@z 9T, 1970-
71 % ag a3%T 149 *ag g 28
qUEET EI AT | 39 T FTCHS A
aqr afed FrRFEAY qgqT Y A% | A
arr, arsferge aikg W1 FqwmT §
fa wut ATt §AF @il &, g aga
| qmva HT A AN NS T Q@
2137 AW F a9 FAS w95
FT §& @« FT F AT FIHT T a@
AT aR & FEAE T G W ¥
gadr @R 7 gt S ArsEd 1 @
¢ Wit ag A @ W@ § 1 A qar
#t g€ Nl A T @A A A AT
T THFR WaR v faw aay
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[t v @)
IR g8 FAX T FY A AA qow F
Fadt § I+ @0 I, 37 i A AT
 AATA FT FE TEWT AGY & |

faax, Y MR & ST At
NIAFIH JAG F I I JTg 3
FT A9 IATAT AT AT 59 #1 ufieiee
TR Fw fear amEr g AT s§ s
15 a1 20 9@ FATHT ¥ ¥EY fawew &7
FT9 3HI F1 faar Jrar & 1 g Ao 7
$ UEEN A HY WA @ Awd § 98
MEaeg g | RAIMA T F@W & fag
¥oF uRATHT & UF JAFT § W IF
&7 /Y%7 Ger fear s =g )

fegeam AT F AR A HE AT
T ¥ WY ¥ AWR g T,
e, fasaa ok oiffea@ & qATgTOA
q 59 aF §FST FAT FT @« ATAT /R
g o 4% qEaq  qrar 2w H g &
g ar$ | o e #Y daT 23w A e
Frear ¥ TR 0F A AT QAT §.

AT @ AT A9 ¥ oifseET aE A,
fF <AV & AW AEAT GG FEGAHI A |

afgar @t F SlFE & T 59T "
TR A FamaEn & fay frgam
mREIFaTTRE F 60718
s oy §, afew w T @ 5 90 smE
A o 9 &, 1 g7 A9 7R A AT
©@ &1 % @ew § fF 9T A a3y
agq FE TH FAE § SATGT A G AN |
IF F A & fod A A Ffaw 7T
@ & 3a ¥ fay & gaw) qaTwEag A
9TRAT § | 99 F1 qg7 aF g aglaaa &
WM, T AW & ol uF g7 g
trSa At aary & fad g% 1,000 #39
Tl A AETE & | W TEA TAETT FY
FrE IENT AEY | I & B I A ¥
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THEEAT QA ALY | T W qw AR A
¢ Profergx wwerEd AN X @ OE
afes qrffeam #1 Y 3 @S gwIR
T E 1 qARTAT FT AT ArfHREAE
AR FgEHFATHY g2k 9 AR A W
F1 qqRE #T | A a1 wifeeaa F1 FW
TATHT FAAYT TAETT § ARG F A
¥ faer

qg @ AT ¥ W A qAETaA
FTHAE, g Ged A N AT P WR
IJTHR M T L9 F A ¥ gw
R gr sarer feeerd g g
soaeg F1 qgd gard N a™T @Y @
1S AN AE@ARFA FT AEAT TF
gMNT qGET & 1 IT F A QA ATy
grafsgra 1 wiga guraer T@ faar
qET AR A F Faw F fay fad oty
TFS G A7 A FE Y {7t g, Ay
faegar & A &1 Tw ax 7g foww
& | a%a | feara F ¥ 9T =T
e § 9gt 93 82 watfwrama, foad
HRTIAT UF AT" 0FHE FH § &K 18,
300 @1 & wHITa g W & 1 9H A
Ta™ & fag dwe, auf A s fd oy
wR & 1@ @t ag fed a1 i N T
T AINEE & AT AR FRA A & 9w
F1 gifgs I AT T F1 T ¥ AT
T A ATF 1 A9 SF F WG FA &
FERITTT I8 24 A1 | Fq &6 Hrare-
FTA FT AGAT 987 § aT A @ F§
MFe gE 7 fFar sy, ag ¥ 7w

efegae forgm #1 waar aga
argF waar g1 & gg aman g fr Aoy
F AT gET & 9gy IT FT ATGA
s fear Ay 1 A\ 9w & fod q@
ngfaad @gw ager 9rF | W SEE
919 §T9 I9 § FqAgT & faqr Iy |
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1969 #2627 ggaret g% for ¥ 18
1" AU WAF T AR QA FAE /A
a7 gFa gar | afedw Jwer W
STEIT YFRI F MY A A {1 g AT
geaATAl Y aTeTE ¥ HEArHd TE grar
a1 @7 8, famTe & AR 9T gWT aER
¥ €1 ced 93 1,005 #A% @ R
o 97 g% 143 FAT FT 349 AT |
fe&T Y @ FY w9 § 9 7w ¥ aEy
FY AT =T g5 &1 qmA F S @wy
TEETT & AoF § A O I F WG I
7 2 ? R Aigera sefeae fa-
74 @ 39 9T AT N F AR I
afrg o dade § #@ET FT F
TEQ FTEA a0A, AR FA WA FH
e ¥ fag e, @EF A AT "IN
T FX 1 g9 ¥ A7 Te qTE F7 N 7w
i @ srar 21 225.71 #y fafaex
qTgT FT I 47 fF GEHX T FA
T AT & frw ¥ FTH TR T Q) TIEAR
¥ agrar ) A AR |Raw fewew o
sxfega fmm sram @k 1 & SEar
ifFgm # Fox ¥ o7 amA W ST
A | TAeETeFET Ffgw A fawrfar
T e @ Arfe wagd Y sanar ¥
srer wgfead faw &% dAT g
afadz frfc age & werw far @, @R
T2 aga @ gfAad § X 99 & wo-
YET FTH FIA ¥ agd gEEE far
ITHY §RT OF saTde QAT FAA TS
ary qife gaTdy £ gfaw gETe @
73 ot At sefiga fom ey ®

T3 |

W qF IA@ FT aeF § A7
=ra § fr e 32 3T @ Wifgy ok
Tz qré fed O% AWA  FIAT AT |
IR FY gaaAr g gurawT faaar afgy
foaar fr a3 s scar g 7 f5 w1
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T A FE AT FT 7AW I
fadr | gETerdr wy gfaar WX qrEedY
F) gara, dET AE AT =fgd | ST
AT TITLT THH FH FTHAE R® § |
wreariter qifase w7 W A
|71 # T FFA 9T A1y FFar qry o
T AT IAGHT 2 quw  Faraal #§
¥ argw frar @ | Agaw sfReege
AT AT FT FATT T8 GIAT RN |

A0 7% FX # @ fewrew w1 qaE
F@TE I

st wro do &y (@TN) : IT-
et wRrey, ot 39 fefafedwa &k
X A ferre R A At H @ g s
% fad fRfefocas & sox @™ W
faee g, AT 93 S Fgar v

¥ a7 § 5 wow RY F 7w A
¥ areadt Ay § 1 # falw sw A IR
are § FYAT AGIT § | TEFT FI TG
¢ f s 3w 1 Y @A wwr  IAE
ag S At ¥ Ay ¥ gAY geAr
"1t 90,000 s wE & AfwT 85,000
ar ¥ €11 85,000 wre AYT T g TATYT
TR A gr &1 3AF swEem o ¥
I8 ¥ 13,000 ramdt ¥ & fod 7w
faar a8 & | qA TE A fegfr 7 &
qrz ot @wer W AT gz gR g
¥ om dw Fma ¥ gw gandt
rAT ®Fq F A AT A7 §F | ot 63232
geaeff agt XA § ) fammt ¥ A
¥y o RE ) a7 fow iy £ Y
ar @ § T waredt ¥ oag
sreaprigat Y faerar 78 9mar & | gaw
FRO A IaTaT AT & 5 gy g &
arfrw ¥9TT @ ¥ wwwar g 5 amaw
AT T AT FF FI AT §AF qTF TAF

FIRE CH AN Aow IFT QR E
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[57t e o W2

oreft el # ww s E R o e
Tt wry §, Ay afw ST En o
afFr Y gt g & AR € f
afgs T #F1 FoqAr gAR fewnh &
frFer 53Y & 1 gTd M gad v
g Nt e g fy oy ofewma &
fasrs g A FT qFA | A AY
samdf w3 guR W § 1 TR
AzaME A3 F2a7 90z 1 T HI g
fergramd o o qr AT FI AW AT
qifema @€t gAr @1 AT EW UF A
FHT A AT F a9 faw w7 W w0
21T FUAT | T v Fga § fr ga arfe-
S FT EF TAT!YTTAT 9 G0 §, IAHI
sraf=d A% F7AT 93 W | A A
S quEFRE ¥ Mgt @R Az g ¥
F7Y £ 1 ¥ o 3w qrfema #1 AT @
@ #1 63232 g ammfary #18R
84 g9 ¥ Far@ Ay wanfadl AN
A WEAT G H W TE UF
afzard &% 3 1 FEr & mifzamd
amg Ag a1 wE fr g agt A
Yor AT @ AT H qar oy ama R
ay ot £y 7gt ¥ar @y @l
¥ o qan # P 3eEm aar yarg fear
fF agi ¥ o7 F7 AR IAAT AT G { FE
¥ ot arfeardt § 3 gz gt § AT
w4 qgi 9T 72 AeAH §, A G A R |
ag awear agd fave 1@ A & A
M 78 TEgr & AFC G OIJF
ARG R CE AR e B e O]
& gt @ zafag fw qfe # @wwar g
&Y g€ A 1 AR 9T faddr g &
affT agT & S A agiqwr @E
gt & A Fga § fF Az & Ny sra
g @rE & § AfFT ' ¥ Fw g
AL 2 37 aweqT FT Y F1E g faFrey |
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T w1 a9 far g e g e g
T FT AT WR R wrd A ged
® W7 FT ITHY GHEATH g A A §
T IIF AR AT AT Arfgw ) we
I wrfeardy ofar § 4 99 1 9wy
a9 wer-ae feferen & 3w ) Ao
g 3 5 faamage, @errare, sawgT,
AT, AFHNZ WEAT § AT | T ax®
¥ g ofrer & amo gAY W F
FAA-TAN AT A NI FF W
W A S FTAT TATE GoraT § A1 gEA
dmifaat Gt & I S wmaE A
TFATH KT AT AF | g7 & TFET AR
TET FIN | UF A A 9T HA A
IJAR AT [ E A zmar mifEE g7 Y
T IATT 93ar § | AT &Fq § & @
2 foegsfta & o o & wife g aen
FTHATT 92T & | W 9T TET TAT T § |
HAT AT AT W77 W AT A ar ag
qara it g & S

S fragslt mrg & SAFT Aad T fear
¢ fF St &7 FHEr o7 S A | A
W93 FATFT @AT F& FT A | J9F 09
T4 @A & foag dzg ot adt & Afwa
wad It @17 Y ag  fF ATY AT AR
#F 1 37 76 ¥ 9w § ) W, fawra-
97 wifz ¥ #41 adf @ § agt N gAw
oM ¥ T | T AifEE 9T g A
qeT &, 78 &Y 9T |

AT UL AT FT 7479 W z89F 14
37 g9T & 1 fawedy & v #Y srad agt
9 A T@ET ¢ | A9 FE & B os o
TERFIN AT &, & AT I
qEET g g ATAY § | Afer ey ag wEy
7w add ¥ Afafersr dewlle =l
& aFar § | 7 iz @t i o
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w3 gHdl § | 7y AT aga fefaw )
TZ 7Y ¢ F aHA ¢ | I AW F S
AT N AW F A FEA E H Ay
ot I EH AT $ A AMA HY
groTdt & fag @€ 1 ¥fFT wro 9T
Y w7 ¥ w9 wEE Y, A A E fAw QY
AT A A M w1 §, IR W AQ
#1 sfaermr @ &) 1 AT frw ¥ qarg A,
fererar # syaear g & 1 wrewY A I9C-
8 § N 937 a5 § I yaeqr ag
FT A

FUEHTLT § TATHT /I qEIC E |
¥ qR N @A ¥ $Z ot sgFear
T # ) gz oaEr wrd grEEw 2
AT arfeaE g2 #gd § fF ag TT
EvRgfaaT arew & | agr AR o) FEEA
? a7 fecoitasr & |+ woqAr A FaT
ar fF g wa v agtwr wga o &
9Tgar g fF qt 3w W ATT gEET WA
7, Td A ¥ e ¢ F aan @
1 GIETC X T F srqrard IF @M 9T
frar & 1ga M T AT AMR-IAG F AT
T WA aV A N AR A1 FeAr F
Feifmat gAY | gg @w @St @
F A & AT a7 CF qHT FT FE@TAQ@
fergrara % dare g1 WiYfs o even avan-
ITy g 1 & A wgm fF e amae
aTrdf T Fgar w1fgd | ag T faw
T & | gAdy mrg fraffea g &5 §
frrmfeg g ava & 1 gt w5
% a5 &1 gAYy mow § ¥ ww §, ww
T2 &Y arq ok fan wgar S ad R
% wrgar g 6 et A R A9 S
I

sfisiaT & WY q=TE FATT AW W7 AY
¥ wredr oft a wEd § e fae-
etq § | g Fafdmm &1 g of
¥ T & | faeqa & W 56000 & w4
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1T |7 U § | ag i o awer At gk
21 umga Y foé A E SEd wed
Y

‘““According to the forecast made by
the High Commission in Colombo,
nearly 36,000 repatriates (9,000 families)
are expected to arrive in India during
the year 1971. This figure is likely to
go up to 50,000 persons.”

AR 3T AT a1 swqedr FY ¥ 7 oqaAv
argFY fFeY oY 3w § forar A ¥ fE
g [ AF i R fase @re AR
g AFAT AT W@rE? Y TEX § AGH
T T Y IAF AT @R
fAx org Fgy & foe & .
“Consequent on the nationalisation
of all trade and imposition of certain
other restrictions on the foreigners by
the Government of Burma, a large
aumber of Indian residents in Burma
have been returning to India since Ist
June, 1963. It was estimated that
about 2,30,000 persons would come back
to India in course of time. During the
current year, 3,568 persons have arrived
up to 31st December, 1970, bringing the
total repatriation figure to 1,82,042."
T §q TEeT §, (FaE) ATIH g FATE |
FTAT 3T AT GAEAT FY gF FW ¥ fAQ
g1 ¥aw 31 w09 @ femiw &t €0
qq< # wrar § o 29 quear Y ga A
& foo smosr @19 @ $03 Tar TR
wTgsr awre fefwfae aoz & 1 g+ afir
oTT Fgit & ATCA | grIF P HAR K
T@ W@ § | ATIHY ATE FHgAT ATty fFom
AFA aiE X @ § o A @=t g sEwy
o7 A1 ¥ B0 FOY | 98 ST agq T30
& AT # fasT A9 AAT § IAH A9
ger-werw fefgae & 39 |
TEd FT GG qd W@ THS FT
Fae of@r 3| SEH X FaA@ @
ara UHE ofar wAIma ¥ aFaiq
grar § | 9% 919 dr@ OF¥ F ]9
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[#t == Yo a3
Tt it ot gf &« agt sl aF Al
FY aaedr A Y wf § 1 g of@r
faom adt g #7 & Fw IR
ferorm F7& oo gAEY agt a|r Aol
Tq AT FY AT AT ¥ T HL A
&1 g agt # qwer W g @ amh
Tl ATZ 97T AT UHY THA ¢ | FBAD
St gl & 57 FT W § 1 3% faw WA
Tat ETaT £ | WG I WIGAT & A
fF TATE F O & U qHT § | AT
F1 gA% F7 S Far § 7 ag wfeEr

ofaar & 1 graEy &y argw & § fF werea

# sfeardt S A g aH gaTg (F
g1 | 71 }19 A1g7 & OF g & arfzar
ot | & T 1 9 g g - fevgram
ol adt IR wwaAr AW ¥
T ATT ¥ FAR! HTY FAF AT q9TEY
7T Fg it w1« JfFw a2
WA AG R TIRF W T HER AW A
A fad 1 gmed am £1E = T §
arq o Ff W faegrfaat 1 qaR
#F0r A7 3y Sfam far

SHRIMATI JYOTSNA CHANDA
(Cachar) : The time at my disposal may not
permit me to go into details of all subjects
related to this Ministry.

I would like to draw the attention of
the Government and the House to’the con*
dition of tea garden labour in my district,
Cachar. The tea industry in Cachar, which
is the only industry there, is not very
encouraging and some on the tea estates
have suspended their work. On top of it,
there is the question of surplus labour
which will be about 60 per cent of the
total strength from 1952, The figure of
surplus labour is going “up. ' But unfortuna-
tely they have got on scope for alternate
employment. Available surplus lands in tea
gardens are, in most cases, not given for
alternate employment.

Even though there is availability of raw

materials for paper and rayon fagtories angd

JUNE 30,

1971 Labour and Rehabi.) 164

also for a sugar factory in my area, nothing
has been idone so far to establish one either
in, !hc pul;hc or private sector.

unq*xhe Jast electnon tour, the Prime
Minister announced in a public meeting at
Silchar that a paper and pulp mill is going
to be established in Cachar during the
Fourth Plan. May I request the Government
to honour her announcement and expedite
this ? This will also give some employment
at least to the ' people’ of that area. This
surplus labour strength is ‘a burden on the
economy of the district.

I would now say a few words regarding
rehabilitation of displaced persons in my
district. The fate of schemes for rehabilita-
tion had been such that one or two instances
will give you an idca. About 90 lakhs of
rupees were spent on a scheme by which mem-
bers of the Indian Tea Association gardens
werc to be paid money against which they
were to give lands to the displaced persons
for the value of the moncy. But this was
not done in most cases. An Tnquiry Commis-
sion was instituted during the tenuce of the
Third Lok Sabha. [ find from the Report
presented to us recently that thc Enquiry
Report was submitted to the Government in
October 1968. The Commission has recom-
mended Rs. 6.11 lakhs for thc acquisition
of land and development works for displa-
ced persons scttled under the scheme. The
Government - have acceptod most of the
recommendations of thc Commission and
the Assarh Government have been requested
to implement them, But I do not find from
any document anywhere, though it is
nearly three years since the Inquiry Commi-
ssion submitted its report, whether the
Assam Government have implcmented any
of the recommendations of the Commission
or not. So far as my information goes, none
of the recommendations of the Commission
has been implemented uptil now and most
of the displaced persons under the scheme
have not bcen rehabilitated. May I know
from Government whether they have any
machinery to check up these and expedite
these ? If not, will they set up such machi-
nery to look after proper use of money
and implementation of these recommenda-
tions ? ‘

Another scheme, the Central Tractor
Organisdtion scheme, sponsored by the
Government in my district was & total
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failure. Money was spent in the name of
rehabilitation but none of the displaced
persons could be rehabilitated under this
scheme,

There are new migrants, most of them
still in camps even today. Some lands are
avdilable in Assam. The tribal scction,
Chakmas, amongst the new migrants can be
settled on both sides of the railway track
running through the border of Nagaland,
and also in the border of Cachar and Mizo
Hills District. They can be guards against
hostile Nagas and Mizo depredators.

I would request the Government to
institute a Review Committee to go to the
problems of rehabilitation of the displaced
persons in Assam, as they bave instituted
in the case of West Bengal, to find out the
residuary problems and how to slove
them.

I draw the attention of the Government
regarding the financial assistance given to
the inmates of the Destitute Homes in
Assam; which is very mcagre in comparison
to the present cost of living. I would request
the Government, in consideration of this, to
increase the amount. The T. B. displaced
persons who get financial assistance for
their treatment do not receive the money in
time. | feel that the purpose is defeated if
the continuity of treatment is not maintain-
ed. So, I urge upon the Government to
enquire and find out the reasons, whether
thc money sent - from the Centre is delayced
or whether the dclay is made at the
State level by the disbursing authorities.

The buildings of the Destitute Home,
at least in Cachar, is in a dilapidated condi-
tion. No proper maintcnance is madeg. 1 do
not know . who is to be blamed. Centre or
the State Government.

I find from the Report that the Rechabi-
litation Industries Corporation Ltd. Calcut-
ta, has been cstabhshcd for crc.mqg cmploy-
ment opportunitics for the displaced persons
from East Pakistan by giving_financial and
other assistance to industrial units in privatc
and co-operative scctors, and also by setting
up industrial units of its own. It seems, that
the scope of the work of the Corporauon
was subsequently expended to mclude sche-
mes for repatnaucs from. Burma, Ccylon
and other countries. But I do not find from
the Report whether Assam or any other
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State, except West Bengai. has ahe: advan-
tage of this (.nrporauon and csiublished
industrial units for the displaced persons in
the States.

I find that on Ist January, 1971, there
were 2,169 families living in nine relief
camps in Assam awaiting rehabilitation;
1,533 permanent liability category families
are in camps in Assam, and two permanent
liability homes are proposed to be sct up
for their accommodation in Assam. As soon
as the Homes are constructed, I hope the
Government will set up training centres for

the boys and girls.

I find from the Report of the Danda-
karanya Project that the Government is
trying its best to rehabilitate the displaced
persons in that area. The area is being develo-
ped, educational facilities have been extended,
and financial assistance has also been given
to the schools and colleges for displaced
students. The programme for the year 1971-
72 envisages resettlement of 1,000 to 1,250
families of new migrants in agriculture and
200 families in non-agricultural occupations;
150 Adivasi landless families are also propo-
sed to be settled during the year.

Out of the new migrants, the Govern-
ment of Assam have scttled 3,722 families
in agriculture and 3,278 familics, being non-
agriculturalists, are also to be settled down
in Assam.

I would like to make an observation re-
garding thc evacueces who have comc re-
cently from Bangla Desh, being compelled
by the atrocities of Pakistan. Many un-
attached women and children have taken
shelter in our country. They will be the
liabilities of our Government, as thcy can
never go back even if the conditions are
improved and life is secure in that country.
So, the Government will have to be pre-
pared for the rehabilitation of those unfor-
tunate persons, and also give them train-
ing so that they can rechabilitate them-
selves.

With these observations, 1 support the

Demands for Grants.

14,00 hrs.

DR. MELKOTE (Hyderabad): The
Ministry of Labour has a wide field to
operate upon and it has its tentacles every-
where. There is not a single department in
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[Dr. Melkote]

the Government of India where there are no
workers whose interests have got to be pro-
tected. There was a time immediately after
the elections when 1 saw the suggestions
made by the Prime Minister in the election
manifesto as well as in the recent Labour
Conference where she spelt cut that pro-
ductivity is the need of the nation ; the
concrete suggestions that the Minister him-
self made are most welcome. 1 thought we
should support the Ministry whole hog. But
is it necessary for a Ministry of this type
to take months and months to enthuse the
working class ? It is nearly four months
since the clections are over and more than
2§ months since the Labour Conference
was addressed both by the Prime Minister
and by the Labour Minister. Yet the re-
port presented to us relates to 1970-71, a
post mortem of what has already occurred.
I would have wished the Labour Ministry
to come forward with atleast an introduc-
tion to this report to say what it is going
to do. We are concerned with today and
tomorrow, not with what has occurred in
the past. If you look at it from that point
of view, there is nothing but darkness in the
whole report. We do not like what is pre-
sented here. We want the Minister to tell
us in his reply how he is going to enthuse
working class hereafter so that they may
play a proper role. Garibi Hatao can o

be done by creating innumerable jobs, in
crores. It is not a question of a few jobs
here and there. If the Government had
succeeded in the elections, the majority of
their votes have come from the working
classes and the peasantry. The educated
man often times speaks but never goes to
the polling booth ; the richer class talk and
criticise but have never seen a polling booth
even once in their life time. It is the poor-
man who votes for them acd this has been
going on for twenty years. This time he
has voted with all the strength he could
command and he has induced others to give
the maximum support to this Government
feeling that India would turn the corner
and his interests would be looked after. But
we are getting disillusioned. I personally
feel that in these 24 months the Govern-
ment could have come out with a report of
what would happen in the different indus-
tries. With regard to production. Major
public sector undertakings of a size and
type as have not been created in any part of
the world since 1947, have been created
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here. Since we won independence, such
things have not been created cither in the
Asian region or in the African or other
regions. They have built huge industrial
undertakings and purchased the machinery
from all over the world. We have no ideo-
logical prejudices ; we bought them from
Russia, Japan, America, Sweden, Switzer-
land, England and other countries. With
this machinery the Indian worker could pro-
duce as much or more as was produced by
the Englishman or the American or the
Russian or anybody else. The same machi-
nery is employed here.

Production is not even one-fourth. Why
should this occur ? If the nation has got to
survive, it has to enthuse its working class,
whether it is a peasant or the worker in the
industry. Something is being done with
regard to green revolution. So much is
talked about. Look at the results.

We are feeling that there is already sur-
plus production in the couatry. With
regard to food a good deal more has to be
done. They have touched only the surface.
But so far as industrial undertakings are
concerned, we have copied from all coun-
tries any number of laws to our best advan-
tage, but in the matter of implementation,
it is zero, because what has been the out-
come of all these things ? As a medical
man, I would ask, what is the need of a
medicine, if it is prescribed and not taken ?
who is to take the medicine ? It is not the
worker ; it is first and foremost the duty of
the Government to take this medicine and
change this whole policy, so that the policy
is to the advantage of the working classes
who produce these things. If this kind of
change in the policy of the Government is
not seen within the next few months, what-
ever government may say, the enthusiasm of
the worker will wane, will disappear, and
the Government will not be able to imple-
ment anything whatsoever.  Therefore,
whilst welcoming thc statement made by the
Minister in the conference, I wou.d ex-
pect—not in the next few months nor even
in the comring six months—but before the
next session, that he would place before us
the facts and flgures with regard to the
industrial relations, the improvement that
has taken place in the major public sector,
undertakings as well as in the private sector,
and tell us what is the increased produc-
tion, how it has taken place, and what is it
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that you have done in order to create con-
fidence in these industries so that the wor-
ker puts in his very best.

Our Governmeat imitates.
intelligent. India can produce a good deal
and her workers can do that. (Imterruption).
I am the only speaker from my party.

MR. DEPUTY-SPEAKER : You had
seven minutes and that is over.

DR. MELKOTE : 1 have been connect-
ed with labour over the past 20 years. I
wish I had a little more time. I do not
take much time unnecessarily. The point
is that the Indian worker is intelligent and
he can produce. He is loyal and he can
work. But how is he to produce ? There
must be the necessary enthusiasm created in
him. If that is there, he will do wonders
and he will outbeat every other nation. In
1965, I had an occasion to visit Germany.
I had been to Germany thrice before : 1955,
1963 and 1965. When I asked the German
people, *“So far you have given so much of
aid to India. Why don’t you give some-
thing for the Fourth Five Year Plan 7,
they looked round, and privately one of
them told me, ‘Japan is one of the worst
competitors ; the industrial workers in Japan
produce so much and with very little. India
is intelligent and shall we give you aid in
order that you also could compete with us
to our detriment 7"  This is the feeling in
other countries.

The Indian worker is industrious and is
capable of working. But nowhere do we
see, in none of these industries in the past
20 years, has he been able to produce, with
the plant and machinery that he is handling,
his very best.

The Labour Minister, as I said, should
be upgraded. The Labour Minister become
a Cabinet Minister. Many of these minis-
ters in the Cabinct, when they deal with
labour, consult the Labour Minister only
when they are in difficulties. Constant
attention to this subject is very important.
Upgrade this department and let the Labour
Minister become a Cabinet Minister and
be able to deal with these matters and deli-

ver the goods. That is a very important
aspect that I want to place before
you.

The third point that I would like to
place before you is this. There are very
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competent labour officers who know the
subject. They have been sent over to the
different industries in order to help and
advise the management. But what is their
status ? Oftentimes, 1 have mentioned
this. They are afraid of saying exactly
what they have to do. There should be
officers of this department who should not
be subservient to the management. They
send their notes down here. There should
be a secret cell here and then the manage-
ment should be taken to task as to why
they have not implemented some of these
measures. The labour officers are afraid to
do it. They are of course meant for the
welfare of the workers. It is just as in the
jails ; it is the jailor who is to look after
the interest of the prisoners, and he should
not be afraid of the government ; parti-
cularly the medical officer. These labour
officers should help the working classes.
Instead of this, we see umpteen institutions
where the labour officers are under the heel
of the management just contrary to the
interests of the working class itself. Cannot
the Governmcnt do something in order to
enthuse the working classes ?

The fourth point 1 would like to place
before you is this. It is a very important
point.

Coming to workers' education, has any
worker after joining the industry been edu-
cated up to the highest lecvel ?  On the one
hand you suggest that you should give
practical training to the B.A’s. and M.A’s.
Why not give opportunities to the already
educated worker—say, a matriculate or a
little higher—to go to the highest level ? 1
saw in Wales. a worker who has studied up-
to fourth form, being enabled to attead
special classes for studying further. There
are labour institutions where the worker
studies and if hc is competent, the manage-
ment writes to the university saying that he
is competent to take the B,A. examination.
How many institutions of this type are there
in India to train the workers to the highest
level 7 Dr. V.K.R.V. Rao mentioned
about workers’ university. Before that, if
some of these small things are brought into
existence in a number of places, it will help
the working class. If a worker is trained
and educated upto the highest level, he will
become Manager and tell you how to run
the factory. Therefore, you should take the
worker into confidence and give him the
maximum help possible.
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ot swferer yarr (afvar) @ gurew
WERA, ;W HArg A1 @ wyn gafeqa
# 7 & IT FT A9GT FQ g, § FFAT
aTgar g fF g7 ol & weew 80 sfyma
1 F FY Tifew, @ifE a7 S
Fad FEIH-AT WA 1T A @
F@r g, o A aERI|WH Tme 15
a1 20 sfymwa griv 1 5 wfema St w=-
ATAATESE YT Y, IT A wWrAd @
@R

sw waeE #r A foe o faed
o Awgr T ¥ f5 o=y @l &
gFEy 1970 # gwewmw femgew
(s faae) aga @B & A & 1
FAg, 71 @rm 70 g W feAy
wfrgtd, i at w07 wh A @by
gt ¥ fadw am ag & f sfasa siad-
frr faae ¥ geTEl 9@, &F,
ga1E, aal afs #§ gw & 3w faoe
ozt aamm o g fs @ ar o8 &
e AT &, ag W A Famar @ fE
FH Avaw & fa¥ a@ER 7 @
Frr &7

St gER 997 KYAA (A7) © IA-
el ARG, W HIEIT FT G gt
geq # w-qfa a8 &

MR. DEPUTY-SPEAKER : The ques-
tion of quorum is being challenged, The
hon. Member may resume his seat. The bell

is ‘being rung.. Now, there is quorum. He
may continue his speech.

s afawr sag: & aawar g fs
AT 5W WATT UF FEW fAu & ®9
H FTH FI@T & | Ia HWT q@r § a1 5T
g & fau stmar &, few 9@ o
% war 8, ag faarg #@1 Qer, H¥ I3,
wfaer Fd@ra @, @ o @ Ag
ar
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59 gveg § # uF g 2T g
g—am ® uw fmim afafy awm
-9fgg g Az gE AN a@ g fF oam
wareg A fogy o1a § 37 froefia afa-
faat gars o, T I T aFa FAT
F far A% garg ady fwar v 1959
¥ uF @337 yaeg afewg adl 4, fag a1
Iiw s g7 # afceg a1 wqroan
FAT AT 1 g0 & ssadta g9 qfewdl &7
W Y gar, AfFa 1967 aF ¥ @A
¢ ar o gra freyrr @ T\ HATET
FY RN § Y g7 afewdi & art § a8
faaar 7Y faar mar &0
T gvE ¥ OgAIR YAd WA A
t gfrgar st ¥ fager g aoe F aww
uF w2zRee fzar a1, § 34 & wedwe A1
HTT F qIAA FIT FAT A1EAT £ | IR

T q—

“Shri D. Sanjivayya, ‘Labour Minis-
ter, at the time of the last budget had
given an assurance to promote JMC as
below :

‘Apart from wages and better
living or working conditions, there
should be a sort of an involve-
ment of the worker in the unit or
uadertaking in which he works.
The worker should have a feeling
that it is his own unit or his own
factory. Thercfore joint manage-
ment  councils  were called  for.
Eighty-three  joint management
councils were formed—thirty in the
public sectors and fifty-three in the
private sector. I am not satisfied
with thcse joint management coun-
cils which have been formed. Many
more will have to be formed. The
manner of working is not to our
satisfaction. It will be my endea-
vour as also the endeavour of
Government to see that more joint
management councils are formed
and they are made more effective
in their functioning’.”

g FamA w1 = wifeas < ae
FuAr A AN Fafqaga d 3 &
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9T ¥ wran FIE g fR g aEud
oA 7Y A Wdar ot A 9 @wa A

wrzargq fzar ar, IqHr wraifaq 37

F fay gart agam@ wA S Y smmEEa
Al gg #1 Frffad @ W FW
FL)

g # AT PR AT F ATHY
TFAT AT §—

. ggFq gag aftag #r 39 @
Al & wgr 100 ar wfas wEard
Frt T B, < ar frar S A fadews
TN Ud gd @I Hear & o8
1971-72 % & qxr faar srq 0

2. 3w UF gatg [raedr AT
g fifg fratwer & far cqrd afafa A
wAr R A S fs sy Fw AN
IR I fad oz g9 ¥ mifas awg)
F gfafafy mfea f5d oma

3. um HArAd AW qTeg FFQ
fefasq” &1 w37 fwar sty ot f5 fgo-
aeflT @mRlar I¥ 9% 9 FAES 0 §gHT
ga-g afrwal & fagm & fad F1a0 w1
AR @ &1 IAEaed 99 qAqSg F
afges afgsry F dfr g arfs a8 =
afafgal #1 T FT W THATGEF
IA19 |

4. o AfRATT fpar I o AwAe
grétfatay & a7 faae W sr‘rt Iq
F foa w13 &=

=z aidY & arg § gg Y FgAT wgar
g fr gary @nil Y 3RS B FH
¥ fr Y wxw asd s fRar A g,
Iz aga & ey S g, ¥fwT ag TR
IF T AR gET & | TW F FAAA W13
q13g e 94T g fax 4y faar waw 2
e 7 g FeaT & 5 3w ¥ aw feew
% qarT g § ) 9 3w & wyfad fge
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g frg? gu ¥ & W@t wAETQ
@ yErd .87 ¥ fay W saw
& qar fear wra, fagEr fasfaq
fewd & far fear o3, qg &% @
g, 99 & fax @t sarar fear srar arfedn
Faer #v fonE A fear @ f o
ar # 19.3 sfgma #t gfg dque ag+t
¥ gt &1 wa fazdY &1 5t w7 w19 FT
ey &, 9w § griegw, weranfere,
ATz TTHT FT FAT GRS T, W H
AL AAAT FY qTE A STARA AT
T | Re A F far @ F A ¥
ar% TAETT A e ag fFr o ¥
T FTH FT FTFMN 1 378 § 09 100 %o
RN AIFTag ez A 2 5 maEw
# fraar a<dez fafa gasl #t amad,
UF gaFl # GUREATEAQ FTA G FIAT

ST aFar g 1 3w agAw g w5 oemw @
a1 ¥ weq F) 476 eryfeEd ] |

2 # FIry A gEEAT HT HSHIA
& & Ay geec ¥ oF faoww afafa
F1 waq fpar & 1 AfFT it aF 6 WA
flg 9 F g W ag afufa Faw
FATIAALT & a7 € & WX AN IF I9
FHA # fagfeaar o @@ & g€ f
Zq A% ¥ g9 Y AACHATIAL I g
3 @37 | Fax gwear & A fadew §
Y g@ gWEAT W QO AEHRCA TE G,
oy A ) g@ wwe § woar wnfed,
IRy -TF A4 arfgy A e 3@ fraw
¥ waw gerA Tifg¥

a7 & ga-wriarges  (waafsa) a-
70 #Y ar@ Fgar Argar g, faT &1 a=ar
2 & 85 wfawa & wwaw g 1 o Feam
FaTAETat, ¥dgT qa9gY, a1 3 ¥ gfe-
qrely wifid SvaT @, gHIX STo WeawE
qTZa ¥ 39 F T § FFP—AAT &
gaTT 97 §—39 & fad g7 #T FL W@
§ | G214 9T §5 FT 4T &7 AW IY
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FT AN ATAT A FWIAT &, IW ¥ TF FAIW W F@T § A qg IAHT AMfAw

yfasr Ffadgm & 3 RE!N F & AT VR WHTHF qHA & | A7QAT A

L4

TATg WY ATE 99T FT AW IF@R
10 wrefaat 1 frafg w@r &, 9%
wfasy & foq gard /7 QAT § P AW
I FAlFA AE X oawd, 99 & fau
Re ke A9 ¢ w9 gfaer A
2 99 q@ § & FHIR B AFE FY
ghrar @t & afeww dfafedsr &
gfaen &, 9 & a==i A fer A -
w7 Y &, AfFT W AA-ATAATESS Aa%
F fod s wr swAeAT A R, WA
g1 TRAf=g 3 & I ¥ fou @7 e
frf@ g1 s gfF oma @ &
ar ¥ o @, ¥ fad o I g
# gfasmal F sgaear A T1fed

qIs 3 A I A aT W O# )
Froer wr 7 owmw AfndeR) # g
Fgr a1 fF gq Adewee A AEE
qrfefadsa S1gd & | AT IF B} AGAT
wfasy ga= fearf qzar g1 T2 IaT-
& HTAT Jrear & Afew a=ar § e gaw
gt feear §vm ? ag g § fewR
FX 8 gQ wifer w1y e wmor afage
AIGILH qra T A @A & fod AwA g,
T 9% =41 Y 931§ F1 FE fowrAr
AT 7 IAHY ZAT-T(E T FE TAAH § |
A& qF A FT AH gH &AT GRI |
T AN U6 A9 FTH FI& 7 14T
ar Ja% afare 51 fowrar 4@ ¥
FIEA T AR IS E Y 7 @)
afawfal M @95 A gg omar ¢ o7
& AT FY T A FF AT @ feoga
st Y F9 QU fFAT 17w owed §
fr vz TN g AT w9 Qw7 fran
Sratr & 5 &9 arg ¥ A wfaw @Y
i ¥ Tgm §fFF gEmR ¥ ag

o9l qgEa fear g ; gW @AmER
FT AT T § AT TN gER A aA
FW@ § AfFT o7 aw wagd & W=}
I AF NI, FTFT IAHL gH A9qH
JaFT A F@A A AT AG A AR
I aF g9 37 wfrsw # fafeaa adf
FA, I* qfea N grew g w—wE
FAICIF 7 @ TAN g AR 7
qATIATE § |1 |

T gFR ¥ WY A I A& §, I
q R IR qraew § §F FgAT Argal
g1 38 9T a1¢ qiw or@ QT § afE
17 919 &qgT ARy Y F ®7 F qL-
FR T2 § Afe oF 80 a9 FT 3T
WY qET 9T qT Ay § A A @
F1 F1¢ fowrr 4 war & K wARaAr §
fE 7=ft W@ 39 AET # H oF W
AT Y qE & fie FT 9 A gfa-
ad 0F Wy wrar ®1 faad § @@
afqed  IAF) ot garT Y wF | AR
fau zar arE #1 gay frar o B I
W & fad w@ed &1 gmem @ "I
IAE ATHT FY FAH R AT AFQ ey
arfgd | Tt 9FR A N dwd § NfF
FHAF 0T FTH FQ@ § In foaF o 1
aueard & ) 9T gWIX TR g9 &
78! ¢ 5 T gw gua A T w
Fargh TRl Y qTE @ AT QA
2 A § IT AP0 A FALT ISAT AT

UF I H AF-ATATESE AT &
graew ¥ wg &) WX F A wwfaaw
% g a1 N fafedfas @ § I
T @@ @ ) gefeae AT e &
15 (#) ¥ag ara s 7€ ¢ f5 wx
a1q Al W Wreed @ Ty § W I
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A § O ¥ guA A F1 IT AFA §
B AFE0 ¥ A9 ard Y wAAT q6d
gt ¥ v=N wdew & wrmr FE fw
9 FTYF & geana ¥, WY A o) wAE-
ga o fafaedifaeaas § o7 @t
F WA @ W7 oW AT A W
wfawrd § ¥ 7 @Y 398 1 At & A7
g o T 3@ A ard Y FET AT § )
W oai d g ¥ gg fagmw A qrd
A HT FEAT F@T E |

SHRI P. M. MEHTA (Bhavnagar) : Mr.
Deputy Speaker, Sir, the Ministry of Labour,
Rehabilitation and Employment has misera-
bly failed in protecting the rights and inter-
ests of the workers. They have also failed
in furthering the changed concept and labour
value in the society. The performance of
rehabilitation and employment is also very
poor.

Sir, the general situation on labour
front has remained very much disturbing
for the last four years. The year 1970 is not
an exceptional one. I may point out that
average men-days lost are 17.63 million. It
means that the Industrial peace was not
maintained. They have failed to maintain
the industrial peace and it has reflected
adversely on the labour economy as well as
the general economy.

Full utilisation of the means of produc-
tion and full work for the employed labour
force is the hub for building up the general
cconomy. In this context the Ministry has
failed to contribute to boost the labour
economy as well as the general economy of
the country.

In the banking industry there were 92
strikes. The workers of major ports, like
Calcutta, Cochin, Bombay and Madras,
were forced to go on strike during the
year 1970 and the total number of strikes
was 84 which resulted in the total loss of
mandays to the tune of nearly 25 lakhs. The
workers of intermediate ports, like Okha,
Bedi, Porbandar, Veraval, Navlakhi and
Bhavnagar, have also served a strike notice
on Government. I would appeal to the
Labour Minister to take up this matter, set
things right and avert the strike,
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Similar is the position with coalmines.
There were 184 strikes in the coalmines this
year, that is, in 1970, Today we hada long
debate on a calling-attention notice about
the coal situation and it was attributed to
the workers.

There were 13 strikes in the railways,
eight strikes in the air transport industry
and six strikes in defence establishments.
Thus, strikes in bank, railways, air transport
ports and docks and coalmines have hit
hard the general economy and the workers
too.

Why did this happen ? Was it because
of the fault of the workers ? No ; it is not
so. There is a deep impression in the minds
of thc masses that the Government does not
understand the soft language and does not
recognise constitutional measures ; they only
understand the languagc of force and thre-
ats ; therefore, they go on strike. This is
due to the slack, loose and anti-labour
policy of this Government.

Thereis a very large section of unor-
ganised labour in the urban and semi-urban
areas. Larger than that is the landless labour
in the rural areas. This Ministry has nothing
to improve the conditions of the unorganised
labour and the landless labour. They are
living a substandard life. Same is the case
with the educated unemployed. The provi-
sion in the current Budget is very meagre
and is not going to solve the problem of
the educated unemployed. Same is the case
with the technically trained personnel in
the country. They do not get the jobs. The
Government has no scheme for them to
employ. This has created a great frustration
amongst the educated and technically trainep
youth of our country.

Now, we have reached a stage where it
is absolutely necessary to formulate an
integrated structure of national policy of
income, prices and wages. The Government
should come forward to define and dcter-
mine the poverty line. Without defining and
determining the poverty line how are they
going to eradicatc poverty ? First define
and determine the poverty linc and then
take concrete steps to remove poverty. Only
the slogan will not solve the problem.

Then, I will come to the Provident
Fund and Family Pension schemes. This
Ministry very well knows that the Family
Pension scheme, as it is, is not acceptable to
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the workers. The time has been extended.
But I fear that workers are not likely to
accept the scheme. I wish the hon. Minister
mention in his reply as to how many out
of 5} million members of the P. F. Scheme
have opted for the Pension Scheme. If the
number is negligible, he should make note
of the moral resistence shown by the work-
ers for this scheme. I may suggest that the
Minister should invite the labour leaders
for consultation as to how the scheme may
be made acceptable to the workers.

The arrears of P. F. contribution are
mounting and mounting. Much. has been
talked to punish the capitalists. But nothing
has been done so far and even the manage-
ments that have misappropriated the
workers® contribution are not brought to
book.

Sir, I want to know whether the Minis-
ter is hearing my points which I make on
the floor of the House. Do they attend to
my points ? This is the importance given
to the labour policy. I was suggesting that
the hon. Minister should invite labour
leaders for consultation as to how to make
the Family Pension scheme applicable to
werkers because there is a great resentment
in accepting the Family Pension scheme. As
you know, there is no provision for old-age
pension. The scheme is worked out for death
bencfit and pension for the heirs of the
deceased from the worker’s money. (/nterru-
ptions) Tt is said that the Government will
bear the administrative cost. But, I may
point out that the cost recovered for the
Provident Fund scheme from the emplover
leaves a good surplus. Thercfore, I suggest
that the labour leaders may be consulted on
this point also.

This Ministry has not taken note of the
persistent demand for reduction of the
hours of work. The workers and trade unions
h.uve iepzatediy d2manled reduction of the
nours of work. The 45 hours ol week was
introducel in the year 1946. Nearly a quarter
of a century has passed and all over the
voorid theie are many changes. The reduction
of hours ¢t work from 48 to 45 will not
icad 1o any reduction of production. The
National Commission on labour has also
recommended a gradual rcduction, bat the
Government has not respected this recomm-
endation,
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In conclusion, 1 will only make two
points more. ] may point out two cases,
One is in my home town of Bhavnagar. It
is the closure of one engineering concern-
Alcock Ashdown. This is a very good engi-
neering cencern of longstanding and good
reputation, but, after its take over by the
Mundhras, a critical situation has arisen.
The concern has been closed down.
Workers have been thrown out of employ-
ment. They have demanded restarting of
this unit, but, nothing has becn done so
far. Orders for investigation are issued, but
it will take a long time. Meanwhile, the
present management will indulge in further
malpractices. I, therefore, request the labour
Minister to look into this matter and ask
the concerned Ministry to expedite the taking
over of this unit.

The second case which I would like to
point out is the Jehangir Vakil Mills of
Ahmedabad. The National Textile Corpora-
tion has recommended, the State Govern-
ment has recommended and the concerned
Ministry has also approved, the taking over
of these mills. But, somehow or other, it
has not yet been taken over. 1 would
request you to find out the rcasons for the
delay and 1 would request Khadilkarji to
use his good offices to restart this Jehaugir
Vakil Mills of Ahmedabad. Its closure has
throwa 2000 workers out of employment.

SHRI RAJA KULKARNI (Bombay-
North FEast): It is unfortunate that
the Working of the Labour Ministry is
not showing signs to catch up
with the changes demanded by the
fast changing industrial, economic and
social structure in our country. Though
the objective has now been laid down giving
equal status to industrial relations as is
enjoincd by capital and technology, in the
process of economic growth, the Labour
Ministry is still in search of appropriate
patterns of institutions and methods. Dur-
ing the last S or 10 years capital and
technology has developed in a large section
of our country satisfying international
standards of modern life, but the human
relations have not developed to that extent.

It is
will have
concepts
actions,

true, the Labour Ministry
to reinforce some of its
of industrial relations,

methods and practices, Som¢
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institutions will have to be reinforced and
some to be reversed. But reinforcing or
reversing has to be done in a dynamic way
which we find is lacking today.

Various changes are required today in
respect of policies. Our country has not
got modern, national wage policy. Itis
still in a crude stage. No attempt has been
made towards having a refined National
Wage policy. What we have been hearing
during the last 10 or 15 years are only
definitions of neec-based wage, minimum
wage, living wage, etc. but the working
class has not been benefitted.

What the organised workers want is that
the standard of living should increase, at
least, it should catch up with the rising
tempo of productivity and of production
in the country. They want rising status in
society. Some attempt has been made to
decide on a minimum wage, but yet, therc is
a very large scope for further development
ir. this regard. There are a large number
of industries whether organised or unorga-
nised where the minimum wage has not been
laid down. Leaving aside unorganised
sector, even in the organised sector there is
need for minimum wage to be laid gown,
industry- wise and region-wise. The National
Labour Commission pointed out certain
difficulties in having a national minimum
wage. But, let us not deter in our efforts
to lay down the national minimum wage.
Organised sector must get the minimum
wage irrespective of the capacity of the
employer.

If workers are not assured of the rate at
which their emoluments would rise, there is
bound to he industrial strife and discontent.

There are no guidelines given to Trade
Unions, Industrial Tribunals and Wage
Boards and to all other wage-determining
machineries. In the absence of such guide-
lines it has become a fashion both in the
ranks of the employers as well as in the
ranks of the Government to say that the
workers’ demands are all exaggerated,
imaginary, irresponsible etc. It is true that
the monetary wages have up, but real wages
have not gone up.

. Money wages have gone up due to rise
In the cost of living. The Government and
the employers must come together to see
how this can be stabilised. Workers are not
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so much interested only in demanding more
and more of dearness allowance.

So long as prices are st.ooting ur. it is
the responsibility of the State to find out an
automatic formula by which the workers’
standard of living could be maintained under
rising prices. It is not a question of the
risc in their standard of iiving ai ali, bui
it is only a question of the neutrelisaion of
the increased cost of living. On tlus issue
also, not much work has been done by the
Labour Ministry, in spite of the suggestions’
made by the National Labour Commission.
No formula has been evolved to link up
wages with the risc in prices.

Similarly in regard to the linking of
wages with productivity, much has been said
about productivity. Of late, some attention
has been paid to it by the National Labour
Commission.  Whenever the question of
linking with productivity comes up, every
time it is only the plant which is taken up,
only the machine and man relationship with
productivity is taken into account. The first
essential thing that needs to be done is that
the working class has to be assured that
within a certain limited period, the wages of
workmen would go up to an agreed per-
centage it may be within a period of five
years or ten years, but some kind of assur-
ance is needed. The productivity in Japan
has gone up because the Japanese workers
are enjoying this benefit that they see the
doubling of their income within every six
years. In our country, even if the workers
are assured that within every ten years, the
income of the working class would be
doubled, it would be a big step in linking
up wages or income with productivity.

We also see in this country the absence
of an income and price policy. After all the
national wage policy flows from the income
and price policy. Wages, high or low, are
all relative terms. To the employers, wages
would mean cost, but to the woking classes,
wages would mean their very life-blood,
because their whole life depends upon that,
and it represents their income. So far as
Government are concerned, it is a channel
for distribution of wealth. All these three
aspects are to be harmonised through a
price and income policy which unfortunatety
does not exist today.

Lack of this policy has been creating
large disputes on the question of wages. On
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the other hand, we have been advised that
the working class should have restraint in
demanding wage increases. So long as a
proper income and price policy does not
exist, it is very difficult to persuade the
workers to restrain their wage increase
demands.

The other important issue on which
again there is a necessity to bring about
changes in the concepts and methods, is in
regard to the problem of unemployment.
Today, unfortunately, this whole issue of
unemployment is bogged down to the stage
of analysing its extent and naturc. We are
now being told by the various reports of
experts that the figures of unemployment
given, and the methods adopted for assess-
ng unemployment during the last five or
tea years were all erroneous and were all
misleading. Therefore, a new committee
has now been appointed under the chairman-
ship of Shri Bhagavati. We hope that in
the report of this committee we shall not
only get a proper method of assessing the
extent and nature of unemployment but also
for eradicating this evil.

This aspect of unemployment is, ro
doubt, the one with which we are to be
concerned. We are definitely concerned with
new jobs being created and made a\i.i able
to the people. But what is happening today
is that during the last five or ten years, the
existing jobs are vanishing fast. The Labour
Ministry, has failed to check the job reduc-
tion that is taking place in a number of
industries. The existing jobs are being
eliminated or abolished without proper
notice. The Government’s law is ineffective
in the face of the employers’ offensive in
doing away with the existing jobs. By silent
firing, existing jobs are being killed. These
jobs are social products, but they are treated
as private property The employers feel
that jobs can be created at any time and
jobs could be abolished also at any time.
The law in this respect is ineffective. It has
been experienced in the case of three foreign
oil companies. They have violated the code
of discipline,

They have by passed the Government's
legislation. They have violated even the
Resolution of the Government and they
hqve not accepted the recommendations of
the Job Security Enquiry Commission and
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yet nothing could be done against them. In
a period of five to six years, fifty per cent
of the jobs were lost. People were forced
to go out of Jobs and the Government could
not do anything to discipline these employers
in the foreign oil companies. This is what
brings about a sease of demoralisation.

On the industrial relations front also let
the Government first decide about the con-
cept of industrial peace. Every now and then
we are told that some man-days have been
lost. The measurement of industrial peace
in terms of man-days lost is an out-datcd
concept. This measurement should be
discontinued. This is illusive and therefore
a misleading concept. As the absence of
war does not mean peace, similarly absence
of industrial strife, or no-strike, no-struggle,
or no-unrest, does not mean establishment
of industrial peace. What we want for
higher production and for raising the status
of labour is industrial peace. Industrial
peace cannot be measured by such old out-
dated measurement techniques of man-days
lost. Therefore, my suggestion is that no
longer this man-days lost measurement
should be put into effect ; instead they
should register the agreements—the package
deal long-term settlements on the service
conditions. These number of registered
agreements should be published. They are
the indications of industrial peace and not
the man-days lost.

Apart from the industrial peace concept,
Sir, I would suggest that the whole of this
Industrial Disputes Act should be scrapped.
It is an out-dated thing. It came during a
period when there was necessity for avoid-
ing strikes. It was meant to avoid strikes
or to combat the bad effects of strike on the
economy. Here now everybody is talking
that collective bargaining shoold be encou-
raged. Therefore, let there be a positive
Act on collective bargaining, rather than an
Act to avoid industrial strife. There is a
need for such a new Act on collective
bargaining, where therc is the scope for
collective bargaining, for the exercise of
legitimate right to strike, as well as for the
functions of an adjudicator etc, All will
have the proper scope therein.

With these observations, 1 support the
Demands of the Labour Ministry.
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it qAME wuW (A1) : IJUEAE
#gieg, & y9F wreww ¥ AEAT NW
7t wgd ¥ dAar =@igan g fgoaan
Fra ¢ gt wogdl § manfra de
FERTAT AT WA, AW F
AIgA FT WA HgATE wE & fad, A
AR ¥ fag, wwm & fag, @ aeit &
fd, 793 R gFi & fA3 §99 A7 93
@1 3, afFa o 9% gar [ F wAg
Y gEaT Y e qERT gH AG I
% |

# welt "gRw FT W@E 3@ WK
qrFee FIAT T1gaT g 5 Fraer @z &
a1 #ugr fasi ¥ ofgy IR AT TE-
g8 gfaad a g% § gl @AwdT A1 W
¥ wogd & oTow # ASTAT ST & |
WA AIGA F 9 A UF quY @37 @
Srar & ;T qrfEs g 39 qgq-AeE
FE Y Afga A oA ) o awg
1956 & war€ &y g 9T @raT I
I R TOF § qAgd A Al ] A,
IfeT are A 7 AT AW AN R
NI ¥ Ifaa FrdarEr g # T 71T
T AoIgT AFTA A FQAMY H 93 g
g1

& o) WERT & 49 § g g
arar agan g & Fme angR wed s
ARTE ¥ S § 27-9-69 Y 4T 91
A 2ar fF o qogA o g gf A9
® 19T 9T A1 FY 1§ AqEqT AEY 4v
4% 99 qTN q=A1 BT AFT FH AW
Feq fae oa=wTE F G @FT |
¥ fau daa §, afeT frer arr 9k fad
w1 sEeqT g T | A wEET WY
T W eqra ?Ar Ffed |

R 2 H 2T wa1 ¥ O @
faar § 1| & o uF ST AT SEAT
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g | famraqR Fedt 157 9% U Aoigy, fora
FT AT ATG FFT ATAT AT TS AT @I
a7 39 A5 931 Iq AT YT 98 @
4t | 591 € I§A @ ATEA ¥ @,
IaFT 7 @ A% | AfFT IEH A G-
€ agf g€ | £ A ¥ AW AR AIG
T § | AW FA qWGA Y A WaAr
WR | H &F § Ag) fqoar | Figan
QAT § IR FA GHI I FW 9T
FAAT Jrav g, AfFT Tw@E TR A A 2

gaars agt x|

# srar |rgar g f& mrEge § s
frar afaw av wwgdl #Y s g7 wwmar
T @1 I ANgd FY fFE s ET
NEHTRT 7 JFT AF AAGA  F1 T
frar @iraT § 1 o FEET @wEY N faw
#rF Y syaear @ 2 graife A &
g7zg fea % faw o faer < & Sfe
T A § ) qogd FY qwe fear
AT g

AT Y @I § IAF A A ag FIA
2 FF o m@ra 20 fee 1@l @ A awr
9T AITH U3z A7) gar & 1 9gf % AW
wgAE §, af g oY wer w3w A
? 20 fe & wfas 7gd § 3fF agi
A5 qdE MY AG & | & ST |7
g wmrww & s g9 wgE Y Qg
ary ag far smar ?

qogd #1 AVFfar @ Y a1 @
§ 1 g A 1 -l ¥R e oW
9 WAT § | Fe ¥ famreg Arw &
e dag ¥ RWA =S FOAT FT
wferreai &1 9= faar § fr gl oam
fear 9T @ & 97 SN A FEIE FT
feqr o ALY NE Y ST Tad
F HXW IAH AH N ¥ @R A -fw
@ § 9 IR Rym st wr g
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A § f&oaraw #Y e ¥ T, AR
a1 FW AT Grq@ F1 AT 4T T AW
ITFET Few FI) FEN owenw @
g F mw owet @ Av W X
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e EfF g F YA SR faw
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Fooar 1 gl ¥ sgwr w@ W E)
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¥, fael #, Qleal ¥ Wk 37 @) SRl
93 gl 4% FW @1 ¢ | GG Tow
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§ o7& Ay A% 9gd S A & FHAQ
FIH 3 &, I8 TA 0T FMW FQ § 9
¥ fag @ 21 oAl § gl #Y wenw ¥
AR Sk FAN FTW oFW F S
gfqq qufdde § sad o< & ad-ad
qEad & g3 ¥ faqrdy ars wwd ¥ A
ufes 19 FQ@ £ 1 3 3% 90 F 6
FQ § AT AT FHCF AT W FQ
i owg faw gr g @R FEm A |
# wgm fF A9 0F IFR A A 57§
W WIS FET TR § TG WA AT
IMRagMew AN g &1 @R W
FQA AT AT § | FIGT ZW AN §
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arfi 7 sear ToraT @ 1w A A
TN X o ¥ gquEr www g w
g9 S FA q9IC § AR PN Gl
a% amet &9 fqr §, #gr a9 WY IAH!
Fud § ATR & 1 vew R vedafaniey
TR FAY wvq fear wafadt &
arara qw feg &1 fom @M X mmA
A ¥ fraifea awa & sarar s faan
¢t 3 @ feadl & wigw e R §,
qg "rw3T wiq @t 3 | Braa gafagi
&7 graw qrena fFar § e gz & A3,
asT wrEweT 19 qar & + fafaww afgs
uFe orow g9 fear @ s omae feaw
smafaaY &1 S f6aT §, g9 w19 qar
g

wifea® T wiga aga e W@ §)
a3qe Ffefaei ¥ ard #@ §, & &
F@ § 18 Ay quAT IIgar g fFoHm
FH I AT F AT FI IAG AT
IR, Far wofy fadi § S ASgR FN
T §, SAFY gATHT IAAT Ffeargal &
i A AraFrd A § O R @ AW
F1 e fFar & 7 vaqazd Y I@ A FI
AT a9 91 & | gefeeaa femegew
tHe ar fqad off w1 § 7 AW WA A
F AT & | & 3% qAar =rgar g
FT IT FIAT I AIGT § AT IA HIAT
F Y gFo o o FY AT FAFI FY
IR qET A § fFgr-Er I Ay
gl Wt w wagd & amg sarefaat
A ¢, ITF dEw I FT F | TAGTH
TR UF 79T & AR g AfE Faew
fadt & agt #1 margz g=fegaa frsgaa—
A AR g F AT Argar 2 A Fa
AT, FFF HAA aIg @ GWAT 4 23
g ¥ feggear 1 q9gT A@A F
FOAY Tgar o1 @ g | ag AGTAICAT
Tt & 1 9g g9maT A1 @rfa] A
R Ay & fag A 31 wogR W
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SrEar § 7 ag Ay ey & ey wrgar
2 ofer SEw @fwe ¥ o ol
7 fear smar AR A a A A
ardt & 1 & ot § N GIw wEAdT Y
JTH A WS AT A § IS
are # qAIg 99 § Fgar A7 @ ) 94
ST # AT ¢ A9 AG § | efeear a7
T § At #t sgaedr Ag , IAN
awrg agf g€ & gd A g€ § 1 wQ
g ¥ vad I # fgg s @rg
FHITS F ATA qAT &, THo THo To ¥
Y § uHo Ao & I § WX g7 49
TRAAT Frarze Y A6 § | AfFw wawg
e & a1 WY 7 q9gY F A A §
IT qX A1El FASE @F FA & a7
@y T R fF 39 grag aga @7a g )

g agame

fo w0 wrio ¥ wEwaTal I X
ar g 83 F% aFr 5 a9 §o qao
grdo ¥ a1 gfaer 3 § ? agh agt st
g @A § A wang g §, S qanEEy
F 47T § 1 wAgT A gAY F AU g9
AT 9FT @IT FIAT g, FAH 909
@A & fag e 7@ St &1

&l &Y arq & | feeet & qw @UT
Afgear & & war a1 | agi &Y qagy A
graa 34T | g T RAOF WX AT
grad |Y | Agd & MIAT grew v | gw
S GHTIAIE &Y AT FIQ § IA6! Gr=AT
arfey fr #ar awas § g7 quroETR A
THRATR AT AL aF @&

#3 2@y § fF geal #§ i dfegal &
HI5-A13 FIX -39 A & I FH
FT § | AfFT ST qB AGFT A+ &
g strar & 1 IAY fraw 92 &7 F7 faan
raT § WA w19 d@a § AE E ) ady
A A g g
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[ qoe= Wi}

o & a0 F o o wTw wT §
Wﬁmﬂ%%w SUTET FTT FTAT
T R ¥ T At il 2 2
degee wree & A A A G wmER
§ wif e et £ fa g e e
¥ w1 & Ig B ey g R ownw
W s R ¥ AY I dar ¢ fifa
m%mrmmmglm
T W A ¥ AfEw garw ot
T PO ag P R e w
T T oang ferm mar &) gare ge-
F@ﬂﬁfratqqaqaz*r&mg}mg,m
TT cetafawize waear der dar @
ToT AW FTE AT G4 grar @ oA
o9y Bt 1Y st DF gFwR ¥ g e
& 7w fafww 3o oae qmmar 2
Ao ¥ qmar wrgar g frogak Ay
oo fRay ¥R w9z A qaear
ﬁm{%uﬁwr{azmﬁmmrél
LR FN T W fam e @ a@ WD
@ wmar i aE A w3 § AR
QR MG T W I AT AR
f I A T BN WY qgy §
ITAHY I AT AAE 7 7 qTOFY Far aw
T w9 aFr e g N a § A
FarT< e a7 Prar 2 1 & oy A st
arear ¢ fr wfafadoa F e ¥ smox
F A fafdem @ g o g w9
d7zr 4% & Fra A &

3% T TAHE IAFT fAmiy Fa
@ AR F7 gw foegae ¥ i 872
aER F1t fafwzr ferm adf st 20
FER & oY gfaaat 1 W@wThaT § arg
¥ @t Aifa fraifa @i a1 &1 g 2w
g f gl 1 faw oF gumw g ek
e 9T F AT A 3IF ANz greq
T A AN W F Awgd W
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MY FT SRR § 1 et of faar w7
T &), SaaY awer A ot # arwe
e arfge | ot aw FILA FToFEA
Famisrar MR @
dzg fem & ag SAW oifediz w< fam
Iar & 1 ¥ wE w aw e Y
#refy wrer ¥ A9 Fre FarC AEY FT A
¢, oY wogT ag &% | w9 wergd
# argw AR ¢ g% wfesre s
Figrer Q@ grod oz & fF oY @
aFAT &, ITHT IATAT AT § | T AAGI
I3 T @0 g A1, oA wiewrd w
W ATAT, gg wF S fs 3@ ol
79 AW F A9 FA &7 AfEFR G, ag
3§ ¢ o ag feafa aff @M1 wod
) georam faamd aq § I IEAF
guré ot & afFw IR fow gg g
frar ST g1 #7 T & fr ow woIgR
fast & qrua Wfer & & @1 wfas
A foeré aomr gE AT & 1w
awgdd 1 Afenr w1 T Awaz @
B2 T g AT § 1 WY TFAHe Fv Afa
it & qer § 7 QA @ wifes sarer
AT A 7 AR TqT 79z # feafa
oeE) g1 AT |

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
I am only intervening for a short while
because a short time has been given to me.
(Interruption) It has become customary more
or less for the Deputy Ministers and the
Ministers of State to intervene during the
coursc of the debate bcfore the Minister
replies, and therefore, in keeping with the
tradition or parctice, 1 am availing myself
of this opportunity. My senior colleague,
Shri Khadilkar, will deal with the major
issues which the hon. Members have raised
and which are of vital interest to them.
I will only confine myself to the Depart-
ment of Rehabilitation about which some¢
members have made some mention oOver
here.
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I have listened to the speeches of some
of the hon. Members of this House with
rapt attention. Particularly, I would like to
congratulate Shri B. K. Daschowdhury who,
I think, has made a deep study of the
problems of refugees. Very often he has
been writing to me, and has been raising
other issues on the floor of this House,
Also, when he spoke, he raised many ques-
tions. I may mention a few of them. He
specifically mentioned about the refugees
coming from East Bengal. I may tell the
House that the refugees from East Bengal
have come not only at the time of the
partition of this country, but they have
continued coming thereafter. It was in the
years 1951-52, 1955-56, 1964-65 and then in
1970, and then in this new influx that we
have of people of Bangla Desh coming over
here. We have been sceing also that

these rcfugees from FEast Bengal have
been coming over here cntinuously
witt. a little  break here and there.
These refugees have posed a  great

straip on our economy no doubt, but the
Government of India have done its best in
the circumstances. They have tried to pro-
vide them with all sorts of assistance.

They have tried to rehabilitate them on
lands and given them cmployment wherever
1 was possible, because Government made
it a policy that priority will be given to
the refugees in scrvices. Also, Government
made certain schemes to provide employ-
ment to them. The refugecs who came upto
1969 have been rehabilitated, except a few
families. Only 559 remain still to be reha-
bilitated. A little before elections took place
in Last Bengal, conditions were not conge-
nia! there and as a result, many migrated
from there to India. In 1970, mors than 2
lakhs crossed over to India. They have
added to our problems. We have not been
able to provide them with necessary help up
till now because most of them are agricul-
turists and we require land to the extent of
2.80 million acres. It is a big problem. The
Prime Minister has requested all the States
of India and the response from some States
has been there. Others have expressed their
helplessness because of their own problems.
Tlere are people to whom they have to
Provide lands. Regarding the lands which
have been provided, we have to send our
team to see whether they are worthwhile.
They have to surveyed and we have to see
what arrangements have to be made, be-
F8use all of a sudden we cannot send the
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families there. We have to reclaim the land,
provide roads, water and other amenities
needed for every day life. Certain conditions
have been attached by the States and we
have to see how far they can be fulfilled
We have to consult the States. Then we
have to reclaim the land & rehabilitate these
people along with the people of those Sta-
tes, This is what we have been doing. The
expenses incurred by the Government of
India regarding the East Bengal refugees
upto the end of 1970-71 come to Rs. 322.29
crores. So, the Government is doing what-
ever it can. We making all efforts.

Badeji referred to Mana and Dandaka-
ranya camps. These are not permanent
camps. These are campe where we have
kept these people for some time only.

We are trying to give them alternative
work and, at the same time, some cash dole
to maintain them.

SHRI R.V. BADE: To the new-comers
no work has been given; they are sitting
idle.

SHRI BALGOVIND VERMA : Then
Shri Daschowdhury said that out of the
huge sums sanctioned for the purposc only
Rs. 5} crores have been sanctioned, so far
as DDA is concerned, for the East Bengal
displaced persons. I think he is mistaken.
He thinks that it is only the assistance to
be taken note of which is provided to them.
As a matter of fact, if we take into con:ide-
ration the entire cxpenses, the per capita
expenditure on displaced persons family
comes to Rs. 13,676 up to 31.3.70.

SHRI SAMAR MUKHERJEE (How-
rah) : Including clearing jungles ?

SHRI BALGOVIND VERMA : Yes,
including everything like cleating jungles,
reclamation, heal'h end sanitation because
it is for their sake that we are doing that.

SHRI SAMAR MUKHERIJEE : Clear-
ing of jungles and construction of roads you
are doing miinly for the capitalists for
whom you have given mineral concession in
that area, ultilising rehabilitation funds.

SHRI BALGOVIND VERMA : I do
not want to enter into discussion or argu-
ment for argument’s sake,
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SHRI SAMAR MUKHERIJEE : This is
a point which we have b2en disputing for a
long time. You cannot calculate it cu that
basis.

SHRI BALGOVIND VERMA : Govern-
ment allotted certain funds and they bave
been utilized for these purposes. on

SHR1 SAMAR GUHA (Contai) :
Why do you say that all this money has
been spent on the refugees when it is
not so ?

SHRI BALGOVIND VERMA': There
is no doubt about that the money mentio-
ned by me has been spent on the refugees.
The entice mcney way spent for providing
ame ities and facilities to the refugees.

SHRI SAMAR GUHA : I think by
your statement you are taking too much of
responsibility. The development of that area
was for a different purpose.

SHRI BALGOVIND VERMA : A Re-
view Committee was appointed under the
chairmanship of Shri N. C. Chatteijee. It was
entrusted with the job of evaluating the
work, what bas been left out so far as the
residuary problem was concerned and the
sums ear-marked for the same. That commi-
ttee has done a wonderful job and submit-
ted seven reports. Three of them have been
taken into consideration, for which Rs. 237
lakhs have been sanctioned. The rest are
under consideration. More reports when
submitted will be considered and funds
sanctioned for them.

SHRI SAMAR GUHA : Have you con-
sidered another report ? A parliamentary
team visited Andamans and submitted a
report. What has happened to that report ?

SHRI
look into it.

Then, Shri Daschowdhury said that
some of the loans given to the refugees
should be renutted because on compensation
has been given to them. Here I would like
to remind him of the Nehru-Liaqt Pact on
the basis of which the refugees came
here; the question of paying compensation
did not arise. The Government felt that as
the loans were advanced to the refugees in
parts, and not in a lump sum there should
be remission up to Rs. 1,000 per indivi-
dual,

BALGOVIND VERMA : 1 will
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Of the balance the amount in excess of
2,000 will also be remitted and no interest
will be charged on the amopnts remitted.
All this has been decided and. is being
done. .

Dr. Ranen Sen said in Mana Camp
there are 90,000 refugees still awaiting rcha-
bilitation. The number is 2.2 lakhs and not
90,000 because the number of refugees who,
came to India in 1970 was large and for
that large number we have to find out
avenues, resources and place to rehabilitate
them. We are Going it.

Then a point was raised regarding new
refugees. A long debate has already taken
place on this issue but still something has
been said. Shri Mohammad Ismail said that
dry rations are being given to them but no
fuel. Although it is our intention to provide
them with community kitchens yet these are
not popular. As I have come to know,
wherever the community kitchens have been
arranged, peopleget up at 2 a. m. and
continue supplying meals to refugees late,
upto 4 p. m. Also many evacuees do not
want to participate in the community Kkit-
chen. So, itis proper to give them dry
rations so that they can cook at any time
like without any loss of time. There is
provision to give them fuel but the task is
so big that it cannot be tackled so easily.
We are making every efforts. We have tried
our very best to see that they are provided
with all facilities.

SHRI SAMAR MUKHERIEE :
centres can be opened.

More

SHRI BALGOVIND VERMA : That is
not a remedy. If more centres are opened
then more personnel arec necded to look
after them. We want to remove them to bigger
camps so that they may be looked after
better. Mrs. Joytsna Chanda raised certain
points which e-¢ more or less suggestions.
I will look into them and see what can be
done. Regarding the enquiry committec for
the Indian Tea Association it has been
accepted by the Government of India but
the responsibility for inplementation lies on
the Assam Government. We are awaiting
the report from the Assam Government
which we have not received so far and the
moment it is received and if anything
remains therein we will see that it is
done.
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it T wax (fF) : ITTeme wgay,
wfas Aag F a1 H A 7 A gaas
w19 g% w319 fRar &, 9ad fag & aga
AR

qagd FT AmAr Q¥ fegean &
fo us agr Wi qgar 2, oA § Qe-
g g ada aagl fasad ok
fagad & § | wfad a9gdq g feald
TFX FY IAEAE T aY 1T T 98
sfafefu s@ E sz a9 & wfew &
fom ¥ 39 F gfa fedY s #1 2 2
2 1 afew AT & Aol A FWE A
orsr arfest &1 FrE@lEOS f gl
N gd & Afww wa o wogR A A
JI AT AT ATZ AR J@H FT & 9-3€T
arfaa) & @rva T@ar g ar 99 ) famg
T IH q9e avar g | Arfas | A
am § i Feary WY 39 feAl & fon
T 53 fear o, fad w@ "o T
T ST A HYA AT FIW G A |
wifesi grar wwgdl & wfa @@ swR A
AEAE AT waar & fadars g 1 &
T AW g WA ARy ¥ @H AR
frdem wzar amgar g & . arfes #1
aTE A §@ A ¥ Fr@EAT a= w3 faa
wT, q aifast @Y awe & wfas @
gorasr feemar ara, 9« fF 99 FIEE
¥ &1 F74 ¥ fAU 999) FTH T q*
T gaT q2ar & )

1531 hrs,

[Shri K. N. Tiwary .in the Chair]

aarafy o, gw wov "t Aol
& A ¥ stz g § 1 1 FTC@E
¥ 3 F7@ ¢, 2-¥ LT THoYoTHoO
R’To'ﬂogzgofto & ﬂ'ﬂv’!‘\’ CEIC I
T ¥ 33 A Qomar-fegrd o
TR E ) wrw St wogk faferw A
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¥ w9 § I F qre w17 S &, fa
WX FM FH & a1 W1 IHIT AW F
o a1 97 faq # fagrdy & 9w qar
g R feT 91 fegrdt saar agt faadn
2 1 T A1 w39 arq F) AGY
A § @ 23 A qE AT FIQ
dfer , a1 fammge @ smaw Q@
fer #m FI@ FY TAGH FAT 3 To
50 qF & Y @, o7 fF @TARW Ww-
FAAIY AT AA-AT Y ®GF AR F
Y gy A gt § 1 R Aw e wfus
AT HIA THIX F 25 qH AT S0 G
W & fag #gar § @ Sd= AT el
Hyay Fg 2 g fF aeHre & wwgd
F1 A ASTES [T AT @I, W A g
g W e } @ 1 wwefa ey,
q% Argw Ag & fr g A AFa-
Togx & far Oemr & Fn feard
fraffea &3 <@ &1 ma< 33 F1
FYA e g IR TR ¥ araa § ga
Fx gl fraffca M gd &, @ & s
g FEW fF ag 3@ A3g@ F
g HWIT F I FY Nq@m F,  ArE
AFA AIGX WIFR & ASYes W H
HIAT FOAT AT SRR Y 10T FX
79 1 3@ Y FFER F TA @ew FE
F qeq ¥ W wfas amw g dR ST
fea g0 & Aagd & w9 7 5 g
¥ gfr fawe ar=af wrgA™ gar ghi |

gutefa 7w, AFa qugt & af@r
¥ ofg-qct A S AT F wqHF FA
Fq § @mifas g fs o7& @ a9 WY
g zw fag Sfea aagd ) @
fauifeq #<F awg 7rq 7Y 33 N =W
#§ wem gy fF ag A af@rR &
gee-gfer T &%, I9F a8 AU T DY
g N X 7% A oer gfaard o )
ad |
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[+ TwFaR ]

o9 faesl), doma, wew @@, TA-
17 § 7333 ;A GEN W9 a
AL FTHE AAT @A § AR qaFQaq
def g ¥ 3 mgl ¥ S wmwm
FW &1 I P FOS At F fom
Yar A N fram Ad & fF 9 safe
WAT AT A G CF & TG RG
T &, IF ATAE FT FIE qadT qIEdT
graw ) & B0t W@ ¥ e w7
argar § f& st =afea qq.qiw a9 ¥ ©F
& 9N T W@, IwF WAE F
fag #1¢ e gaF1 fear q1g R S
FY FIAET FY 93T F FETAT AT | AT
TE JIE F gITGT EIT A O T @
AT A I q FA-WOE § @A Al
fo g sgra g @ & z@ smEn
9T g ¥t fade F<ar amgar g fr faoeht
F AT, AW, @ F A AALI
Frefaat aar & 7€ §, agt ¥ wAAgL I8
gt &, wifes 9% qm A faeet &, 7
g% foq efezat adwg ard o § o
q g%t F1 F1 Ay foar aav g, forg
§ IR I NE AR FT WG IA
AT § I8, @ oF g it ag
SZRAT Yfewar g stmar 2

gwrafa wgiew, sfaa sifaat & fad
S §F A AEEAT AT qF GG G
A A g, ag a@R ¥ fagery gf@al
1 & fast §, fagelr == #71 guda FR
aryr gfeomt #Y qgrgar fer o F1 A8
HY ITEW AT GFR & W AL R |
R & fagerg @ gferal #1 ad
EATE 7 AFTIT FT gqw & FWE |
ghea el §, gronifs sasr §fy &1
aga surar guat &, afes oha 7 faerd
& FQ AT TIT ATFAT 9FAT G
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# wrada w5 Y ¥ e w@T =Ear
g fF g & qF amEi-F08 oS
yfa Y wree femédz & w3y gd
2, sE= gfewml 91, Fggee Free & AW
#t ware frar oo afe mo wQ @
qroAT FY F@FR FT F a1 39 & gl
&T FeaT H1GTE ¥ @Y qFar § |

gagfa agkg, 9 & 1970 §
THoRougoe & fafeen mwgyl v wwr
TH F+A) @ agd warEAR fFa oay
¥ | G I AN A IT FIAAT § HIA
fagret agra &1 faw fear a1 9@ FvaA
¥ g9 A9gd W % wwar fay, fow ¥
aga § A9g g9 AQ, AfFT @R A
IqF qEge A FIE @ FIW G
Iomr | WY g ¥ wQEl FTFATW
g1 @g~ waeg frard @ R, §LHIT
# 39 aTs faag e 7 arfge

R gy fratea dx i & wagd
¥ fag #1% gavr gear G &) qQT F
quTE ATy weigll A wwgd & fay
e ardl AT qear @ z@ fea A
i adeg ¥ fdww wwwm fF W
faata &7 3 & 1€ a1 @3r wOw
geeT ST F O forad agi F AT FY
agt o< F7 faw &% W I gefaal
FTEAQ X |

TF wgEgy awear ag g fw aqwew
2y & geanfaa) & fag awa & @R
F far a1 quwr e fRar @ o
g & QorAr ST W F  qRariE
¥ fod vt Y A R vy omar g fie
ITH X Y qeX AW AIT AT,
afew & gwwar g fo swem Ao &
oo &Y wE /Y AT gHY § A« A
ft am awd § g fad & sod quAr
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argar g f& gad faa ferg @ T faam
gaewa § T 3AF agt wA & 1
wA3 F gearEar A dar A @ w@
Q4T aqT IAF FT9G A9A F} F1S qAfT
ari gFT 1 9 § 7 wAT FHCC A
€AY 3@ FT wWAHTW A AR
aifF gw ag W€ O &% & qar
& gaanfedt v gad@ sAufa @
arf | 37 fea qed gam? fawelt FaT st
@ ot ¥ wEr ar fE gErd www
HA ¥ o faqeh XaT quar 2 Y FEET
93 gemg wmfaw ¥ fad gaE o &
srady wew ®AY S § 30 @@ Ay
wYqa 7aré | 9g qeFT wa wawifaa 60
@ nE ¥ #§ amdg WA S
sz =g fF WA 60 w@ mxarfaat
F 5 & W O 3 feq wam™ AT
argqr 7t @ gq I FRanfEEl &
o FHI A H 7 AG T qGwg F74
¥ far gaF @F | AT 3T qRA Al
& zeqoT® ¥ F1E FH G AV gATQ AT
Y g€ mgar &1 F€ wd A @@
zgfad g w5t Y § fRaga
f& Fnem 2@ & maifedi § @m-aA
F1, SO ¥ fau aF€ G a@@ H
@ & fag g OF FFRLF FT g
Y gardY falig wgeaq@ WA G
91T |

o R 97 $GATT gwafa #ga,
& snoE sgaegT WARATE | 9XAH T

wwa Oyl T R

wwrafe wgraa : A awrd a1 @
g L.ww wogl @ T &R
faarei®T |

ot wweare faamEere (AUERE)
grafy wEve, agl oX AW & g ¥
wga qrd and &g € § 1 # 3w gl
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AT &Y AT AT AET FEAT ATEAT
g1 gn s gRraardt st ¥ fawaw
Fy § afeT gwear) wEgt § oF
Tga gfAardt amg ag & fF sz T QY
arr F W w3 §, A g der ¥ &
3aFT 99 daa ¥ 7y feear @y qum ¥
ITFT T AT @Y, FAT €EH g 3W
a1 & fow g¥ garare & fawdy g
mogd ¥ fau o srzfedtes aawh
arfzu @Y AfFT ag gw AWt aF Fg a9
a3 § | AWgd F §rEed # agd Ay
Il F1 GGAT gH HHY aF ALY FT 9 |
g @ A FT hEeT A FT 919
AR AT & WX AAGA FY FH FA
FT &% &, QUAEES FT YT &1 &W
gurs ¥ g9+ g afaFR 3 & 5@ A
FT W HHAT TGN FI 9 | gH 3W a1
& o dgar agf LY fF Iga A
e’ fafrmw 39 fasr &1 a3 ¥ =
IGFT AT FIH F qEA A FAAT AT
fomar & frad saaT o & &% | g\
sgat faaafedt ore afgq &1 daar €
A HT 9T | O WY g GHWHT AT §
f& mifasw 1§ wadde @, a3 ofsew
FE EY W AR q13AT AIRT 2, AE
a0 WY I ANGT Y GEF 9T GF qFAT
¢ AT 5u% 9fq facgm afewde @@r-
Zge Afeqa F GFAT & | g7 @ A
&1 haaT 781 FT Y fF w FE 9
agl w1 fgm=de frar smar & @ S
F1 fgmade afafwe oo | & ST ¢
AR w19F) fagre a7 9mgar g i smd
9 SoaEE § qaarsT NoEe § a1 oy
g s § IAH TW, 919§ a7 THE
I@ & U qUA @ A =g 7@
DA FRR § W § I AT TH-
wigw & e foq anw qaw oFm ge

ZNTT HIT ag @H g av IAH! Fgl 9T
sirg fralt ar ag), g% FE 9x <@
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[+ swzare faarasre]
SRAT AT Y 1A g @ fF saE
frTer %7 &F fagqr s

T ag ¥ ¥ gwwar § wagW A
gSiaT aeem w1 gara & afF g s
WEIRARIAFT § &9 8T &
Y @A afaw @, gw W aaA W
duer A FT a1y | F ag @@ wgar
w fem & @t & fog wam aw fx
aTd 3fFT 7 ¥ 9 ITH @ @ FT
wgad AT Aifgd 5 qwrer § garw o
T3 EF ¢ WINEWIU Wt oF qof § &K
gH A WA qAIT aAT SR §
IAH I Y oF wiwF Ry & AW
A9 & foad foq Swim @ @w
Fars ¢ 3T i ) 9t gea @ A
et gz #Y 77 famaw 7@ & fF amx
ag AW AT 4T AT qg g G TAA
@t e Far fafa g6, Fwsr SO
FOF Fzar are faenitar af @ ==
T FT Y gH RAAT AG FT I |

g defigaw feaeea A & |
T = ar §, o P s g
T Freeft warfest & ag aga o=y &
afeq gart wrr & w0 ®, & 3G W
wgya F@ g fa F aft wrd feawa
1z & fr gara ) @i A =T R,
# efafrede R @ OF a@ ¥ T
qre'T §, a7 UF «€ FAT AT IAT
o I @A § =Y W AT IR
ary & B fex faw adt oy ) & faame
¥ar g fe gt @y ox gfrfedw g
o donw gfmafedl & a=< gg W
firesrer adr, ¥ @ & mar § Afew o
a5 Tedt A SAa avw ¥ar gy oW
7o & 5 ghafedt ¥ s=asfitgy
gt wd ¥ efemw freegee ¥
mw{f@'ﬂ‘l‘,ﬂhmﬂ? wR § ag

JUNE 30, 1971

Labour and Rehabi.) 204

T A ad dar, gw g el
feegaa & amd fowe @ s, o
o sfoear dgade A greriar dzde
%m“rm%mmq@ ggﬁ;‘qﬂ
fesgrer & srar$ fer 97 1 AR FAT W
TR I R N T gr ITE IR
R www Ag gur) gw N AN
fafrelt & am omd ¥ s R fedw
fafrey & a8’ § & A fafed
ATF FAT § AR fFd am N a@wn
g FT & 1 TTmE gaT Fa7 fewEdz
¥ e grfedlsr A MR FIAT § A
w r fafedt ¥ s o @
aifgn fF dav ofelsr & gafeas A
Fg Wt mEdN § ag Aax fafawd ¥ @
TR AN &1 & Srrar g owret A q@A
fafredsr e fafeet o aifwdiar &
ATagd At qwe § @Y dax fafad Y
gta 78 & fr 37 03 A% | AR AR
gY@ N FE@ N §F AN 9@RE
T8 F7 &1 & oA g dar & faw
fear orer zfeear fgade A ks
32T FT @ qTA § WILT A W R |
F a3 feaediz & am@ ama & @Y FA
fedft & qra ord &1 39 e Far A
Mghdgar s g & saar § f&
IR afeqsT aga @ga & smAfaw
grEd g1 daT F arR F AT N
swegml & @ A I I gAR g
faare & @feq & wgar § & ad
faarx vefafredsa giT @raq gav9 &
g Wt Y a ¥ % ) wEd
yaen - & FET INFT QU Caawaa AT
arfen 1 7 fas dema afed WY ez
fearédiz § vaw) ur ¥rAfus feardde
Faar wifgd arfs s e oY awm
feqede M fafaedlsr Eagoud w3
gatfa® = |
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gt a% fdfafmega & qarera & &
ag frage o wigar g fF 7ga AR
W ERFaaa d g W7 ¢
faa® gwa qaw foar 5 aum fgfafa-
dua @ mar  wfew 7 AT o¥ § e
Wy QT &, W Re AN ¥ 9
wra & 0 ggt A fafedsr & am A
g1 & =rgar g fF ugs @Y foee gardY
rfed fr &Y § ¥qq dfewr § A oA
f6T gt avg § w9 ggaTe #1199

wgt aF &wAr @ F§ wF go Ani
F1 qaar § I fdfafaeas & quan
g & g9NAT § 9 UF TRAEME qHEdT a9
wRigmr A g gar & gy gwA
T@AT S1gar av | fe7 o & Fgar f gw
) igafas adF @ ga swr AfRW)
zEY avg & IFITA 3y §mwedr g1 g
aumw anEgrd gfagrt @ faas smx &
auwar § dax feardz o gad fear-
#z & s 9ifew | qav fegrEde
#Y drefag & af gw g wwaAl Ft g
T Fa § A & ag awwar § gW qur-
qE FY qTH AW qg AG BN | qa%
fearddiz Y @ fau *19r wge fear
ST Fifg | &Y qrnfas aame § 9AH
daT feqrddiz &1 oY Aw §, 1 w@pne
? Sudy qu MFr famar afgo g
it qfserd AgzT § 9g WY IEFT @ATS
A7 99 51 faoge zfoedqe w7ar g
ATz fearEdz da ¥ §EFEN A AR
AT qifAHT Y 9@R AG FW E )
zHF a1 ¥ Agdde 1 @Fqr =Jifge A
1§ 7y fagraar aifge a<ar gw aATa-
ATz Y qTF A qg AL GBI |

SHRI D. D. DESAI (Kaira) : Firstly,
I would request the Labour and Rehabili-
tation Minister to cxamine whether the rro-

blem of labour could be reduced if not
eliminatcd,  The problem has been increas-
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ing on account of dislocation af peqple and
relocation of people into a centralised struc-
ture where capital-intensive equipment is
purchased, wherein the labour or the em-
ployment potential is less than in areas
from which the capital or the moneys are
or have been withdrawn. In other words,
if the mcneys were kept in the countryside
and were used in the hands of the person
who generated the money or weré permitted
to be used for enhancing the means creating
production by the persons who generated
those moneys, then it would have been possi-
ble to increase the employment of people
in the countryside and in that case, the
problem of housing and labour which we
are facing today may not have been of this
proportion.

On the other hand, we have been seeing
that unemployment has been increasing
along with our increased investment in cen-
tralised expenditure in capital-intensive in-
dustries.

We have also observed here that certain
requests have been made for increased pay-
ment for labour.

Itis well known that so long as any
payment is not matched by corresponding
component in GNP, that demand is a drag
on the economy and such purchasing power
in the market place is bound to reflect in
inflation which is again likely to result in a
chain reaction of high cost, and higher
wages. Therefore, our concentration should
be in the direction of increasing GNP,

1 am not one who would advocate in-
tensive working or whole-time working or
long hours of working. In fact, employ-
ment is not sacrosanct. It is not necessary
for a man to get ‘‘employed” if he can have
his livelihood and devote time in a better
manner in this world of modern technology.
Therefore, the working hours and working
days should get reduced with “better” em-
ployment or better use of modern techno-
logy. Therefore, the question of finding
conventional jobs is one of relatively less
importonce if it is viewed in the proper
perspective.

Then, there is the question of employ-
ment for productivity. Some Members have
talked about Japan. But we must realise
that a Japanese worker has been patriotism-
oriented, discipline-oriented, and production-
orignted ; he has been hard-working; and
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we have seen that by 1980 Japan is expected
to have the same per capita income as the
USA per: capita, and it is also known that
by 1990, Japan would have exceeded the
GNP of the USA. This is the rate some-
thing ,or which we have not been able to
achieve in spite of nearly 24 years of Inde-
pendence, agd in this direction we should
work a little better.

The moment someone talks about the
Labour Ministry, I feel a little concerned.
because actually it should have been called
the Personnel and Rehabilitation Ministry.
Otherwise this might mean almost some-
what discriminatory role of the Ministry.
To this extent, the Ministry may examine
whether in the wider context of human re-
lations and other angles that exist today the
present name does any credit either to
labour or to the other discriminated sectors
of the public.

Then, the question is one of treating
the disease or treating the causes which re-
sult in disease. If we find that it is possible
that we can eliminate the disease itself, then
there is no need to go in for legislatica and
other measures which have the impact of
forcing certain sections to make certain pay-
ments without adequate and corresponding
consideration as to the outputs of the per-
sons concerned. This observation may be
viewed in the largest context of the national
economy,

The next question would be to consider
whether we have in India any basis for pay-
ment which is commensurate with the living
standards of people. It is said that it is
difficult to kili an Indian, becanse so long as
he has one roti and do langoti, he can conti-
nue to exist. This sort of living is not one
which we should advocate for ourselves.
After all, 99.8 per cent of the Indians have
a uniform standard of living, and only 0.2
per cent of the people may be surtax-paying
people, and, therefore, the disparity of in-
come cxists only between 0.2 per cent and
99.8 per cent. In other words, we have
solved the problem of disparities among 99.8
per cent of Indians. This is also a question
where we should consider whether this 0.2
per cent which mecans about 11 lakhs of
pcople or less who really contribute to the
income tax should be climinated or should
be forced to work by incentives in areas
where leadership and a certain amount of
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direction are required, and whether there
should be a common incentive among the
99.8 per cent to contribute and migrate to
the 0.2 per cent, or whether we should make
all the 100% people feel that there is no
further scope for anyone to go beyond the
level of the 99.8 per cent people who live
with an average per capita income of
somewhere around Rs. 350 at the constaat
price.

&t T AT Wt (gFaTR) -
qfs wgrea, s AR qFaty ¥ avaeq ¥
sYwbt g 3@ #1 & wwdq F@ § AR
7% §T W T § 5 @@ A gw
W 927 FT UST €T F7 FT fzar N fv
9EY AT Hfqe @Y T AwfA-AsA §
T FT WA 7g1 QT 91, AR @ T4
§ frar 93 fe s § g favm sae 29
F1 grAEEar gf, oI V@ a9 ¥ g9 AT
XTI FTH U WA F @@ F AR
fedt fufara & wa< & amar war

gumfa &, 7z7 ¥ aga aw g
fadet a1 F =i A 7 A AR fr
AR TEEl FT gF qAFLA F A7 ok
faarze & grar ar @R e dAT ¥ g
gr 1 gfemw Jax Fmww ¥ famd fy
To TS0 o o o, r%"? HAZL AT
N o 3o Zo o, HTEo Tqo 2o go
dro & arg & Wfaa ¥ 3% o DA
g7 gor I MASAIT A gH 1958 ¥
Ty R EAT 1958 ¥ wwr aF I
NAGT F T I FT AT IAX 9ZA
Y Y 9AIRT qEEFT A NI a7 39 &
g& 5T wia &1 gfafafaa faad g=ad-
g gEeE g W) § S9N fsaw aw-
ad g gfaaa Fig Far w@r g ) &
qTEAT Y ATH & ATAIT 9T I 7 ¥ TEY
a9zl &Y srara anfad gf & W) wrw R
W1 1968 § wiw gf g@ w1 afefwdwa
gaT 3g 1968 o v & WA 9L IY
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a7 ¥ ¥ g ¢ & g Y S
% foy 7g wamrr wgar § 5 owmdo
tHo o go #o ¥ ANwE Ter
1968 & fogmx & W 9% 1 @
26 g 152 & 1o a‘rfo &o o HYo
Y 6 9w 34 gL 802, M To arko
o go o wRR o 2, AWM A &z
Y | fer W awr A 4 @@ 63
gIR 772 §, "g ft fgez woigr oWt W
fem= wwigx dwiga, & wml ® @@ @,
WX gATseE 3N gfraa &vdw F Eer
1 Ar& 25 g9 754 § | ¥ A ¥ W9
ardd f5 ¥ qrl owe Y W FwRd @
fe gw ata &, @ qi=l ¥ qear faar 71
12,24, 324 &1 s wrfo o o
o F wA¥N Fear 13 9@ 26 TR
152 &1 gt ¥ i faersT 12,24
328 & | 3u¥ ¥ avax gfafafaed FQ@
Qe af @ a7 wgw w@ AW

AT FT qusn’:rgm qu‘Qo'vwr{oy

o go Ho HIT ' TTo UHo THo T ¥
ST T wrAATEIEA ¥ qgaATEe
LRGSR RN U GO R
b € wnife agr wfafkfue & @ A0
a1 w ww a # whiffa

TN AD A AT FHEATH Y

A ewwer ¥ ¢ dfare e
o R awd §oar awafy o, ¥ ag
FaeTaT wigar gt (swad|) | aw
aiga sl gad wid @t @ e A

amm F &% AR e o1 afnw

TR FaETT ArRAr g | ga A & R
¥ 1958 #yog ax 1952 ¥ d@we
8z frer & Fagre # Afewrge fer §
T gaerar @ fr de WX okt aw
e § 7@t wro wHo A8 s o
¥ gaeg geqr 1,08,472 §, Wo wWiRo
fo go dro Y FTEW @ar 27,345 §,
ferz Womge T oY e gwr 30,099

ASADHA 9, 1893 (SAKA) Labour and Rehabl) 210

& ¥k g 3w gfa Fidw 9 aee
&7 7,319 &) W @ @ afeafa
qTE @eqr 65,363 § 9@l 9T fr mar
"rgo QAo &re Jo HYo FY §IF AT
1,08,472 & 1 @Y awafa o, o= aF ¥
A, ¥ A7 TAF) S & ¥ AR F Frw
W & | Tk qEq Qaw , gL &
# 3 q@as s w3 AR A e
25 a5 & dwar frar ar 25 99 ¥ S
Tt wfeqars frar av @tT g1 @ st
w3 gfafafacg a8Y faer, ag wfafafa
& & arw da1 fa@, Tagr gafed s
# Y do1 fear o m=@ sfgear wfger
IO gy a1 ) & 10 (swawm).

‘16.00 brs.

aamfs Y, oofidma gdega
FAA 2, 9@ 9T A ¥ 0T ST &, TW A
fora F3w & agt daq &, gt warA
forrem Y ara ot § ag 5@ A
9T g%y gfafafaca faer szar 20 @
g S geaiw afufq 8, gaw 4% ag

tahaqéﬁﬁgmﬁa? T A Iqd gH

st faare fawmsr wak wrfas-Aogd Y
aga @ aweardt &1 qATa fear a9
¥ fored fr wgmmeadlaar aga W ga
T @, urw ag faawm ad@t gd R
JaFT FR@ T8 garfe 19677 =
frQe 2o w1 @R g ar 9w Wl
F AT HFWEASAAT FY qgAIET AT

faar | % far Ae ow FEwR @ A

qEH | T qgT AT qw@w o, A agt
T FEardt faqda faar § agy
W1 A g ¥ gt ag <dar g ) €T
Y, A AT WA A qved wHgd
® TRd faar &30 g 17w o fr A
AT &F vAE F TN 4G FQ
q@ & g Tfee & Iuw fag
T o F@IEd fog o ag
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[+t <A i)

F1gA &9 2 fom atg & Qegaa & Fawl
FFIGN T gATFW F 1 AT hEAr
1967 # gur, wamfa =wgm 1 Afew
IFF FIT A qF aEAE A gE 1 3
I qF FIA €T IR AG I AT AF
F1 ot TEAZ AT FT wifas I9 FrgAl
F el &9 1 & fow dar A S
# gawnar g I # fau fs faer
Inr & 792 swfafat §, ¥ srafafar
Ty ¥GTE AT G FIA 1 AT IAH FH
§ &7 sfafeq &1 qgard war 1 Ty 86
gar AT Sifze, a7 1 wwar 86 dar
qfsq® FZT AT TAo dYo SYo Hlo gT
I HIAW U0 @& F9AT 7R 3feaa
IO QO & Fq0— A wafaar
A & o Y€ €Y 2| g wATE g
AT AR F@T R A warE N Ay A
FU qrdt | R grdad F03 FY
arft g—wft e F g7 sy wraaw #
arfex frar fF Q@ @ d93w Aree a4t
gu —at FT g 7 9 ¥ A Fgy @
fr et ¥ gTU GadT ), "ifds o)
qAGI A3 FT ¥ AT FI, I HFAEA
FY F1¢ ara g, sefegae ferge 3y 7%
ara Ag, 99 g9 FE FT FE arq
adt, w7 41 & GAAT gATI, A4 greAa
¥ §i-3F FT A9 2097 &Y

a5l % aware & fawrfoa &1 &y
agmA #t fagifer R gew) &g &3
F A9 & A FIFR T A AT aga A
frerfeatt #1 wga 4t fear | dzghr &
faog @ 7 fradt are ammR fFg
gefrzam #9D ¥ 4357 arad f5a, oo
e et & warsw gar e A Q¥ o
@ R, afFa ag e a5 anp A gk

AT F FEeg ¥ S FrfawIa
A3 A} T § I9F e ¥ fag arad
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fd, ¥ ag Wt AR W aw R AG
gut g ¥ g F wgwa AA R
graw ¥ oiw far e, &9 I & @@,
ag W W a% W A gu ) geE &
[ Y ara wrk, 3g N ¥ A gAT
N gurafy oY, 9zt 9% A A7 T f
fr frmrdy @ sgenr saw A faem
FaT 8, 7g grfad ax gur FXar @ 99
9T & F@A T ForA & ara AV R @Y,
ot oF A% 7 Amr & ok fr g at
qF qry FT FAAARE qaQ F&F AN
o fagrd aFw guT FTAT 9T, IAFT T
q&z fFar T | AR A 99 ¥ §9
W™ U | Wy Fraye 300 w7 oF fagrd
qg | TYAT qI4T 97 91, AT 730 wqAT
R a2t 7w qTdz g qEmar 73
QT 9ERAT, 91 I S 7 Iawr 73
fear | g 7 dsfeaa w tsfafa-
wfea & fag gae1 gara T faar | e
Tar f& 500 @ afas am F1, gaT
FTEC #1 ) Ag) fAem 1 ag Aar wIaT
3Iq ard@ FY gat § forq A gaR Tg-
qfs s ¥ 787 o SwaT N N fF A79-
A & Y g9 aga s~er agF {4 7
<@ & g arfefaqar, gaar fgedar
A FA T RE A TN ga §
TR F1 arg A7 I1fge £ ag @@
faeeita afafadt & gro daw gor W
¥, ag gtaexs wawr F4i gar ¢ faaea
afafadl & dax $1 aas faar war N
uF Afefedga fawm faar

gwafa agtam : o gy g AT,
aga sgTaT ZTRA o faar wd ) ww S
fame a1 9% €

st T i gamafg o,
gy Afefrdaa fgar so qdo Ao
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191, 22 sAaQ, 1668 ¥1 3I9* fau
zaw Afefrdmm sito Tao =WIo 465
fei® 23-3-71 ® aw@w A fagran

o) R AT HTATW : A FA AT
ETAT §AT WO & W@, FE gAN
AT TEY § TR 9T

gatafa wgEg : wE awE @1 W
s mgfa @ T ¢ AT g
AT ATHW AT @ |

st T mrmw it & ag 57 @
a7 f& fog O weewfa St & gw At
F sAde A A AW frar, SF S
arf@ F1 w9gA F ag gfasr w2 @
€ zafed & g@R ¥ "y F@T
agar g f& it 23w, 1971 Frfto
THo W0 | 485 2 39 Afefmdam #1
FI9 7 F T e feafa ax v aw
AR A9 F g 7 I F@rfafe-
FF F gew F1 A fawrfea oA &
N E WA AR

gt aF & fas ga w7 garA § Aw-
T wfaga & dax 3 fwwes fmar ar
f& sifads &< &Y W g qar 6 9X-
§z g 9gf 8 TRAT FY @ WX IgF 8
qv@e & gl 10 9%§e &7 S | WK
yifase §T § ar 2 a1 9 2 qI&E
T AT A FF HAEE 1 A FI
& Al &Y fear T gar /1 37 A RS
fradY stc ag waer Jo@ 1 IE@ A
AW FY S wrEy S oY wrer ag AT
Faae W TWRE 58 O 3
T FE AFEA—SFF IR FT 90 KA«
q1 37 F A FI & G FAT A7 |

SHRI SAMAR GUHA (Contai) : If the
discussion today was concentrated only on
the demands for the Bangla Desh refugees,
then perhaps we would have been able to
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draw attention, national and international,
to the seriousness of the problem. But un-
fortunately for the admixture of so many
Ministrics together, we have diluted the
seriousness of the problem. 1 want to draw
the attention of the House to the fact that
this Government has based its whole strategy
of political and diplomatic offensive against
Pakistan on the seriousness of the issue of
Banga Desh refugees. But for the Bangla
Desh refugees in India, it would have gone as
an internal problem of Pakistan; now due to
the influx of Bangla Desh refugees it has
been converted not only into an internal
problem of India but a problem for the
world as well. But for the Bangla Desh
refugees would our Government say that the
refugee problem should have to be inter-
nationalised ? It is before us now. But for
the Bangla Desh refugees would the Govern-
ment say all over the world that until and
unless a political solution to the satisfaction
of all the people of Bangla Desh is achiev-
ed, there is no question of refugees going
back to Bangla Desh to be butchered by
Yahya regime ? But for the Bangla Desh
refugees would our Defence Minister and
our Foreign Minister say that unless the
problem of Bangla Desh refugces is satis-
factorily solved. India might have to take
action unilaterally ? To that extent it has
gone.

It is necessary for manouring strategic,
political and diplomatic offensive against
Pak-aggression. There the Government is
saying and trying to draw the attention of
the world very seriously. But unfortunately
that much importance is not being given by
the Ministry and the Government.

Had it been so soon after it became a
burden upon us, a separate Ministry of re-
fugees and rebabilitation would have been
sct up immediately. That would have
helped to highlight the whole issue. The
refugee department today is not only to deal
with the humanitarian problem of the rc-
fugees and rehabilitation ; it has become a
very important political department.

A separate Ministry for refugees and re-
habilitation should be instituted, because it
will draw the attention of the national...
(Interruption). 1 am coming to all
aspects. 1 do not know what has
happened. Yesterday, the Prime Minister
made ‘an  impromptu  statement sud-
denly snggesting that one Mr. Siddhartha
Shankar Ray will be in-charge of the re-
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fugees and other affairs. 1 do not know
what it is. She has almost indicated that
he will be entrused with some omnibus res-
ponsibility. But .she should have specifi-
cally mentioned that Shri Siddhartha
Shanker Ray would be in change of the re-
fugees and a separate Ministry for refugee
rehabilitation and relief should have been
instituted. 1 say this because already on
the issue of Begla Desh refugees you have
developed you strategy of political and
diplomatic offensive against' Pakistan. But,
unfortunatcly, you have not taken it so
seriously to highlight the issue by havmg
a separate Ministry for that,

Secondly, I have noticed that there is a
tendency on thg part of this Government to.
under-estimate the magnituge of the problem
of Bangla Desh refugees.. They, bave gjven .
the figure. The figure up to 18th June.is.
60,24,000. , Taking into consideration that..
so many ynregistered refugees are there— _

THE MINISTER ,OF LABOUR . AND. ...
REHABILITATION (SHAL R.K. KHADIIA...

KAR) ;
one.

Your, figure is not the latest .

SHRI SAMAR GUHA ;. But this time, . .

it may be more than seven million...

SHRI _

R. K. KHADILKAR :.
lakhs, :

632

SHRI SAMAR‘GUHA Then P’l the,
paper. repons are "wrong ? xherw:sc, for'
the last 12 days, I f\ave calculated that p
least 10 lakh refugees have come, = See the,
Statesman. 1In the reéport of the Statesman,
three or four days before, it was said that in
Nadia district and West.. Dinajpore  ditrict .
alone, 1,23,000 haye come within two or three.
days. . So, cither the piess rcports are abso-
lutely wrong or the Government . have a
tendency. to always under-estimate the
figure. They do not understand, I should
say, the importance of it. The figurcs are
very important in your political game,
nationally and internatiopally, You shouldA
not have given wrong figures, (Inlerrup;wq)
1 undcrsmpd that something .is lacking jn
the head of the Government. You .ghould

the polmcql reason is also there, = (Jnterrug-, .
tion). They always under-wuna!e_ the
figure, '
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SHRI R. S. PANDEY (Rajnandgaon) :
The Government are ,very serious ahout it,
The minister gave you the precise figure ;
63 lakhs. You were saying it was 60
lakhs.

SHRI SAMAR GUHA :
than 70 lakhs now.
the figure stood at 60,24,000. - (Interuption).
My time is being killed. There is a tendency
which they have developed namely. to keep
us in the dark ‘about the' expenditure on
accoynt of the sefugees,.. It is an. under-
estimate.
said that Rs. 3,000 crores will be required
for the relief arrangements—food and shelter,
etc.,—for ghe r;fugm, for .,six monibs.
.estimate, is that  within .one
“month—

It is more

But on the 18th June,

On the basis_of 63 lakhs, they

SHRI .S. M, BANERJEE., (Kangur) & -

" Rs. 300 crores ; not Rs. 3,000 crores.

.. SHRI SAMAR GUHA : Look at this
ﬁgurg‘.

SHRI, R. K. KHADILKAR : Rs. 300
crores, ..

SHRI SAMAR GUHA : You should
correct your figure.
your printed figure here. You should cor-
rect it yourself,, § was surprised ta sep it

1 was syrpgied. .40, find

was Rs, 3000 crores.  You sgould J;‘qve -

orrected it before you distributed it. Even
- on the basis of .80 Jakhs of: people, it would

-they bave got Rs. 30 Crores from international
sources, ,. What, does ghat . mean ? Not even

. come nearly to.Rs. 400 crgres, Up till ngw. .

10 per cent ha.s been received from inters ..

national sources.

ment should let the country know ,and the
matter should “be highlighted in the inter-
nati

- of the national economy of India. Thatls

\yorld, to . cmphamg the . gravify. of

“this prob&em which will hlt the very bottam ..

How' much’ more will '
~come and from what squrces, . .the Govern- ..

of very great quonm J‘hat i§ the reason,_ .

why I am so much pamcular abput this :
-that this figure should bé highlighted in a

. p.mcul(u; gP?pt;gqvp. Y

s ¥y

not havc given, \wong ﬁgurq For all this, .,

Even today, the Government has given
. figura.showing . how  many. tarpaulins and
_tents gre required. . Even .today, the States-
man in & _threecolump., headline, has said

Y
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that two million refugees are without tents
and tarpaulins, and are in the open air.
These.. people have come from the eastern
zone. .You, Sir, are also from the eastern
States.. ..What a terrible monsoon is there
now 2.. These refugees who are in the open
air are suffering under the terrible. monsoon.
What:is their condition ?

What. about. women. and children ? 1
want. that first priority should . be given to
supplying. them.. tents -and . tarpaulins. ..In
the case of cholera, vaccines were. sent by
air by the international sources. Now we
should.ask the international sources to send
tents. and tarpaulins ‘immediately by air.
Mr. Stephen was saying that -after visiting
the border area and - seeing - the refugee
camps, he was -also feeling as passionately
about:it.as 1 feel. -

You are not. giving .them fuel or. oil. I
saw .jt. from: personal experience.. I quite..
agree jt, is. not possible to introduce com-
munity.; kitchens gvery, where because .of reli-
gion, .. caste . and .other factors....You are
giving them rice. . How ‘will they -.cook. .it ?
Will they chew the dry rice like ianimals. 2.
You have; not given them: fuel, salt or oil. --
Some cash doles,;also have . to. be given,.

and ng,utensils. .15 days..ago, ..during -the
Half-an-hour discussion, .I raised. all these. - -
points,, What has this Government. done -
about it,?2 If you .give .them some. rice, -
potatoes,.and .ojnions,, how -can they cook-
it ? Can they chew it.like animal.? It is -a
simple thing. Therefore, I request.that they -
should be immediately supplied with tents,
tarpaulins, fuel, oil and also some .utensils, .
some clothing,and some. bedding,sa that they -
can save themselves and live like just -homo-
sapiens of the lower oder.

About Mr. Sadruddin, the UN High
Commissioner . for Refugees, .1 warm this
Government. He has got economic and
industrial ., interests in West and East
Pakistan. _He camnot objectively .deal with
Banglade;h refugee problem. You must be
careful. .iHe is'. going. back- to UN and
already he.is sidjng, wilh Pakistap. . He is..
trying to create the impression that slowly
normalcy is being brought back to Bangla--
desh. He is a dangerous man, because his
own personal interests are involved.. ..Such
a man cannot be entrusted with the task of
dealing. with such:a human problem  as
Bangladesh refugees.

"“in vogue for medical
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If you really want to deal with the
Bangladesh refugees problem as a national
problem, let the whole county be associated
with it. Tt is your duty to form a Council
for Relief of Refugees composed of Members
of Parliament of all parties. Even UK is
sending - a composite delegation of Labour
and Conservative MPs. West Germany
and Canada are also sending composite
delegations to visit the refugees areas. But
unfortunately, -you have taken a partisan

~stand. You have sent only members ‘of the
Congress Party there. Almost all the
members -have raised this issue. A delega- -

tion of MPs from all States from all parties

with- a national perspective should be sent

to the border. You have not done it. This"
is the minimum you should .do. . You-
should not shirk this.

DR.. KAILAS (Bombay South): Sir, .
while supporting - the Demands  of the
Ministry of Labour and Rehabilitation, I

“wish to point out that nota word or sen-
tence has been.mentioned about the working -

conditions of Medical men in tea gardens,.

' coal mines and panel and service system of

medical men ., under
Insurance Scheme.

. Employees - State:
This Ministry is treating

" lakhs and lakhs of workers throughout the

country and for that there are two systems. ..
relief—the service
‘system and the- panel. system:.to: serve. the
‘labour class.whose number: is the largest ia:
Bombay. - But if you look :at-the ecapitation: -

“fees paid . ta' these ~medical. men, who are. -

looking. after the patients-much: better than

-under the sepyive system, the capitation -fee

was only ‘Rs. 17.50 per family. - The associa---
tion -of medical : practitioners of the panel .
practioners has been -demanding :from::the

-‘Ministry of Labour as well as representing

to the Ministry of Health for considering
the increase in capitation fee due to rise in

_the pay-scales of compounders and clerical
“staff as- also the increase in the price of

medicines, hence the capitation fees should
also be -increased. Iam sorry to say that -
‘the Ministry has turned a deaf ear to this
request. I know that —after a lot of
struggle the panel doctors got an increase of
Rs. 2.50 paise making their capitation
fee Rs. 20 per annum, but that is far from"
sufficient. -

Coming to the workers.fate, may I say
the importance given.. to . medical relief to -
workers is. not what it should have been ?
Not a word about this has been mentioned. -
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[Dr. Kailash]

in the report. The ESI scheme is being
controlled and managed by the Corporation.
1t has amassed huge amounts by collecting
contribution from the workers as well as
from the employers. It is not spending
even five to ten per cent of the collections.
In Bombay a large number of TB paticats
are waiting for months and perhaps years
to get admissions to hospitals. A large
number of patients have to wait in the
queue for smaller operations like tonsillec-
tory and appendicectomy and then we are
talking of man-days lost and things of that
kind. How can a sick worker attend to his
work regularly.

Unless we care for the health of the
workers, I do not think that the Labour
Ministry is correct in saying that it is doing
something for the benefit of the workers.
May I suggest that a chain of hospitals
should be constructed, especially in those
areas where a large number of workers are
working, areas like Bombay, Ahmedabad,
Poona and Baroda.

SHRI S. M. BANERJEE : Kanpur.

DR. KAILASH : Yes, Kanpur should
have first priority.

Then, we should study the condition of
the medical men working together with
personnel, like compounders and nurses,
especially in the tea gardens and the mines,
where they have been absolutely neglected
for years. Their basic pay is very poor and
the other benefits which they could get is
practically nil. Yet, they are doing their
best to serve the community.

May, I, Sir, request the Labour Minister
who knows the whole issue—because repea-
tedly we have come to him in the form of
representatives or with representations— that
he must come forward and reply today as
to when he is going to construct hospitals
and utilise the amount which has been
amassed by the Corporation and look to the
conditions prevailing in the Tea estates and
coal mines and condition of Panel and
service medical men., Because the Labour
Ministry of the Corporation cannot cons-
truct hospitals a large number of beds have
been reserved in some voluntary hospitals or
in Government and Municipal hospitals.
The payment made by this Corporation is
s0 meagre—expenses per bed come to Rs. 23
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while the Corporation pays only Rs. 12 per
bed per day. Why ? When the Govern-
ment hospital like J. J. hospital and K.E.M.
hospital owned by the Municipal Corpora-
tion of Bombay is spending Rs. 23/- on
what basis the calculation is there that they
pay only Rs. 12 per day for treating E.S.Is.
patients in voluntary organisation hospitals
and to the Government and municipal
hospitals. 1t should be increased to Rs. 23/-
at an early date.

Further, Government must increase the
number of beds reserved throughout the
country for T.B. patients. Domiciliary
treatment should be given to the T.B.
patients, that is, the patients who can be
treated at home and should be treated at
home and hence there is no necessity of
admitting them in the hospital, is in preseat
concept. I know, as a medical man that
the infection of a T. B. patient to the family
and children of poor workers in his small
room accommodation is so grave that
the patient must be segregated in a hospieal.
Hence the number of beds which have b.en
reserved throughout the country for TB.
—worker— patients must be increased. The
number of beds for T.B. patients must be
increased in the voluntary hospitals imme-
diately till some hospitals under E.S.Is. are
constructed for those patients who are
suffering from T.B. to avoid this health
hazard and where they could be given proper
treatmeni. Orders in this respect must be
passed immediately.

I am sure the suggestions which 1 have
made will be considered sympathetically by
the Minister.

=t gww 97q wEAA (FLAT) - AT
qfg st & =9 gereg Y /I HT GG
FAMIPEINTGIag aa § &
faaa it F1F gud Aol & @@ ¥
fod @A § wwgd & 9w & faR
TR, IAFT AF TFC A QAT G @

Mo warw : garafq Y, fwaar srsar
arqw & @, AfET gax any A §
g ¥ FAW G |
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wwmafa witam - A T @R
oq FIA & TAT §, ARG GEET AIAT
AW T W |

st gew w7 g : awmafa o,
X qogd & Fenw & fag faqa
W o ey § gAer wifesl oK
Iurafadi FY My g1 wwIT H T AT
Fr Ffarg Y qrdy ) foad g fega A
A 1 AT FTCATA aX hAed vaE AT |
afga fag srEm & a9 qwg ar &

FreHY FH FY § Fgi qX SEEfT av
FIT@MTT HgA oz qX Fad 9

fea &) feamar @ MTa Asgd W
oY 7@ Fear &1 zafow Fargar g &
@R #1E oy sggegqr R foay fF
fret Freary ¥ foqy Aeige F19 FQ@ &
I @t 7y W qu @ fFar o /%

grafa S, AT qgd AR FIA AA-
i feai ¥ faw v gu & &fFa 39
b Ao gfaad &, A fr wew g R
wrfast & giz-nis #3& woar fas @
TFWA F A wa§ fomd weeasq
AU FT AT AEY g 2 § | gWE -
a1y ars fav g A feafq @ua gt
2 oY agt 9T Fgr oar & fF I qaT
&N AR Arfas @ IAW A FAA
& aCHI & WIAT TG GG QAT AEAT
g fag 39w 9T wwgd A weAr &y
SJardY gAY # &, agi ¥ 97 3 fear-
T & ar IR g o qg) fadar
AW G Sl FR@EATTE T A T
FRAW TR § W RN ot gy
3d ¥ gy gAw fAafw F@ A
T A wEE ¥ o @ fefa @)
fr ag a1 # @r &, SHFY Ig IAT ALY
qFEY A I I A ST FTH FW AT
AZI§ IAF GIA IW FREM FT g
fFar a2 | sad fomem dar w7 &g -
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1T 2 A IqFT A qEedr HIT QI
AT IAk ARG F gTA & AT ATfw
Wﬁtﬁw'mw%mmzﬁm
Sl

awrafy AgeT, aga § Ol § A9
X faare Y & 9 SF 9 AT 9FIR
F gow 5 o §, woy @ I @
T ITE TF qorgT AT § AT
Hqd T wrear § Aafew fe st st
e g Ag fadar &1 IEF woe
Gt & fag awte A faear § s 3
FTT TG a7t & 1 afe faefr o
o Fr woge fge Y A § & sEe
fedy & a1 0 forqre St 7 farerct R
foraat awig & ag A @w@r &1 § gE
T amgar g fF S woge dw @y &
FAR & I faad Ffge a7 97 aF
JAHT 9 AGAT AT § AT AT IAHT
sl gAeaTg faedy @A SrfEm ) ang
&Y gy IWHY AT qEAT AT T Y famAr
AUfge | AT F qFEUT H GTEl aF, A
7 G aF gHINY IS @I & | 9K
gud ft ufrs & agm & awwe g
qrar fagifia #3 fF ow sy A ar Y
a7 Afergt QA X e IUR I T daer
T fear s

guarafa wgleg, 9 g 9 F
ATSAW { FIGT o Fgiar Aot Jrer &
foad aag A 9§ "y &1 amAr
F@TqRATE | 7 AgE & Frw wyuAr
FEW@ A NF g4 T8 a9 § zafav
IAFT WEATE AT Y Fgrar S 9w
@ graa & & oaF @my gy fadg
ard T@AT ARAT § 1 OF af @R #7 afaa
faerer X fg@ra swmar 9T =rfew ok
ag Z@ar w1fgn 5 oF of@e § 9
ot @ R,
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" ot dYo une gy (FEta, fafrema
qar mity et frqegg) - Wl o,
grew F whor 4 {1

s wptew « o qoTE T W@
& W @qrmEr g 1 owEeT §EE
AT TR AT T | .
L et WeT ¢ OF qRaT §
o T 2 e o fx s R
S A w A ow grar AT @ R
&7 3 AT AT OFAT &; WSt ZW W
SAw Ay ¥, @ Qw gyefemra
AT #T faaeft s T & ek W
qe: wgnd war - q frar oA arfgd
- Fg-AwgT w1 faar s anfgd

uF wIag ¥ F@mr & e
Rl U L
T GEE I Ny faar w1
W ¢ SF wae TE g | weRd #
AFART  FATC qEAT ¥R AT
st @ v 9w W A g g ar faex
TIGX M FET @ feq wmar ? xaw fay
odY sygeer gAr Arfgy & g1 wwT
A & 9g, 3@ -wEW & WA Ay e
o |

THER A 7 598 N fAF Ao g
AT §, qgt ) A faear &A@ &
TG @I RIR WE 1 avag -
aar afge f5 Y F@™ AT9d g
¥ ot dw o= faeen anfed
I8 WY A wFw T F wfvafeaad o
f 2 &1 fagelt @12 oF FRE A7 ]
T Ragais @ F Sy fra s
T agg T dEr AW I 4%
7 £ § AT q9gd 1 12 v, ]|
o N faemr g 1 gaA ¥ ag 43 wqR
afear &1 @ 9w 1 98 afafa &
s fere @ ok @R A oF faa o
#9147 | 99 faq N @z ¥ wHA _pAT
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It AT g W ¥ o= I q94T W
qareT Rt T |

o ¥ qT9-AY FYuE A ¥ A
Fqrfraze war g reeragy @
“aTETe FuT ¥ F o B AR v wego
“ o @Y T X9A Y ErEl A Age #
S d A AT AT i W
T WY gATe Fort oAt e ofr AE-
AT WEW FC QR 7y i fyna
T ¥ A Iwr et A wroad
woET AE &V T vt A e e

VST /Y Iy quFT fFar wma

aagd & a= vy faard A
ETH FAHT § | IAH qEL T ATH WA
wfgd i 3w T § ok gg-Ia AT
& WX Iurr 1 SEre A AW & g §
g gafeg 3w a1 wfes & FE7 8 )
afsa s wfas 37 & amg dar i 99
" F wfad faear gy 1 3@ e @fed
g A F 7@ 9FC A Faw @ 9w
faad a0 & o3 A9 WY geA wlE,
dre-N1T FEY § AR T afear Tw &
& AT 73 7 § I7 awra far o)

A gogy W RTC A AT &
fag @t ¥ WA aF w owgA
TEY AT wew wew & O T i wTE
gAY A § o fad Wk
adf & 1 T, weg wRq AAT AW ST
¥ s o<t Al aga g A A §
e g7 far #f e A g &
‘gTFTL ¥ Wi Far § ek RSt &
far Y arg wArfow & o AE
g ¥ A & forr Gar forer a® 0

it dto WIRo gea (FEATA) © qAT-
afy g, wk weaw ¥ & qEe §
3q qifeq, safua &l wifea a7 ﬁ_tﬁ'!
e feemar g § foaw gk 3§
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ATERTE TR ORI FEX & | qATA-
g %7 AT7 W fagr W, /WA
fagr=a 3t w1 faar mar s dfeamr &
Ht JaE ey Y wf s g AW w7
ufaw qeq gy sawedr 8 wqrqAT
¢ frg ¥ 71 faum § f5 o aiw &=
g, foad fF AreT ot wifeer §, ST
aTs w1 eqra A faar war )

& §9 QAT 9T I §, I qaWw
#1 3@y § 1 Afew fox < wfas ang ar
afas wm Swad & Fax faam
2 fe g gfraw ¥ awfea & 78 o
aufeq adY @, zafay Sifea w@r @ aR
gm-E 1§ ot fF gad fag @
arfeq, SE%Y aX® & AET g feamT
qTgaT

s Sy § o gfedt Y srawmear
Tz adt § | W fft ang wroy ge
g g q fas ay oo =g foaw ad
g%e Qi gl, I1g s gearfaa & =g
foaar s9ar w19 9@ @, 9@ §HT ATIEY
3EAT & FITH | WY T FA @A
o} 2ga @ fF &t a5 ar o &%
HITFT AT H4 OgY | AN 5 F A
T FIA FIAT § |

=t ggo gWo &wwt: wH Ao #
frazw ¥ fr ag $t N AR §, TIA
3T 8, W ‘wwg] fFar 9w gFw v

= @Yo WITo QU : ggaTg | Afwa
S T ANgT § AT AreafaFAr F A
g&e fFar S | W19 IAR WA qAAGL
F3 QY Frad SAFT FFHW R ? FwT-
g 19 W gk fzar ag wee awrfad
2 A IuET saw &% @ § woa faeaw
T HA FT TG FE AT

ag W X AT § o e o
TN FQ § DDA T T Far A
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wTaETEar gt & 1 e AT ag wwew
FT Y1 & I8 forg wrarg N sygeqr
T & | O N ATV OF FeATAT FqviIT
foar § foaa® w9 & grafer s s@q
grSfaT &7 F17 § | OF W} Q¥ WY 7L
grofaw Y g T W@ §, @A WK
arat a9y & fag ot g@ a<g ¥ wEE
ararT IEEY w2 g &, I faw
aeqr agi &1 duw FAY w9 waAT
Fraw f5d gu &1 wie ¥ gwe @
5 58 a1 ¥ forg e #7393 aT AR
F AR & gaew QT wifgy 9@ 92 fr

¥ & A FEE | gEd Ak afed
fF 7ga & wred § faad fag sma
¥ @ fr dga0 ¥e9 =W =@rE A,
e ¥egfy a1 fafafee fadr ) @
froamr sAr st & ? gAx fou 3w
g M FY @ E P ALY AR
gt oy @ Er v |grar W€ faa
a9g qg WY AAGI A AR I @I
2, s Rrewrd 9T Y & foud ar Am
F foed o Sud 9T feawr @1F AR
A gEE g Wy @ qE w3 & fag
X @Y mar | Iad fag FE Fed oEd-
¥z U q1 TRAF FAAIA TH FIE AT
@ far 1w oF faw ¥ gagT Ew
F a@T § W @G 9T Sed grar
fireft walta & gof aY grg ¥ ¥ gu A
geaT &1 Y & Y gaw gara fear
srar &\ Afww T Y AR FT AT
e wrasy Far # raarar @ gaa fAe
iz w1 S graena PRt wrgE A
T

16. 46 hrs.

{shri R. D. Bhandare in the Chair)

fradr A w9 [W@ FF gEFT FaAr
amfes Aaa §, gad-gady w1 gear §
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sft fro wTo
uzw[vr{'{aﬁﬁw*g:at%r ¢, soF fag
Fraradfer £ # Y e TE &
AT Framaifer £ g24f g9 g A A
2 | 7% & WY Freadfer afafaat
T | AT 9R Fwraifey FAT T AA-

A & faw 7Y &0

It et arg Efeq fF % T
2 1 gg T WY @Al R FW FA@AT
IqF T=¥ TT A @A | #Y I agrd
faars #) waarar @) A% fag =
FT W@ § 7 Ag IXIH-aE AT AW
o @ & fF srewd e afram
aifey, fraes it Tifgr @R T A
aIF § a3-93 A FHATA §, I aoAl ¥
fau faig Tga @1 9 &, afeT ag at
A gaar <fea 8, dfsa @, aifeg §, &
o1 & fau 1% farem &7 59w Ag )

fe 7w 3 fr 7 3 al=mes,
A% ford s & fau #Y sraear
A Y G FY R AT WA
o Fdtw & gt & @ gefed & fag
i g & W ofqe & fag a g &
FT ¥*Z a9r9 ¥ Jaeaw & fog a g
g ag a3 N FAwrq § A fag N
g% € 1 afFT Taq wag o faq wq ag
FH FW §, S7% (A9 Qg7 w1 sqaeqr
FL W@, T fau agfag sgaear
gt =il

A M7 g W fF S wifase
E T WE T § I9 A dAw d
AWy AT wrevefre & wAgd & fag
AT FY L 2| UF @T A9ET AV
fer aa w19 F7@r 2, FwF A4 E Fo
Tt :agrar 4 wifasz @3 4y aggEdr
21 &w AT @A ¢ fr grae fgaanfed
T &1 oz A feafedy gg a Y
grr arfen Foma snfgs sqaear w1 o)
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oy A ¢, foad fad aYE fowrar
aft 3 1 9% fow wfade d= ) sqaear
N af sk sw A1 3w @ ¥ fag
grefayT & fag o < IndaT Yad
& ST AT Wiz

S AR WG § S IAAY @ @
gfrad § st &9 § S FTEN A
Y wfeg, ey Ia% feal &Y wr &
%, T ag @A F AT FE W
Y § AR UGN A A F@ &
Jar 49 & SATT 93AH § |

st TW @g@ Qi (TFATNE) ¢
gamfa wgew, # wwgx e oY
TifeqsT ¥ yuel Y gmAr FI@T g
& smaar g fr ag go arfaas & faalg
§ a8 ATTeF § AR IA® AT § A9GR
Y o % § FF 99 #1 war g

g e ¥ # g & qregmw oA
At F1 @A™ 7 foF Teergw faet A
M grafad AT Argar § e gred
TET @A &, T WA § 1 AR WA
FAT 60 Tggerser fadk § wix S° @
faet #Y avafa ), 9% e N =@
FeX a1 T f o 3A4Y feafy aga
WEHT @, Fga WEAg §) s
ayi gl # aga @ fast #y o
g

9 FHIA FT q9q 97 qF AE AN
& Far foar | 19 ad @ F at 9T
1 F% gOT ¥ wg @ AMTFAA
gfgzar vg o€ g, 38 wFx A faedi A
feafe @ o &1 & 92w g@ER AR
FYT GIFT F g9 T4 AY gIar s
gfr SRR mwagd & faiar T ¥
foro 2% oqy Frgero & far @0 AfFT
AT Y 57 FAT § I9F ford g @
Frar g1 g oriefarwa AT HA A
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ara 73 § fges #30Y #Y a@ +4@ §
Fradeta fratea & avaeg ¥, sO9T &
argey ¥ qra F@ § T wed § fr fax
#1 gfys ¥ sfer caw & gaw ¥
arfET @ Fr atar frar oy af¥a
oI g Far g ! W1 fad favesx
@ g, s 99 Agy a1 wWrE, W faeE
R F 9w fAg & & faar & s9
¥ F FT A1) A A gem ag ¥
gu%F fog Q2 q@mAr gREw @ wr
JaR ¥3zd Adt faw @ & s
wgTE we A8 fawr @ &1 sew sfua
A A faw W@ ek A
wafs el & @w feAi-fRa @@ R E,
IgFY grerd AT QA g, T ;g
F @ weqAr ¥ o7 GwAY )

qaAz AE N AT & § ag F
faw § X & 9w faewr & woge @9 &
Feger g | & agh var 97| q@AR WA
¥ ot wgar€ F1 g&ww wAr wmar & ag
agdt § SY AVYT FT AT F@T § 1 AT
FT g3 136 1 @ feww ¥ wgnrd
war 3IFFT 136 w0y fyewr afen afFw
faer wgr & 90 =0 1 40 T gw AFA
1T 90 w7¥ AgATE T AT 130 T
ag 130 w¥ ¥ woEd Fagms ¥
T § AT A qOT H¥ G gHAT
7 g aea) N qerf @ @ awd
I ¥ faar faar @ awa &, w93 @
2 gFq § AT @R FT gAY A g Y T
FFAT & | AT TR AR 7IGL IgT FH
F3F § | 3a feafa 1 J@F g7
wrae amaw fgwa fear &, oF o I,
ST gEmET| ¥ e g FLITH
Fgr fr wgTE A A gu, T WA
afcfeafa #Y 2@d gu wrw 9YgT &1, 9%
o % &7 ¥, ¥g @gr A, afe =
Fagd & wig g 99 | 97N a1 ag 7@
T arf w73 @, AT o ¥ oawd
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aag g w1 fr ogw 3w wE
%9 |

FFRA I fad @ @ § faa &
Fgtaz fgaa fag gu @, & wsaeg i
# faa & ot qar 1 F9C aman gar
2| fagd ag 9 garer fremar | zq
AT ¥ GAL g 99 W TqY agry A
@ F A G, A ANZT 4% Joarq
AT IEAIE & A19 F1 77 A 39 qwg
fasr &1 Ieare agar | fem IR Ay
T AT gAFT moAr gy AE g
IR 9 AT ATE WA F G T
qY | 7 o fraer voar g dar fear
21 AfeT 97 A9gd N 9w =Tw w9y
F @7 wE @ IEA TER I
fear

# gy wfqest #1 587 3t g |
& T 5 w9 g ¥ gw R fagaw 7%
AR WUAT AOT WA Fq@T §, @Ay
H OF FW WA G AW Y, g g}
agf & AW o< gy w< Qfed 1 dfe
SR gy ad frar | & oF g g
sfafafa g 1 & Y7 &1 g7 a7 qwgA
¥ A IS ) IAF TN Ya Q|
I a9 9T 937 g § 1 9 feafq
Tga 30 ¥ 1 Wfd vl Wk Ay @
ar ¥ 1€ 7 F€ g1@qA, g9 guer a1
FIE 7 FIE AT FAT gAIT |

FER A Fge7 fagad w @,
I 9T IEFT FE FA, fagerq g
¢ 79w T Fdfas, @1 8RR sawg
¥ |7 G757 §, A A9 AT J@T R, AT
JAH SAF-AIHET FLAFAT § | I8 WX
AAETET FLAFATE | a8 gL a@ &
WqAT 42 QY WX FFAT R, AfwT ag Awgd
FT ¥ WA ¥ GF QT § | 37 I 4§
a aré frrad @ Tfgd | R fas
frwr 3T wogd A TTAHe F ATH 97
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[+ 7w wgm ]
FOAT FY fagea < @, dfFT FhE
N FOF FW § fag F% oo gAY
arfed, @ifs ol faad o fas e €
I X g FT afrg froemw @)
wT §TET Gar A & AR sAe frgw
F E, @ 3F N QA @E FQ@ N
sramFEar § 1 g A9 g afen fE
a9gd FY Fg X a4 AW FHIQH
Sl

AT gTEg, Nt FoATW ¥ FAR
—& g g fis ag #0 B w=a
Wagr g fr ot fad 7 == asn
forad oo aore & Fgra g =&
g o1 ¥ W g9 7 T @RS g, I
faefi & fou F¥§ agr wEar ggA™n Uiz,
g% fawg ¥ #1% aq7 waedfide §7
arfey s\ ag wwar ag &6 9w feel
# qagdi 1 ¥ faar oy ) w99,
= aw ¥R wgfas  wAd w®
srqeqT & I fasi # qogd & g9
%27 wifac aagy & @ fae o
qarT & | IR fearéien F¥faw aam &
| & faw # 39 fadl F TEEA )
FE-FE IRM qwAr Y ) wgrag #
Fraqifea dwnafoaar a9 qEsar &
grq adtadt T fae s @@
gER F1 @ § uF Agr gEEdfe-
¥z FTT ATfed | aTFR AW A Gav
2, fael 71 5979 9% g ¥ T Al T
Y g1 gfafacfer, am ok afey 2,
aifF ¥ qgaa qaew & &g i <@ i
qar #< ag fag 3 &% f5 $3e frgea
F A FEIG G , WX ITH QA
ey o qr ¥ fasl ®t wAr ARy
g

% @ fox foei & ox dofrew
(35 CE A U L i B
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feemr argar § 1 wré€ uwsdE g
do® ara ¢, ay fasgw @it gr @
3 d9q @ic TR §, AfFT g9 a9 €
¥ agT WY aga ¥ e AT ) 99
#) o T@ afgd

TEN FT 9ga a1 TWAT AT R
7Y wERg A 3@ faa wifadz @e &
ar & faw am fear ) ¥ faagw g
¢ e wfasz g2 1 N dar w7 91,
@A A A wwr FT femr oy @
T faat &Y aww sfagz @ #1 ArEl
AT FFAT &1 qoARAE A A )
G G AT TYAT AR § ) AL F
frged ¥ & arg gg N wrawa fwar
wr ¢ 5 wegT w9w ggE ar 9Ew
garfeana & fad ot Q< & fawrs w1
FHTHT AT AL T THA | T ag JHFLAT
T HT HHA §, T TG W qFA §, T AW
T IH) §g s awarg, 7 @@ O and
§ Awigag 8%y § : fad g@ar Fer
oTar ¢ 6 AgAa FQ, Agad F0 1 a) Jgaq
FW W A OF AT AT 1 IHHY GREAT
¥ faw, 3@ & st qroq & feg w9 &
W AIOH! AAT qTAA FET MW qq
fe fas faew @ gu s 9@ w19 aww
quT A § M AT W § A IAF
T A 519 &7 frmerw AT =nfge AR
I ag ga faaeh wifgn

17.00 hrs.

SHRI S. B. GIRl (Warangal) : The
Industrial Disputes Act came into existence
about 22 years ago, in 1947. The purpose
of the Act is to maintain industrial peace
and increase production. I think the
Labour Minister will agree with me that the
purpose of the Act has been completely
defeated.  After the President has stated in
his Address that we are going to improve
industrial relations for industrial peace, the
question is whether we can have industrial
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peace and industrial production in the casual labourer gets only Rs. 1.50 or
country with the present Industrial Disputes Rs. 2.00 for doing the same work. This

Act. Therefore, unless the workers are
treated as human beings in society and
given proper status, I do not think there
will be industrial production. For that
my submission is that we must scrap the
Industrial Disputes Act and in its place we
must allow collective bargaining. Just now
an hon. friend was saying that it is only
through verification that we can decide the
collective bargaining agent, but I submit
that eventhough a particular organisation
is recognised in a particular industry,
workers have gone on strike against the
wishes of that recognised organisation.

I can give instances. In Bombay two
lakhs of Textile workers went on strike in
spite of the recognition given to INTUC.
In 1968, the Post and Telegraph workers
and the Cential government workers went
on strike even though the INTUC claimed
that they had the biggest membership. Of
course, Government came down with a heavy
hand to crush that strikc. Therefore, the
collective bargaining agent should be decided
through secret ballot, but not by verifica-
tion.

The Trade Union Act came in the
existence in 1926, It says that any seven

workers in an establishment can form a
trade union. That was put in by the
British imperialists only to divide the
workers, but cvenafter independence. So
far thc Government of India has not consi-
dered amending that Act. Therefore, the
Labour Minister must consider these two
aspects. They should immediately scrap the
Industrial Disputes Act by allowing free
collective bargaining in this democratic
society. Secondly, the Trade Union Act
should be amended immediately so that one
union can be formed in one industry or in
one establishment.

The Government of India and the State
Governments always asked the private sector
to be model employers, but where the
Government is the biggest employer, for
instance in the Railways, they do not
want to be model employers. We are
having about one million people casual
labour, licensed porters and Railway
Hammals—working in the Railways, but so
far the Labour Ministry has not considered
their pay. They do not have any service
conditions. A permanent unskilled worker
gets rupees five to six as daily wage, but a

discrimination is there for yecars but unfortu-
nately the Labour Ministry has not consi-
dered this at all for all these years. Some
Wage Boards have also recommended that
wherever casual labour is appointed, they
must get the same pay as the permanent
workers, and this recommendation has been
accepted by the Labour Ministry. Atleast
on that basis the Government should have
brought forward legislation to see that the
casual labourer gets the same wages as the
permanent workers,

In the Railways there are about a
million workers. The licensed porters and
hammals to whom my hon. friend rcferred
are at the mercy of God ; there is no law
or service condition for them while super-
vision and other things arc done by the
railway officials. My submission is at \east
now that the Labour Ministry should bring
forward legislation to see that they get
service conditions on a par with other
railway employces. Unless the present
labour policy is changed keeping social
justice in view, I am afraid there will not be
industrial peace nor will there be industrial
production nor justice to weaker section.
With these words, I submit once again that
the Labour Ministry should consider my
suggestions, to bring towards the neccessary
legislation.

=t Arima @A (vee ) - wm
g qurafa ALY, 6@ ANAG FT q¥aH
o YA AT gAate & §, wwfedr 3@
Faraw ¥ grafrag sgam ) Y g w@
wg g, & S® & aWAA FAT §

a7 ¥ g9 & wow faa) qrate &
graeg A TEAT ARAT § | 4¥ @Y a3 uw
QT WK, AMFT W ag R ¥ &
HORY g T & | T FT 9T gA9T gHRg
Qg fF gv waraar ag aawy
a1 § o ot F a1 A S e
¥ g § ar A9 Q9 A N O ofream
%mg,mfﬁfﬂ ¥ =7 1 gra-
¢ gafs worlt ¥ arg @i, @
AR gE TR W R 3w wrw-
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[+t arra fgadt]
F & N agd a9 @edr ® 6y § A%
I F qAATY F FHET gHR qTAA @
£ o1 3g 1 faaar guraT AT =ifge
g7, IqAT Ffaq gavq agY & qH 0 |
¥ genar 2w # fawrw Y aga & aa-
atd 91g g, wAF! qY qAE A, FA-
FreE™ g § gL i §, faad s
ga aga & feamal 71, faa af < @
NS ATE A, IT FT I q IgTH AT, I
FT qAITE W HT TF AF THC § TG
g aF1 &1 qifear ¥ WM FT WTA-
qIel # FEAT F qFEA AR T S A
geqr Y W OF-UF L & ST A4,
A A F FEw N IA F AT I
&Y Y, AfFa fox s 97 F grate ¥
s wyfaa e adY far @ oo T
o fraa &, fae #1 e 93 ] Tiw
¥ gor oy man, A A @ €
§ ®% oe ot 97 A Ay femr AT
X g fail § @R FT @ 39 A/
aTE mar §, Afew & =gar g fe o A
W A ¥ IR g &, oA 9y
FgEaa g 9 # ume Gy @
s, wfew st gua §, agw @ Sgarfaq
Q3% & ST qrate N sgaeqr A
FTHT FT FAT 91784 |

ST T TR Y /ST F9 FG G
qr @ AT d, FEifH 9 F ATIF AY
AT | T Qe # 9g a8 g fE
frel met Y w1 3T 1 A afdfeafy
e TR fFA gy AR F 9@
FA N §, AR W FQ A FA-
T, o &1 a7 feafaar & @ g,
g ag # AFQ ot s § e
gy WE fmdama &g
T gaar 41 ¢ fF QST A7 AR FT
a1 3 & gt A faear g
gER Ot S FH FE@E A §F
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oY oy a7 W R fE oot a2
FrET-aT FIH AT AT 2, q@T I -
7 S F FW T AP, qrE F v
FY ATFT, IT FY 7O FT AT IIT FI
3T Y FW qT FOAT AT@T &1 FH GaT
3T, AR ¥ wmar ¢, z@ fAw A A
TG FEAT, TE AG A W FEH FT
wedr@g g @ a@g ¥ g
WY grar § AT e @ F, WY 94
Sarr-aeEl ¥ FTQU Jerfaa g §, S
& w0 A Ag frw qra 2 aft gwR
T F-FIEN @, B G FTAH
FL A AW A Y I AT FT WA @[T
sy 5 i S ) & swfas § wfes

I s fagr S

S A FEre g §, 7 =g fed ol
St & g1, IHr HF FFW ]| A
SqgeqT FY ATF | AAT I@T AT v et
aF Qo 1A A ara §, F quwar g
IgF A AFT § A § 1 g TG
TATIRE RIS & FATAT T8 A
grge § wgt X ag Ram marg fF
g A M F AW 6-6 WA A A"
1§, AT aeam # I A FH A
faer arar & AT 8§ IFR 0¥ @
&) 39 Afawrd W QY o O F
fo faa s Y F& 9T 5 v w5
s faw aar g, 37 F1 oo fawe ®
fear T Fg [ & fF gad 0l K w9
fas mar 1 & swwar § Q@ wiwd o
qax A fad 9 & R frad Qe
T E A s Iqorm ATy g oW
& A 5 D Eedr gt d ) w
N IF-myAr g€ @ 99 q9T 9 g9 gra-
q ¥ gfg &1 FTEAE N qr @y am
g aFar a7 wgt aw WA qEErd
A rad foar mar g A O
¥ OF A weEe @1 grar g Al
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@A A ww faw arar @, Afew faw
o1 A frafr gt g, o3 @
A I N EH AN fawaar g ™
TETC§ 9T F WX AFR 9 gU ¥ | @-
o & gwwar g o€ a Q@
fasramr sifed fag & o= ag @ 5 e
F IFTC AT 91y AR A A §
39 a3 feaa s #Y wriwg a9 )
oo 48 afcare & 9 moy gR-aY awE)
1 faar-qgr ff T @Fd § SR S &7
Staa At Aagd ax sfafea 1 79-
A9, 9 F&7 | a1 98 F & &, fyerar
2, et qx frel aeg & wwa siaa &1 frafg
FW & zafed & awwar g @@ #}
¢ 219 gara F3AT Jrfgq fag § ek W
FY feafa wrgw @1 a% f& aaa § faamy
QaMT aTer § 91T foF A Ay § a
R A Fw ][ A srafawar
freet snfed | st aF AT A A
% FTHATH & FTH qra7 W 91 areaq
¥ R & ST o am T8 faw
qTaaT |

wrgt aF s Ay ard §, § AT §
N FrQfed aw FA ary §, aead J
a@y sfas &1 98 9 FAW IAW A E,
Tz Y afww A 9@ § 07g afe M2
AT & A # Far o A Afaw ad §
T ATAfeE 9 T &1 T AT N FE
o farat # 9 ardfos = FW § | SAR
AMT-FTET 9T W & foy fegar daw
faar stra, gAFT WY F1E WULUS ALY R |
o A FTHT F ford e g Awgd
8 o\ gerT-meAw a3 8, fag & a9
39 graeg WY GEIC F I qATE
Fvar arfgy & ot W W F@
A dag vam FfadoF
AT F AALY qT UF TG F WA AqT
fear oma, weqer @ @ w@AEar &
T ) g 7 @ gEAE B SR
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faorm sk A gare feafa & =1 @3d
afes aRi & SN dT @ TN @
FIW 97 FI AILH gEA g A&7 -
&g ey qr s Sar §, AT ag
dar g fe fom #1911 39 7 drar AR
IqH FTAAT AT A, IW N GHT FT
AT § gEQ g FAT AT § AT N
AT HIHT I FT T I Hq7QT §, S
FY A ST FIA A GHG AT
T IE & 9§ giww g & o FE
FFR 1 qanfaar q<r @Y § 1 A §
T & 9% g Y uF at feqwar
ATt & % oy K wiwd N dare A
FREaF § 5 aream & ey wrewdt
Yo & § o frad Qo & A &4

oI Y A HTH FIH AT AN FA E
FERTT RI3 @) fow da@ &
FTAFITREIR Frmamg = F @
F gaEqr g, ¥ O HDW @R E,
FE T AT § ST F AW &7 18
qarg agt fear @rar &, faad 37 N A
3y gfaar faer /% | 7@ IFR 0F qE
aY garfet #Y ot gt af faay § Ak
AL qIH IT FT ATEAT IGAT @AY ¥
T Ft qT Ffaai F w40 g ar 93 A
gegr agrg wra | AfwT § agar fF @z

FRA AT A IT At fary &1 & gfa-
aTd ST FT A1E |

oifgt § uF a1q A FgAT Fgar
g—fF 2@ & A frara wogR §
39 FT GI5T I §, FAvaT ag g 5w
AN F I F ol TN FE AR A
faay &, frad &Y F1 THam gar
s F@ T d fF AagI & 99 A Em
7@ fawar &, a8 I 93 § | 5@ gEaey
¥ gfagd AT FI FTFT FY T FAT
aifgd fe anirw @ § Y wagd v
#rE qwe &, Y gfvaa @ fow & st
i W wEw § Aage fa /s ok
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[+t Frira feady)
aogd MW qar W o fs 9w & fa
FgT W &, Fgt I A IE@ , WR W
¥ F Yo A9 faw a® 9 aER T
AT @ | GG AN S AT N FQ
&, ol F§ T awE 7 fae ¥ awafas
T FY JHAA LT § |

W AR Fawd @ oagaa w7
qRAT FL@TE |

SHRI S. M. BANERIJEE (Kanpur): Sir I
am very happy that Mr. Khadilkar is taking
a very active interest in the problems of
labour. But unfortunately, one of the grea-
test calamities has come upon our country
because of the influx of 60 lakhs of our
brothers and sisters from Bangladesh due
to the butchery perpetrated by the Yahya
regime. We hope that the hon. minister will
be able to apply his mind to the various
problems confronting the working class.

17.22 hrs.

[Shri K. N. Tiwary in the Chair)

At the outset, I would remind him of
his promise to bring a legislation banning
lock-outs. I am using the word ‘banning’
purposely. Different words may be used,
but such a legislation is necessary. The
teleprinter message says that the Indian
Cotton Mills Federation, Bombay and
Ahmedabad, have threatened the Govern-
ment that unless their credit squeeze policy
is changed, they are going to close more
textile mills. Already Jupiter Mills in
Bombay and Ahmedabad have becn closed
rendering 10,000 workers idle. If the mill-
owners are going to pursue this closure policy,
the All India Trade Union Congress, and
all the other central trade unions like CITU
will join together and oppose it with a
countrywide strike if the minister does not
ban lock-out by legislation.

The move to ban strikes is still there, in
spite of what the Minister of Labour and
the Prime Minister said in the conference.
Again they want to declare strike as super-
fluous. I would only say, if any attempt is
made to ban strikes either in public sector
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or in private sector it is going to be met
with stiff resistance from all the central
trade unions which signed the joint declara-
tion on I7th, 18th and 19th May, 1971.

Efforts are being made to link wage with
productivity. The question is. what are
wages, what are the working conditions in
various industries, etc. Let us have a com-
plete investigation first and then try to link
it. Otherwise, this slogan is actually ment
to freeze wages in the name of linking it
with productivity. On behalf of the All
India Trade Union Congress, we oppose it
tooth and nail and I would request the
minister not to accept this proposal. All the
central trade unions have already signed a
declaration and given it to the minister at
the conference.

Then I come to the recommendations
of various wage boards Regarding the ele-
ctricity workers, it has not yet been imple-
mented still. What about journalists and
hotel workers ? Even today in Declhi, 19
hotels arc closed because of the strike going
on, due to the non-implementation of the
wage board recommendations in the hotel
industry. Time is fast running out and the
entire hotel workers in Dethi will soon go
on strike. The minister should intervene in
the matter and see that the wage board
recommendations are implemented.

Coming to the next point, we want
bipartite agreement and not a wage board.
Some hon. Members from Bihar were
speaking about INTUC membership and
beating their own drums., Let the INTUC
have the wage board but we want bipartite
settlement. Both the parties should be
asked to come to some settlement. We  will
fight the cmployers. Let the employers have
police or CRP, we will see that the emplo-
yers do implement whatever we waat, if
we have got the bipartitce. So, we want
bipartite agreement and not the wage board.

Coming to the demands of ESI, I fully
support what my hon. friend, Dr. Kailas
has said. We need more hospitals. ] do not
understand what we are doing with these
Rs. 25 crores. Why should we not have more
hospitals. Now TB paticnts in Kanpur are
rotting in the streets for want of seats
in  hospitals. = What is the  use
of collecting subscription from both emplo
ters and cmployees if you arc not going 1@
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provide hospitals ? I would like to know
how many hospitals are going to be establi-
shed during the Fourth Plan out of the ESI
funds. I congratulate my hon. friend for
high-lighting this problem, like many of us
have done. But because he happens to be
a doctor, I am sure the point has gone home
to the Minister and he will take note of it.

Coming to the Provident Fund Scheme,
their employees have been agitating through-
out the country for increased house rent
allowance and some other demands, which
have been passed by their Board and which
have been accepted by three Union Minis-
ters, namely, Shri Hathi, Shri Nanda and
Shri Sanjivayya. I hope the present Minister
also will agree with those demands, as they
are legitimatc ones. What are you going to
do about it ? Has it been implemcnted ?

What about the arrears of collection of
provident fund contributions from the emplo-
yers ? I am told that amount runs to Rs, 15
crores in some cases. Since the employers
have not paid it, I want to know whether
any employer has been prosecuted and
whether any criminal action has been taken
against any employer ? No. Why this soft
corner for them, especially after the general
electioas where you have got a massive
victory ?

Coming to unemployment 1 will not
say anything except that unemployment dole
has to be given. Otherwise, the youth in the
country will revolt and no CRP or army
will be able to stop it. The line between
hunger and anger is very thin and once
they meet no amount of force will be able
to suppress the revolt. So, unless you try to
satisfy the youth the position wil| go out of
your control.

Lastly, 1 come to the strike in the JK
Rayon Factory at Kanpur. This Government
have paid more than Rs. 1 crore to JK
Industries for setting up this factory which
is situated in Kanpur. The strike is going
on. The Chief Minister of Uttar Pradesh
has agreed to become the arbitrator and the
workers have readily accepted this, as the
hon. Minister also knows it. But the manage-
ment of JK Industries, poowerful as they
are, said ‘“‘nothing doing, the Chief Minis-
ter is not acceptable to us as an arbitrator.”
I would request the hon. Minister to use
his power and influence and see to it that
the Chief Minister of Uttar Pradesh is made
#cceptable to the employers. Now the work-
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ers are practically starving. I hope the hon.
Minister will make some announcement in
the House of his intentions so that the JK
Industries may be forced to accept arbitra-
tion by the Cheif Minister of Uttar Pradesh.

17.29 hrs.

HALF-AN-HOUR DISCUSSION

Allottees of East Pakistan Displaced
Persons Colony at Kalkaji, New Delhi

MR. CHAIRMAN : We will now take-
up the Half-an-Hour Discussion by Shri B.K.
Daschowdhury regarding requests for arbitra-
tion from allottees of East Pakistan Displa-
ced Persons Colony, Kalkaji, New Delhi.

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : I am fortunate enough to
hear the speech of Shri Banerjee, who
pleaded for referring a matter to arbitiation.
Here is also a case for arbitration. The
affairs of the Kalkaji colony, in short, and
the manner in which this has been dealt
with by the Department of Rehabilitation,
by all means and for all purposes it can
very well be said that the whole thing should
be reviewed through an arbitration or by
any particular committee formed for this
purpose.

It was also stated on a number of occa-
sions that thc terms and conditions made
under the agreement for those poor allo-
ttees, the displaced persons who have come
from East Pakistan and who are gainfully
employed here, the terms are harsh and not
only illegal and unwarranted but they are
unknown anywhere in the country.
Sir, I put the question in Lok Sabha.
which came up on the 24th of June last. It
was a simple question : whether under
clause (xviii) of the Agreement entered into
between these poor allottees and this Depart-
ment of Rehabilitation their grievances arc
required to be sent to an arbitration and
whether ary persons made a prayer to send
their grievances to the arbitration. The
simple reply was ‘no’, Then there was a
little explanatioa that it is not tenable under
the Agreement. I come to the point of
arbitration first before I deal with other

subject in genergl,
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[Shri B. K. Daschowdhury]

Sir, 1 quote clause (xviii) of the Agree-
ment entered into between these poor
allottecs and the Department of Rehabilita-
tion. It says :

‘““in the event of any question, dispute
or difference, arising  under these
presents, or in connection therewith
(except as to any matters for decision of
which is specially provided by these
presents), the same shall be referred to
an Arbitrator. It will be no objection
that the arbitrator is a Government
servant, and that he has to deal with the
matters to which the Agreement relates,
or that in the course of his duties as a
Government servant he has expressed
views on all or any of the matters in
dispute or difference. The award of the
arbitrator shall be final and binding on
the parties to the Agreement.”

The terms are very simple. The matter
shall be referred to an arbitrator. The
arbitrator may be a Government servant or
while acting as an arbitrator that as a
Government servant and the ‘Award of the
Arbitrator’ shall be final and binding on
both the parties. This is quite advantageous
and quie favourable to the Dzpartment itself.
The Depar.ment could readily concede to
the demand and quietly say : all right it
shall be referred to the arbitrator and the
Department may authorise one of its officers
that he will act as an arbitrator. But even
then I do not understand where the point
lies on benalf of the Department of Rehabi-
litation as not to refer this matter to
arbitration. In regard to the points referred,
Sir, I have four cases with me. One of those
four allottees is Mr. R. K. Shah. He made
a reference that because of certain condi-
tions laid down in the Agreement under
clause (ix) that all houses should be
constructed within two years and it should
be completed by May, 1971, he was not in a
position to construct the houses. There
was no sewerage, no civic amenities, no
water supply, no electricity and nothing of
the sort. Under the circumstances no poor
allottees are in a position to take possession
of this particular plot of land and start
construction of their houses. Therefore, it
should be referred to arbitration. He also
raised the point that under the Agreement
we have to pay 3% sround rent—either as a
licence fee or ground rent whatever might be
termed by this Department of Rehabilita~
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tion and the hon. Minister. But that ground
reat should be paid from which date. The
date from which the allotteos take posses-
sion of the plot of land or the date even
when the allotiees have not seen the land at
all. From which date ? This crucial point
of time should be decided. Was there any-
thing wrong ? Whether it was anything
against the terms of this. Agreement. While
this clause itself says it shall be referred to
the arbitrator and there will be no objection
on either side who is to decide ? Should it
not be done either by a judicial body or by
some authority ? Under the terms itself,
Sir, I present it to you and before this
august House to decide who is to be the
sole judge in this matter if the lessor says,
we will not refer the matter to the arbitra-
tion, will that be enough ? While these two
contracting parties that have set their hands
together and in between this contract says
the matter shall be referred to an arbitrator
in case of any disputes arising and in fact
these are the points of dispute that have
had already becn arising then the question
arises what is the point of objection ?1
cannot understand. But there arc. There
are cases. I must make certain observations,
which are unsavoury obse:vations. This
Department of Rehabilitation, as you have
been seeing here, it is a den of all corrup-
tion. I must say, this Department of
Rehabilitation seems to be very closely
following the British principle of two wives’
theory, satisfying one against the other,
making discrimination and distinction one
with the other. This very principle. the very
policy and programme of the rehabilitation
or resettlement of these displaced persons,
that has taken two sides—one sat of prin-
ciples that has becn settled for the West
Pakistan displaced persons and another for
the East Pakistan displaced persons,

Why I said so ? I am sorry that I have
to refer to these sorts of matters various
time in this august House. Why I say so?
I referred to the hon. Minister, and asked,
“Will he be so good enough to compare the
terms and agreement and condilions under
which the West Pakistan displaced persons
have been given resettlement facilities even
in and around Delhi ? Will he be so good
enough to sec the conditions in what deve-
loped way, in what developed colonics, West
Pakistan displaced persons are living and
their conditions 7" | am very much pleased
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that the hon Minister made an impromptu
visit the other day. He has seen by himself
in what poor conditions these poor displaced
persons are living. Lands have not been
developed ; roads are so narrow where buses
can never play ; there is no sewerage and
even today there is no lighting arrangement.
About the water facilities they say, it has
been done. It has been done partially and
sincc when ? Only when the Prime Minister
was pleased cnough to pay a visit to this
colony in an occasion to celebrate the C.R.
Das centenary. It seems, the poor allottees,
those who have started construction in the
East Pakistan Displaced Persons Colony,
Kalkaji, they were fortunate enough to get a
chance to see the Prime Minister to visit
that colony in connection with that celebra-
tion. Knowing that, the Department rushed
will all sorts of development, whatever was
possible, at least to satisfy the Prime
Minister that something is being done for
these poor people. It was a dream of
Pandit Nehru that poor displaced persons,
those who have not received any compensa-
tion for the properties left in erstwhile East
Pakistan or Bangla Desh, they should have
some place to live in and around Delhi.
But now we find, this Department, this
bureaucratic attitude of these officials, they
have just destroyed the whole dream of
Pandit Nehru.

The type of corruption those are being
perpetrating there, I remember one sarcasm
of the Eighteenth century English public life
and it states—I quote :

““She was honourably descendant.
And by means of her alliance with the
illustrious family of Lord Stanhope.”

She had to merit to her credit by
serving 12 appointments both for her son
and her husband. This is the type of corrup-
tion. She had to merit these 12 appoint-
ments being in close and unwortuhy associa-
tion with the illustrious Lord Stanhope. 1
hope, it is very much known to all. This is
the type. Here is the same case. The
officials have become ‘so corrupt. The
officials have had started doing this corrupt
business with these poor allottees in such a
fashion that nobody can imagine. If your
honour have the chance to visit that place,
1 wish that you should make a visit to this
place, particularly this colony, you will find
that even today there is 1o sign of
development.
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On the last 24th of June I put another
question, ‘“Why these developed colonies, as
you are saying now, do you not transfer it
to the Delhi Municipal Corporation 7"’ The
reply was, “Under the terms, 50 per cent of
this housing should be constructed and some
other development should be made and we
have done that but even then the Delhi
Municipal Corporation are not willing to
takc it under their charge.” This is not the
case. The New Delhi Municipal Corpora-
tion examined this proposal. They say,
““This colony has not been developed, not up
to the mark ; unless it is up to certain
minimum standard, we cannot take it.” So
far as I am told, New Delhi Municipal
Corporation has also sent letters to the
Rehabilitation Department stating that it is
inside this New Delhi area, and “If you so
desire that it should be started, it should
come within our own administration, within
our own jurisdiction, you make certain
rapid development so that we can take it
up.” But the department is doing nothing.
So, I come to the original question, as to
why this question of arbitration comes in ?

In have several correspondence and
letters also, in this regard. In one of the
letters written by the erstwhile Rebabilitation
Minister, Shri Bhagwat Jha Azad, stated to
me very clearly—I quote a line—

“] may inform you that the land
which has been developed in this conoly
has been acquired under the Resettle-
ment of Displaced Persons Land Acquisi-
tion Act, 1948. In terms of the rules
framed thereunder, ground rent is
chargeable at the rate of 3 per cent per
annum on the cost of acquisition of the
land plus expendiwre on its develop-
ment. This is terms as licence fee till
the execution of the leasz deed. This
requirement being a statutory one, it is
not possible to reduce the same ”

1 made the plea that 3 per cent ground
rent should have been reduced. He said it is
statutory. How is it statutory ? Under the
Act of 1948, it is said that lands acquircd
under this Act should have to bec settled
with the displaced persons from Pakistan,
either East Pakistan or West Pakistan, and
the terms and conditions should be accord-
ing to Schedule II. That is in Section 9 of
this Act of 1948, and the Schedule II says :

“For the first five years of the lease,
ground rent will be only payable.”
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Not any fraction of the total value of
the land that they have charged today at
Rs. 30 per sq. yard.

1 may refer here for the information of
the hon. Minister that, originally, the
scheme was that Rs. 74 should be the charge
per sq. yard. Later, it was changed to
Rs, 20 and Rs. 25, and now it is Rs. 30.
Under the Act and the rules framed there-
under, it is stated, for the first five years,
there shiould be only the ground rent. There
should be only ground rent and nothing
else. According to that rule, if the allottees
are to pay only the ground rent for the
first five vears on the basis of the price of
this land at Rs. 30 per sq. yard, they are
supposed to pay only Rs. 756 for the first
five ycars. But the terms and conditions
that have been laid down by this Depart-
ment beyond and beside this Act arc absolu-
tely discriminatory which has not been done
for West Pakistan displaced persons. A
new and novel thing has been done for
East Pakistan displaced persons. According
to their terms, they have to pay Rs. 4800
for the first five years.

Were they following the Act ? Neither
they are following the agreement nor the
Act and not even the rules framed there-
under. This is something a new and novel
idea to put the allottees into harras:nnt.
That is why I made an unsavoury observa-
tion that this Department is a den of
corruption.

In matters of allotment of plots, several
things have been cited in respect of 320 sq.
yard size of plots. Whatever allotments
they have made to the poor allottees of
E.P.D.P. Colony, Kalkaji, are not bascd on
specifications, status, qualifications income
and all that. In 60 per cent of the cases
they have not considered any of their
standards. They have not verified. They
have not sought any material information
about altottees’ status, qualification and
income limitations, etc.

I give you onc or two instances. 1n one
case a person having an income of Rs. 280
per month has been given the plot of 320 sq
yards to which the applicant is not entitled.
But the persons or applicants whose income
is more than Rs. 1000 which is the basic
qualification to get 320 sq. yards size of
plots have not been considered. So, in 60
per cent of the cases, or in figure I have
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calculated from all the replies laid in the
Lok Sabha, about 125 to 130 cases have not
been considered. How was it done ? Was
it done deliberately or was it thc lapse of
the officials concerned ? It was not a lapse
but intentional and deliberate. It was done
for the personal gain of some of the officials
concerned.

1 have referred to some of the matters
to the hon. Minister. I appeal to the hon.
Minister to see the conditions and further to
see what further steps should be taken in
this matter aod to see that corruption does
not prevail in this Department. Today, we
have seen the higher the officer, the bigger
is the corruption and more is the protection
given by the Minister. These sort of things
must have to be changed. The hon. Minister
should know that revolution does not take
place only because of certain constitutional
lacunae or because of certain defects in the
laws of the land. The revolutions do take
place as they had taken place in the past
but histories of revolutions of corruption.
Unless you are in a position to stop corrup-
tion of the officials, your democratic institu-
tions will be shattered down like anything
else. The hon. Minister should be careful
about that now, or be prepared to meet
failure.

st wwar fox wgwe (Fafar) ¢
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FAATAT | AT W I §, R A
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g sd@ g 5 s gifed #
e & fau g 93 AE & #E 9R
forg agt Ao Y &, A€ amfew gfaar
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@ &1 At g o |A Iz@T § WA
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TIE W WGH HAW FT UF GeT G
ferar &, & QT § WA wgAT wfe-
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faw |

MR. CHAIRMAN : Hon. Minister, He
will take only 10 minutes, for his reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION. (SHRI BALGOVIND VERMA):
Really, it will be difficult for me to reply to
the various points raised by the hon. - Mem-
bers in ten minutes.

At the same time, 1 really appreciate
the way in which my hon. friend, Shri
Daschowdhury has pleaded ‘the case of Fast
Bengal refugees colony at-Kalkaji. 1. think
he is well aware also of the circumstances
under which this colony was founded. He
has been associated from the very inception

ASADHA 9, 1893 (SAKA)

Kalkaji (H.A.H. Dis.) 250

of this colony in one or the other Com-
mittees, even in the Consultative Commit-
tées, and nothing has been hidden from
him.

We should know that this colony was in
fact established to give developed plots of
land to those East Bengal refugees who had
gainful employment in Delhi. As such, it
was never conceived that the Rehabilitation
Department would give it under the Acts
and Rules he has mentioned here. It was
in fact given on no-loss-no-profit basis. As
such, if everything is gome through, one
will realise that the best possible terms
bave been offered. If the terms and
conditions offered to these refugees are
compared with the terms and conditions
which were offered by the DDA or which
have been offered to the West Pakistan
refugees or to the Co-operative Societies or
what the Cooperative Societies offer to
their Members, it will be quite evident that
the terms and conditions are fac more
favourable in the case of the EP DP colony.
Even if the Government have given the
plots on lease, the Depaitment of Rehabili-
tation will be charging from these refugees
Rs. 29,649/- in 99 years if the plot is of 160
sq. yds., whereas if it was given under the
Resettlement of Displaced Persons Land
Acquisition Act, 1948, it would have been
Rs. 62,107/-.

If we take a plot of 233 sq. yards,
then, the Government will now be charging
Rs. 43,240 only whereas if it was given
under that Act, it would amount to Rs.
1,20,111.

SHRI B. K. DASCHOWDHURY
What a calculation it is, I do not understand,
Mr. Chairman. He has sidetracked the
whole issue. 1 may tell the Minister very
frankly. Is is a statutory thing. Why
does he say something from the air ?

MR. CHAIRMAN : If you are not
satisfied, write to him or talk to him, Now,
let him repely.

SHRI BALGOVIND VERMA : 1 ama
little off the track simply because he wanted
to know something and he said something.
Here, I am concerned only about one arbi-
tration that he has mentioned. There is no
doubt that every allottee has been required
to enter into an agreement with the Presi-
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dent as soon as the plot has been allotted
to him and under this Agreement, there is
a provision for arbitration. He has qucted.
I may also quote, if he so, likes. It
says ;—

“‘In the event of any question, dispute
or difference, arising under these pre-
sents, or in coanection therewith (except
as to any matters for decision of which
is specially provided by these presents),
the same shall be referred to an Arbitra-

”»

SHRI B. K. DASCHOWDHURY : It
says ‘shall be referred’.

SHRI BALGOVIND VERMA : Then it
says :
“It will be no ojection that the
arbitrator is a Government servant, and
that he has to deal with the matters to
which the Agreement rclates, or that
in the course of his duties as a Gcvern-
ment servant he has expressed views on
all or any of the matters in dispute or
difference. The award of the arbitrator
shall be final and binding on the parties

to the Agreement.

Subject as aforesaid, the Arbitration
Act, 1940 and the Rules thereunder and
any modifications thereof for the time
being in force shall be deemed to apply
to the arbitration proceedings under this
Clause.”

So, Sir, taking advantage of this clause,
some of the allottees wrote to the Govern-
ment to refer some of the matters which he
had just mentioned, for arbitration. That
is, regarding the construction of houses
within 2 years, regarding the interest to be
charged and such other things. So, Sir, we
referred this matter to the Law Ministry.
And, in consultation with the Law Ministry,
we arrived at the conclusion that the case
to refer this to arbitration does not arise.
Here 1 may quote the opinion of the Law
Ministry.

When first we referred the case to Law
Ministry, the Law Ministry opined :

““It cannot be said that any question,
difference or dispute regarding the
Agreement has arisen so far. -But it
is. not correct to say that the points
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raised by the applicants are covered
under the category where decisions are
otherwise provided for under the Agree-
ment. The parties are raising some
disputes (or trying to do so), at a pre-
mature stage. The reply as modified
may issue.”

The reply was framed and it was shown
to the Law Ministry. Subsequently some
applications were received from the allottees.
So, the matter was again referred to the
Law Ministry. Law Ministry advised us as
follows :

“In the circumstances of the case, the
request for arbitration does not appear
to be tenable, as no dispute or difference
legally referable to arbitration under
condition (xviii) of the Agreement, can
be said to have arisen at this stage.
The applicant may be suitably replied
accordingly.”

Therefore, there is no case to refer it to
arbitration. There is a clear stipulation in
the Agreement as to from what date it will
be counted, for erecting the building, when
the interest will be charged, etc. Such
things are all provided therein. So, it is
just clear that the day on which the Agree-
ment has been executed, it becomes binding
on the allottees.

SHRI B. K. DASCHOWDHURY—rose.

MR. CHAIRMAN : No debate now.
I have given the Minister 10 minutes.

SHRI B. K. DASCHOWDHURY : Let
me make myself quite clear about the
question. I want to know whether the
agreement is binding on both the contrac-
ting parties. What does the Law Ministry
say 7

SHR1 BALGOVIND VERMA : In a
contract there is a Clause for acceptance.
When a proposat is made and is accepted by
the Government, the contract is complete.
From that very day the operation of the
clauses begins.

As such, 1 think the case does not
stand. Therefore, we have come to the
conclusion that the drbitration is not
legally binding ‘and teénable aecording to the
Act, ' '
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Regarding civic amenities, water, electri-
city, sewerage and drainage system etc, are
there ; these amenities are there...

SHRI B. K. DASCHOWDHURY : The
hon. Minister would kindly agree that there
is no sewerage system and there is no
drainage system in the colony...

SHRI BALGOVIND VERMA : They
have provided sewerage system...

SHR] B. K. DASCHOWDHURY
They have now provided it.

SHRI BALGOVIND VERMA : I may
tell the hon. Member that when the
CPWD has developed the area and it has
been certified by the civic authorities, we
have no ground to object to it, because
unless the civic authorities permit it and give
their certification, and unless they certify it,
the construction work cannot begin. When
construction work begins, it means that they
have provided all this. Therefore, these
charges do not stand. Under the circum-
stances, I think the case for referring to
arbitration does not hold good.

Shri K. M. Madhukar had levelled some
charges against officers. 1 do not know
how he has levelled those charges. (Inferrup-
tions).

SHRI B. K. DASCHOWDHURY
How has it happened that persons having
lesser income have been given bigger sizes
of plots ?...

SHRI BALGOVIND VERMA : There
was no less a person than Mr. Sen Verma,
our Chief Election Commissioner, who
had presided over the committee which
was...

SHRI B. K. DASCHOWDHURY : You
gave a rulling other day that the name of a
person who is not present here should not be
taken in this House. But the hon. Minister
has referred to his name. I would say that
the higher the officer, the bigger the corrup-
tion...

MR. CHAIRMAN : Order, order. I
will not allow the names of any officers or
other gentlemen who are not present here to
go on record. The names will not go on
record.

SHRI B. K. DASCHOWDHURY :**

SHRI BALGOVIND VERMA : There-
fore, I would request my hon, friend Shri
K. M. Madhukar not to cast aspersions on
our officers. We should not doubt their
bona fides.

So far as Shri Ramavatar Shastri’s
question is concerned, many of the civi¢
amenities have been provided there ; watet
connections are there, electricity is there,
sewerage system is there...

SHRI B. K. DASCHOWDHURY : Itis
not a fact. Electricity is not there. There
is no street-lighting...

MR. CHAIRMAN : Half-an-hour is
over. The House will now stand adjourned
and meet again tomorrow at 11 a. m.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, July I,
1971/ Asadha 10, 1893 (Saka).

**Not recorded.
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